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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised by the 
Committee, do present on their behalf this Sixty-Fifth Report on Para
graph 4.1 of the Report of the Comptroller & Auditor General of India for 
the year ended 31 March, 1992 (No. 2 of 1993), Union Government 
(Scientific Departments) relating to Central Pullution Control Board 
-Audit Review. 

2. The Report of the C&AG of India tor the year ended 31 March, "1992 
(No.2 of 1993), Union Government (Scientific Departments) was laid on 
the Table of the House on 7 May, 1993. 

3. In this Report, the Committee have identified certain vital areas 
relating to pOllution control in general, and the functionil1l of Ccntral 
Pollution Control Board (CPCB), in particular requiring' immedia1e 
governmental attention. BrieDy, these areas were, incomplete composition 
of CPCB, delay in making standards developed by CPCB mandatory, 
shortcomings in the functioning, of monitoring stations and inadequacies in 
monitoring the quality of water, delay in completing river basin studies an4 
preparation of Action Plans for abatement of river water pollution, failure 
to achieve the objectives of the project Biological monitoring and ecotox
icological studies of river Yamuna, discontinuance of a project meant for 
preventing coastal pollution without achieving the results involving expen
diture of sizeable 'magnitude, delay in commissioning of equipments, delay 
in making air quality stations operative, inadequacies in the enforcement of 
pollution control measures and lack of adequate co-ordination between 
CPCB and the State Pollution Control Boards etc. There had also been 
several financial, administrative and other irregularities in CPCB. The 
Committee have recommended that the facts stated ip this Report should 
be thoroughly examined and apprC!priateremediaVcorrective mcasures 
taken with a view to streamlining the functioning of the Central Pollution 
Control Board so that it acts not only as an advisory agency but also as an 
effective promotional body in abatement of pollution for preventing 
deterioration of the environment. 

·4. In this report, the Committee have also extensively dealt with the 
threat caused by pollution to the world famous historical monuments in 
Agra-Mathura region particularly tlie Taj Mahaland the related issues. 
The Committee have noted with grave concern that adequate steps were 
not taken by Government over the years despite several recommcnciatiOlll 
made by several Committees to effectively prevent and control poDution 
and preserve those historical monuments. They have: observed that 
currently the major polluting sources in Agra apart from emiMion from 
Mathura Refinery are foundry, rueber factory, engineering industries, 
chemical and other industries, motor vehicles etc. Aci:ording to the 
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, Ministry, from the view point of pollution control the best desirable option 
will be to shift the polluting units from the area. However, since this has 
not happened, the other alternatives were evolved in the form of a 
package of measures needed for pollution control in Agra. These included 
inter-alia (i) fiscal incentives and other benefits for shifting of the polluting 
units; (ii) dedicated/uninterrupted power/gas supply to the industries! 
commercial activities to discourage the use of DG sets; (iii) Priority for 
provision of clean fuel (LPG) to the residents of Agra from the Mathura 
Refinery; (iv) use of battery/CNG operated vehicles within specified area 
of Agra; and (v) construction of an outer Ring Road at Agra to divert the 
traffic from the three National Highways. The Committee have agreed 
with the point of. view of taking a package of measures for pollution 
control as many. of these industries were shifted from their original site to 
the newly constructed Foundry Nagar in Agra in the year 1975 onwards 
and further shifting of those industries will have grave social and economic 
consequences including mass unemployment of. the people directly or 
indirectly dependent on these industries. They have desired that in order 
to check vehicular pollution thf' eleclrification of railway tracks in Taj 
Trapezium area and introduction .of local electrical trains service should be 
considered for expeditious implementation. In their opinion since Mathura 
Refinery is a major source of pollution, it is essential that immediate 
measures be taken to minimise pollution from the Refinery by installation 
of latest equipments and other measures. They have recommended that the 
package of measures and various other suggestions should be considered or 
expeditious implementation in a time-bound manner so that the historically 
important priceless monuments are adequately protected from further 
pollution. 

5. The Committee have also desired that Government should take 
measures on priority. basis for pollution control in other areas which have 
been identified as environmentally sensitive from the historically important 
point of view or due to other consideration. 

6. The Committee have noted that a writ petition relating to pollution of 
Taj Mahal is currently pending before the Supreme Court. The Supreme 
Court in their orders dated 27 August, 1993 and 3 December, 1993 
ordered .immediate closure of 312 industrial units in Taj :rrapezium 
including 212 Small Scale Factories in Agra for not having installed the 
necessary pollution control devices. The Committee have been informed 
that as on 17 February, 1994, 125 units had got installed suitable pollution 
control devices after the orders of Supreme Court and obtained s»,pension 
of the closure orders. In the opinion of the Committee, the fact that 
several units had demonstrated their willingness to comply with the legal 
requirements after the intervention of Supreme Court clearly indicates that 
the pollution control authorities were earlier not very serious in ·eliciting 
cooperation from the units and enforcing the pollution control measures in 
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a persuasive and decisive manner. Expressing their unhappiness over the 
same, the Committee ·have recommended that the Ministry should look 
into this matter for appropriate action plan for the iml'lementation of 
various measures needed for pollution control throughout the country. 

7. Another aspect which engaged the attention of the Committee in the 
case of Agra was that the aggrieved units had pleaded before the Supreme 
court that the State Pollution CQntrol Boards did not possess the requisite 
competence and were not well-equipped to guide them in the installation 
of necessary pollution control devices. The Committee have regretted that 
despite it being one of their functions, CPCB woefully faDed in providing 
the requisite technical assistance to the State Board and the Industrial 
Units. Pointing out that this was an extremely important aspect requiring 
urgent attention of the Government, the Co~mittee have recommended 
that while enforcing the pollution control law the authorities concerned 
should also be in a position to provide sufficient technical advice to the 
Industrial units about the details of the suitable cost effective equipments 
which the units could afford to instal. The Government should also 
formulate and implement an attractive package of fiscal incentives and 
disincentives to encourage the polluting units to instal pollution control 
devices. 

8. The Audit Para was examined by the Public Accounts Committee at 
their sittings held on 21 and 22 September, 1993. The Committee 
considered and finalised this Report at their sitting held on 4 April, 1994. 
Minutes of the sittings form Part II· of the Report. 

9. For facility of reference and conveniel1£e, the Observations and 
Recommendations of the Committee have been printed in thick type in the 
body of the Report and have also been reproduced in a consolidated form 
in Appendix IV to the Report. 

10. The Committee would like to express their thanks to the officers of 
the Ministry of Environment and Forests and Central Pollution Control 
Board for the cooperation extended to them in giving information to the 
Committee. 

11. The Committee also place on record their appreciation of the 
assistance rendered to them in the matter by the office of the Comptroller 
and Auditor General of India~ 

NEwDEuu: 

11 April, 1994 

21 Chaitra, 1916 (Saka) 

BHAGWAN SHANKAR RAWAT 

Chairman, 
Public Accounts Comminee 

eNot printed. One cydostyled copy laid on the Table of the HoUle and S c:opiea placed in 
Parliament Ubrary. 



REPORT 

I. POLLUTION CONTROL MEASURES-AN OVERVIEW 

The need for prevention and control of environmental pollution had 
engaged serious attention of the country at least since the 19705. In fact, 
there were already provisiuns in the existing Acts like The Indian Penal 
Code. The Criminal Procedure Code, The Factories Act, The Indian 
Forest Act, The Merchant Shipping Act, etc. for regulation and legal 
action for so~e specific environmental issues. However, with the country's 
emerging environmental scenario with industrialisation in the post inde
pendence era, those were found either ialllCiequate or bein.8 not effectively 
applicable to check the degradation of our environment. After the 
Stockholm Conference on Human Environment in June, 1972 it was 
considered appropriate by Government to have uniform laws all over the 
country for broad environmental problems endangering the health and 
safety of the people as well as of the country's flora and fauna. 

2. In pursuance of the above, Water (Preventation & Control of 
Pollution) Act, 1974 (hereinafter referred to as the Water Act, 1974) was 
enacted. This Act provided for prevention and control of water pollution 
and for maintaining or restoring the wholesomeness of water in streams or 
wells. The Act also institutionalised simultaneously the regulatory agencies 
for controlling water. Another related legislation viz. Water (Prevention & 
Control of Pollution) Cess Act, 1977 was enacted in order to conserve this 
vital natural resource and to augment the finance of the regulatory 
agencies. Thereafter the Air (Prevention & Control of Pollution) Act 
(hereinafter referred to as the Air Act, 1981) was likewise enacted in the 
year 1981 to provide for prevention, control and abatement of air 
pollution. The task of implementation of this legislation was also entrusted 
to the same regulatory agencies created under the Water Act, 1974. 'Noise' 
has also been included in the amended Air Act as a pollutant in 1987. 
Since the Water Act, 1974 and Air Act, 1981 were designed to deal with 
only water and air pollution problems, in the year 1986. Parliament 
enacted a comprehensive legislatiol} for environment in its entirety known 
as the Environment (Protection) Act, 1986. This Act confers Powers on 
the Central Government to take all necessary measures for the protection 
and improvement of human environment so far as they relate to the 
protection and improvement of enviornm'ent and prevention of hazards to 
human beings, other living creatures, land, plants and property. All these 
Act are administered by the property. All these Acts are administered by 
the Ministry of Environment and Forests. 
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3. The amendments incorporated in the Constitution in 1976 also inter 
alia made provisions for tbe protection and improvement of environment. 
Article 48(A) was inserted which enjoined the State to make endeavour for 
protection and improvement of environment and for safeguarding the 
forest and wild life of the country. Similarly, Anicle SIA(g) stipulates that 
it shall be the duty of every citizen of India to protect an4 improve the 
industrial environment including forests, lakes, rivers and wild life and to 
.uve compassion for living creatures. 

4. There are other pieces of legislation which handle pollution control 
like the Hazardous Substances Management Rules, the Public Liability 
Insurance Act etc. Over the years, several amendments have also been 
made in the already existing 'statutes to meet the requirements of the 
unfolding environmental issues. The Indian Forest Act, The Forest 
(Conservation) Act,.'The Factories Act, The Wild Life Protection Act. The 
Mines & Mineral (Regulation & Development) Act, The Industrial 
Development & Regulation Act. The Atomic Energy Act, The Motor 
Vehicles Act among others have undergone such amendments. Those Acts 
are, however, being implemented by other agencies. 

S. Government of India announced their "Policy" statement for Abate
ment of Pollution" in 1992 expressing the commitment of Government on 
abatement of pollution for prevention deterioration of the environment. 
The policy elements seeks to shift emphasis from defining objectives for 
each problems area towards .actual implementatit.n. According to the 
statement, to achieve the objectives, maximum uSe will be made of a mix 
of instruments in the form of legislation and regulation, fiscal incentives, 
voluntary agreements educational programmes and information campaigns. 
The Policy Statements further states that emphasis will be· on use or 
regulation and an increase in the development and application of financial 
incentives. 

Audit Paragraph 

6. Central Pollution Control Board is the national apex regulatory 
agency for prevention and control of- water and air pollution. It coordinates 
activities of the State Boards in nation-wide programmes of water and air 
pollution control. This Report is based on para 4.1 of the report of the 
C&AG for the year ended 31 March, 1992 (No. 2 of 1993) relating to 
"Central Pollution Control Board-Audit Review" which is reproduced as 
Appendix I. The Audit review is based on a test check of activitiea of the 
Central Pollution Control Board during the Seventh Five Year Plan 
(1985-1990) and the Annual Plans for 1990-91 and 1991·92. The various 
aspects arising out of the examination of the Audit Paragraph by the 
Committee are dealt with in the succeeding sections. 
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II. CENTRAL POLLUTION CONTROL BOARD
ORGANISATIONAL SET UP, FUNCTIONS AND POWERS 

(a) Organisational Set up 
7. Parliament enacted in March 1974, The Water Act, 1974 which 

required the Central Government to constitute a Board to be called 
"Central Board for the Prevention and Control of Water Pollution" under 
the then Ministry of Works and Housing, to perform the functions assigned 
exercising the powers conferred under this Act. The Board was subse
quently brought under the Ministry of Environment and Forests in 1981. 
Consequent upon the enactment of the Air Act, 1981, the Board was 
entrusted with, additional responsibilities from March, 1981 in regard to air 
pollution. It was renamed as Central Pollution Control Board (CPCB) in 
October, 1988 and noise pollution was also brought under the ambit of its 
activities. 

8. CPCB is the national apex body for prevention and control of water 
and air pollution. It has a full time Chairman, a Member-Secretary, five 
members representing the Central Government, five members nom,inated 
from among the members of the State Boards, three non-officials to 
represent interests of Agriculture, Fisheries, Industry, Trade or any other 
interest and two members to represent Companies, Corporations owned, 
managed or controlled by the Central Government. None of the non
official members nominated by the Central Government in the reconsti
tuted Board belonged to the specified fields; they represented public 
health, media and technical education. 

9. The Committee enquired the reasons for non-inclusion of represen
tatives of agriculture, fISheries, industry and trade. The Secretary, Ministry 
of Environment and'Forests during evidence stated: 

"I submit that Industry was represented. Only agriculture and 
fisheries were not represented .. " When we reconstitute the Board we 
will consider it. Since the provision was for Agriculture, Fisheries, 
Industry, Trade or any other interest, and it cannot exceed three, we 
nominated in that way." 

10. He, however, admitted that the representative of the Industry was 
presently not there in the Board. 

11. When asked to explain why all the three non-officials were from 
other fields, the Secretary, Ministry of Environment and Forests deposed: 

"The Central Government thinks that other fields also ought to be 
represented. So, we have taken a view. It could be considered a 
subjective view or an objective view. First, we had a fisheries expert, 
but the point is, the Board is wrestling ,with the kind of problems 
which are largely industry related. We have the Advisor from the 
Department of Scientific and Industrial Research. In that sense, we 
would tat her try to enrich the Board with the kind of experts and 
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feedback from those who get affected by the actions of the Board. 
The health problem is a primary one and therefore, we have 
included the expert from the field of health. We have included the 
media person to get a feedback from outside as to what is 
happening. But it is difficult to accommodate all the interests. 
Agriculture is also an important field and effluents are discharged 
into the agricultural land. but in a sense it is mainly industry 
related. We have to, at some stage wrestle with the soil problems of 
the country and we have to tackle that also at that time. At every 
point, we try to take into account the situation which the Central 
Pollution' Control Board has to tackle and therefore, we might have 
taken a little advantage of this provision. But I would submit that 
the composition. in my opinon, was conducive to the interests of the 
Central Pollution Control Board." 

12. From the information furnished to the Committee after evidence it 
was seen that the Central Pollution Control Board was last constituted on 
2 December, 1991. Presently, apart from Chairman, the Board consisted 
of only six other Members-two each representing Central Government 
and State Boasds and one non-official member nominated by Central 
Government from the media and another from the Indian Institute of 
Technology. As regards the -vacancies, the Ministry of Environment and 
Forests in their note stated: 

"The other positions have fallen vacant for which the! Ministry is 
taking necessary action." 

(b) Functions 

13. The functions of CPCB as envisaged in Section 16 of both the 
Water Act, 1974 and the Air Act, 1981 are as follows: 

(a) advise the Central Government on any matter concerning the 
prevention and control of water and air pollution; 

(b) co-ordinate the activities of State Boards and resolve disputes 
among them; 

(c) provide technical assistance and guidance to the State Boards. carry 
out and sponsor investigations and research relating to problems of 
water and air pollution and prevention. control of abatement of 
water and air pollution; 

(d) plan and organise the training of persons engaged or to be engaged 
in programmes for the prevention control or abatement of water 
and air pollution; 

(e) organise through mass media a comprehensive programme regard
ing the prevention and control of water and air pollution; 

(f) ~ol1ect, compile and publish technical and statistical data relating to 
water and air pollution and the measure devised for its effective 
prevention and control and prepare manuals. codes or guides 
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relating to treatment and disposal of sewage and trade effluents and 
disseminate information connected therewith; 

(g) lay down, modify or annual in consultation with the State Govern
ment concerned, the standard for a stream or well; and 

(h) plan and cause to be txecuted a nation-wide programme for the 
prevention, control or abatement of water and air pollution. 

(c) Powers of CPCB 

14. Under Section 16(2) (b) of Water Act, 1974 CPCB is required to co
ordinate the activities of the State Boards and resolve disputes among 
them. The Act, however, does not confer any power on the Central Board 
to oversee functioning of the State Boards. Cases of non-compliance of 
State Boards with the direction of the Central Board are required to be 
referred to the Ministry. When asked to explain how could CPCB co
ordinate activities of State Boards and resolve disputes when it had no 
power to oversee the functioning of State Board, the Ministry o,f 
Environment and Forests, in a note stated: 

"Section 18(1) (b) of the Water Act, 1974 provides that the State 
Board is bound by the direction given by the Central Board. Sub
Section (ii) of Section 18 of Water Act, 1974 also empowers the 
Central Board, as and when needed." 

15. The Committee pointed out that Section 18(1) (b) of the Water Act, 
1974 is only an enabling provision to intervene only after referring the 
matter to the Ministry and asked whether the Central Board could give suo 
molo directions to the State Boards. The Ministry of Environment and 
Forests in a note furnished after evidence stated: 

"Section 18 of the Water Act deals with power to give directions. 
Clause (a) of Sub-Section 1 of Section 18 of the Water Act 
provides that in performance of its functions under this Act, the 
Central Board shall be bound by such directions in writing as the 
Central Government may give to it. Therefore, the Central Board 
is bound to comply with the directions of the Central Govt. 

Further Clause (b) of Sub-Section 1 of Section 18 of the Water 
Act provides that every State Board shall be bound by such 
direction in writing as the Central Board or the State Government 
give to it. Therefore, the State Boards are bound to comply with 
the directions of the Central Board as well as the direction of the 
State Government. However, proviso to sub-section 1 of Section 
18 of the Water Act makes it clear that where the directions given 
by the State Government is inconsistent with the direction given by 
the Central Board, the matter shall be referred to the Central 
Government for its decision and actions be taken accordingly. 
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Clause (b) of Sub-Section 1 of Section 18 of the Water Act 
authorises the Central Board with power to give sub-molo 
directions to the State Boards. 

Sub-Section 2 of Section 18 of the Water Act, however, does not 
give the power to the Central Board to take over the functions of 
the State Board, for default in compliance with its directions by 
the State Board, till such time the Central Government issues 
necessary order in this regard. The order of the Central 
Government is a pre-condition for taking over the function of the 
State Board by the Central Board." 

16. According to Audit, standards relating to sewage and trade effluents 
are to be laid down by the State Boards and are not required to be vetted 
by CPCB. The latter's views are not also sought. When asked why CPCB's 
expertise was not availed of in these matters, the Ministry of Environment 
and Forests, in a note stated: / 

"The standards relating to the sewage and trade effluents as per 
provisions of the Water Act can be laid down by the concerned 
State Bt1ards provided these effluents are let out into the streams 
which are flowing within the State only. For the inter-state 
streams, the standards' are to be laid down in consultation with the 
Central Board. It was decided in the 3rd Conference of Chairmen 
and Member Secretaries that the Central Board wfll develop 
standards for sewage and trade effluents and these will be adopted 
by the State Boards. Accordingly, the Central Board has been 
involved in developing the standards for various categories of 
industries and these have been referred to as Minimal National 
Standards. The State Boards have adopted these standards and as 
and where required made these standards more stringent." 

17. When the Committee pointed out that it gave powers to State 
Boards which are not concurrent with the Central Board and asked to 
react, the Secretary, Ministry of Environment and Forests stated during 
evidence: 

"1 have just now read out. It is not only for sewage and trade 
effluents but also for quality of receiving waters other than that of 
an inter-state stream, they can also notify. That is where, may be 
legally some overlap may be there. I have to consult on that. In 
fact, there have been a number of provisions in the Water Act. We 
had asked the Indian Law Institute and the Centre for 
Environmental law to examine this provision and advise us on how 
to harmonise these things. This problem exists even in other 
countries. United States is. also doing this exercise that is, trying to 
harmonise legislation. I am not a legal pandit. I may have to admit 
that there may be some overlap or I may be wrong in admitting 
that. But, as I see, it is clear that the State Board can also notify 
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standards which can be more stringent in respect of quality of 
receiving waters if it is not an inter State skeam. I will have to 
check up the point as to whether they have limited only to these 
cases or not." 

18. The Committee pointed out that presently the Ministry notifies the 
standards in consultation with the State Government and though CPCB is 
the apex body it has not been vested with the required authority. They 
desired to know whether t~ere was any specific reasons as to why the 
Ministry should notify these' standards. The Ministry of Environment and 
Forests, in a note furnished after evidence stated:-

"Under the Water (Prevention and Control of Pollution) Act, 1974 
and Air (Prevention and Control of Pollution) Act, 1981, CPCB 
has been assigned ihe statutory responsibility of laying down the 
ambient water fnd air quality standards. Accordingly, CPCB has 
laid down the ambient water and air quality standards. However, 
in respect of industry specific trade effluents and emissions, 
standards are notified by the Ministry under the Environment 
(Protection) Act, 1986. These standards are so notified based on 
inputs of CPCB and other sources. 

The minimal national standards are notified after taking into 
consideration a number of factors relating to available 
technologies, cost of introducing better technologies, relative. 
pollution with reference to geographic and climatic conditions 
prevailing in our country, impact on health employment etc. some 
of these are socio-economic factors unrelated to technical data. 
The Central Pollution Control Board is a technical body entrusted 
with the task of coordinating th!"! nation-wide efforts of pollution 
control and to advise the Government on technical matters. The 
Central Pollution Control Board .by the very nature of its 
constitution is not equipped to arrive at final decisions where 
economic and social issues are concerned. Even in the developed 
countries, environmental decisions are taken not purely on 
technical standards but also on the basis of the~ implementability 
in the face of social and cultural factors. In a developinl country it 
is all the more important that decisions are arrived at on the wider 
basis of different dimensions of the country's national needs while 
keeping in view consideration of human health etc. and the 
Ministry is better qualified to take these decisiODl than the CPCB. 
Therefore, the final decision relating to the standards has to rest 
with the Ministry." •• 

19. Accordins to the Audit pan, Central Pollution Control Board is not 
adequately empowered to discharge its functions effectively despite being 
the apex body at the national level for pollution control. The Committee 
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enquired the steps taken or proposed to be taken to adequately empower 
CPCB to discharge its functions effectively. In reply, the Ministry of 
Environment and Forests, in post evidence information stated:-

"The responsibility of regulatory function is discharged through the 
advisory role. As far as the promotional activities are concerned, 
CPCB is already performing its role and no additional powers are 
required for this purpose. 

The federal structure of the Indian policy requires that autonomy 
in matters of regional and local importance is left to the State 
Governments. The subject of environment does not figure in the 
7th Schedule of the Constitution, though land and water are 
specifically mentioned in the State list. Air has not been mentioned 
as a subject probably at the time of framing of the CQnstitution. 
Environmental enactments have been resorted to under either 
Article 252 or 253 of the Constitution. Under these circumstances, 
it may not be appropriate to centralise more powers in the hands 
of the CPCB." 

20. To a query as to which agency was authorised to oversee the 
functioning of State Board, the Ministry of Environment and Forests, in 
their post evidence information stated:-

"As per the provisions of the Water and Air ACK, the State 
Boards are directly under the charge of the respective State 
Governments. CPCB has no powers to oversee the functioning of 
the State Boards. However, under Section 18(1)(B), CPCB can 
issue directions." 

III. MANPOWER 

21. It has been pointed out by Audit that as on 31 March, 1992, CPCB 
had 83 scientific, 138 technical and 172 ministerial staff against sanctioned 
strength of 94, 186 and 205 respectively. According to Audit there were no 
norms for ratio between scientific and non scientific staff; 21 per cent of 
the sanctioned strength of the scientificltechnical posts remained vacant 
though CPCB themselves were competent for recruitment of such 
personnel. The Committee enquired about the reasons for the same. The 
Ministry of Environment & Forests in a note stated:-

"A ratio of 60:40 is maintained between the technicaVscientific 
staff and ministerial staff. In the reorganization plan of CPCB, 
which was approved by, MDEF certain changes in the recruitment 
of personnel was sought and accordingly the recruitment rules are 
revised. The vacant positions could not be filled up till the 
recruitment rules are approved and notified. Necessary actions 
have been taken for approval and notification of the recruitment 
rules based on which the recruitment will be made." 
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22. The Secretary, Ministry of Environment and Forests admitted during 
evidence that there was a short faU in manpower. Elaborating on the 
subject, the Chairman, CPCB statett....-

"In 1987, the CPCB had undergone a reorganisation plan and 
subsequently, the posts were also designated in different categories 
and the recruitment rules were to be framed. According to the 
Act, the recruitment rules are to be formulated by CPCB and then 
it has to be approved by the Government including the Deptt. of 
Personnel and Training." 

23. When asked how much time they required to finalise the recruitment 
rules, the Secretary, Ministry of Environment & Forests deposed:-

"We will be finalising the recruitment rules soon, we have started 
consulting the Deptt. of Personnel and it has almost come in a 
final shape. It is desirable to have new recruitment rules." 

24. The Committee desired to know the reaSOIl$ for the recruitment 
rules not still having been finalised though the reorganisation plan of 
CPCB had been approved by the Ministry as far back in 1987. The 
Ministry of Environment and Forests, in a note furnished after evidence 
stated:-

"In the light of the reorganisation plan which was approved by the 
MDEF, the tasles of the CPCB were redefined and goals were set. 
This required creation of various new categories of posts and 
revision I formulation of new recruitment rules. The recruitment 
rules have since been finalised by the Board and theic have _n 
vetted by the Ministry. The recruitment rules are awaiting 
clearance of DOPT." 

IV. DEVELOPMENT OF STANDARDS 

Evolution of minimal standards 
25. As per the Water Act, 1974 and the Air Act, 1981, CPCB was 

required to lay down standards for quality of water and air. Quality of 
pollutants discharged were to be regulated by the State Boards with 
reference to the standards developed. According to Audit CPCB had not 
yet evolved any mandatory standards for water and air quality. It directed 
its efforts towards development of Minimal National Standards for trade 
effluents and sewage discharged which came under the purview of the 
State Boards and not CPCB. In this context the Committee-seught to look 
into the progress made by CPCB in the development and enforcement of 
the standards. 

26. As regards de.velopment of standards, the Ministry of Environment 
and Forests in a note stated that CPCB had so far formulated and laid 
down Minimal National Standards (MINAS) for 32 categories of indust~s 
(Liquid Effluents Standards). Similarly, CPCB has laid down emission 
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regulations in respect of 29 categories of industries. These have been 
adopted by the State Boards. ~evelopment of standards were stated to be 
in an advanced stage of finalisation in respect of 18 items and expected t~ 
be finalised by 1994. According to the Ministry. CPCB has also evolved 
exhaust emission standards from automobiles "Which hllve been notified in 
the Motor Vehicles Act as amended in 1985 for enforcement by respective 
State Transport Authorities. 

27. Dealing with the standards formuJated by CPCB, the Secretary, 
Ministry of Environment and Forests stated du~ng evidence:-

"We have identified 17 grossly polluting industries which create 
either air quality or water quality problems .......... Standards have 
been notified by the State Pollution Control Boards and they have 
taken into ac:c:ount the advice of the Central Pollution Control 
Board. Some standards were discussed between two and they were 
notified in the Environment (Protection) Act." 

28. To a question of the Committee as to who issued the notification. 
the Ministry in" a note 'replied that under the Environment (protection) 
Act, 1986 the Ministry notify the standards in the official Gazette. 

29~ In reply to a related question. the Secretary, Ministry of 
Environment and Forests stated in evidence that Minimal National 
Standards are developed by the CPCB but the State Boards though have 
no powers to dilute these standards. can make these standards more 
stringent depending upon local conditions. 

30. Elaborating the' point, the Ministry. in a note furnished 
su~quent to evidence stated:-

"In this context it may be mentioned that under the Water and Air 
Acts, it is not legally binding -on the State Boards to follow the 
MINAS but in notification of May 19.1993 issued by the Ministry, 
it has been made legally binding C?n the State Boards. The State 
Boards have been empowered -to make' the standards more 
stringent wherever situation so demands but they are not permitted 
to relax the standards." 

31. The Committee desired to know as to why the powers. to notify 
the standards laid down by CPCB cannot be vested with it as the apex 
body at the national level for pollution control. the Ministry of 
Environment and Forests in a note Itated:-

"Under the Environment (Protection) Act. 1986, the Ministry 
notifiel the standards in the official Gazette. Standards related to 
water and air bued on the standards formulated by CPCB. The 
powers to notify the standards in respect of water lad air quality 
can be vested with CPCB by virtue of the relponlibility to lay 
down Itandards under relevant Sections of the Wlter and Air 
Acts." 
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V. WATER POLLUTION 

(a) Wa/fr QUIIUI)' Monitoring 

32. By the end of Sixtb Plan, CPCB bad eltablisbed 120 wlter 
quality monitorinl Itationl wbich monitored quality of wlter every month 
witb reference to 19 silnificant parameters subsequently cnllfled to 
twenty two. The monitorina data are ICnt to CPCB and tbe Stlte Boards 
are paid at a prescribed rite for each lample dependina on the number 
of parameters. During Seventb Plan Rs.123.16 lakhs had been spenl and 
subsequently during 1990-92 under non-plan Rs. 90.58 laths wu incurred 
on operation of the Itations. The audit para reveall tbat out of 480 Water 
Quality Monitoring stations established upto March 1992, 42 ~u1d not 
Kupply any data Ind remlined non-operational for periods ranains from 
one to five yearl. Accordinl to Audit, the State BOlrda were Dot 
r.esponsive to tbe request eitber to Ictwate or to relocate these stations 
ifldicating lack of co-ordination between CPCB Ind thc State Boards. 
Audit also has pointed out that CPCB did not exercise its powers to &lvc 
directions under Section 18 of the Water Act, 1974. In response to a 
question of the Committee in this regard, the Ministry of Environment 
the Forests in a note furnished to the Committee stated that al on 
30 June, 1993, there were 6 non-functional stations out of total 
480 sanctioned under Water Quality (WO) Itations in the National Water 
Quality Network. Those stations were non-functional mainly due to the 
delay in identifying alternate sites, some of which were sanctioned even 
three years back. 

33. The Global Environment Monitoring Scheme (GEMS) under 
World Health Organisation has a network of surface water quality 
stations all over the world, of which India is also I plrticipatina country 
with epCB as the nodil coordinating agency. Each country is required to 
send water quality data on annual basis to WHO collaborating Centre in 
Canada, which is the central data depositorf. Accor~inl to audit 
paragraph CPCB sent the first report relating to the period 1985 to 1987 
only in 1990. The report beyond this period had not been prepared by 
November, 1992. The Committee desired to know the reasons for non
submission of annual reports beyond 1987 to GEMS togetber with the 
present status of this agency. The Ministry of Environment and Forests, 
in a note stated:-

"As on February, 1993, CPCB has sent all data pertaining to the 
GEMS water quality programme till December 31, 1991. The 
Canada Centre has also sent an acknowledgement of receipt of 
the data. The data for 1992 are being compiled for transmission." 

34. In a note furnished after evidence, the Ministry stated that the' 
data for 1992 could not be sent due to delay- in receipt of data from 
Tamilnadu and Karnataka. 
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35. When asked about the efforts being made to ensure timely 
submission to data on an annual basis. the Ministry of Environment & 
Forests in a note furnished after evidence stated:-

"To ensure that GEMS data for water quality arc sent on time 
CPCB is keeping an in-house target of mid year as the cut-off date 
for sending data of the previous calcndar year. The State Boards 
have accordingly been givcn the time target so that the schedule is 
strictly adhered to." 

(b) Biological Monitoring of River Yamuna 

36. A Memorandum of Understanding (MOU) on Environmental 
Cooperation was signed in January. 1988 between the Government of 
India and the Government of Netherlands under which a project proposal 
entitled 'Biological monitoring and ecotoxicological studies of River 
Yamuna' was prepared for carrying out a biological parameters to valuate 
the ecological quality of fresh water river in India. As per MOU" 
contribution of -the Indian Government would be Rs. 43.28 lakhs and the 
Netherlands Government was to provide Rs. 950.00 lakhs in the form of 
expert a~sistance. equipment and consultancy etc. for the to.tal duration of 
the project. River Yamuna was identified for such study because of its 
proximity with the office and the laboratory of CPCB and because it 
showed a large variation of pollution over a stretch of approximately 
250 Kms. between a point upstream of Delhi to a point downstream of 
Agra. The primary objective of the"project was to develop a bromonitoring 
methodology to assess pollution load and to ge'nerate biological and 
chemical data on ecological systems in order to properly manage the river. 
The work was to be carried out in two phases jointly by CPCB and 
Industrial Toxicological Research Centre (ITR~), Lucknow. Programme 
for the first year was to develop, adopt and test methodology which would 
give information for constructing an adequate scheme for the second phase 
for definite data generation. 

37. Mid term evaluation reports submitted by a team of the Government 
of Netherlands in February and November, 1990 revealed that a substantial 
amount of expenditure in the first year had been incurred on manpower, 
purchase of vehicles, computer, library books etc. It further disclosed that 
the work plan was not completely carried out as projected and thill CPCB 
had failed in eliciting inv61vement of ITRC, the contractual obligations of 
ffRC was not well defined and that the project was carried out without 
setting the strategy and was reduc~d to transfer of technology relevant to 
developed countries without taking into account the ground realities. The 
'mid-term evaluation conducted in November, 1990 also pointed out that 
the main objective of creating early warning system and 0" bioaceumulation 
monitoring had not been covered. The Committee desired to know the 
.c~ievements with reference to targets and present status of the project, 
ile Ministry of Environment & Forests in their note stated as follows:-

"CPCB bas carried out a pilot study on the river Yamuna for three 
years under the Indo-Dutch collaboration. The main objective of this 
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study was to formulate and test technical and strategic methods 
for ~ater quality evaluations. Based on the study, methodologies 
for bio-monitoring havc been developed in terms of 8 different 
indices. These are, Bacterial pollution index, Nutrient Pollution 
index, Organic Pollution index, Industrial Pollution index, 
Pesticide Pollution index, Benthic Seprobity index, Biological 
divcrsity indcx, Production Respiration index. Thc methodologies 
for biomonitoring arc now to be tried out in other river systems. 
The river Tungbhadra in Karnataka and River Chaliyar in 
Kerala have becn sclectcd for work in this regard during 
1993-94. On the basis of validation of the metJ'todologies, in 
selected areas, these will be used for bio-monitoring of river 
water quality in different parts of the country." 

38. As regards the failure of CPCB to secure full involvement of 
I ITRC, the Ministry of Environment & Forests in a note furnished after 

evidcnce statcd:-
"ITRC participated in the project during the initial period and it 
provided three reports which were made use of in development 
of the methodology. The fact that ITRC involvement for the 
cntire pcriod was not availablc has not caused any adverse effect 
on thc progress of the project." 

(c) Illstal/ation of automatic water quality monitoring and sampli"g 
stations 

39. Undcr-Indo-Dutch bilateral programmc it was also decidcd to 
install two watcr quality monitoring and sampling stations on river 
Yamuna, in Delhi at Wazirabad (upstrcam) and Okhla (downstream) 
barrage. The principal aim and long tcrm objective of the project was to 
obtain a continuous insight into the basic parametcrs of the intake of 
water from Yamuna river for drinking purposcs. The project was to be 
carried out over a period of two years, after which final evaluation was 
to be· conducted. The stations were received and installed during 
August, 1991. Out of the two Water Quality Monitoring stations at 
Wazirabad and Okhla, the station at Wazirabad functioned satisfactorily, 
the extremily bad quality of watcr (sewarage) was destructive of some of 
the.'m·casuring electrodcs of thc station at Okhla besides being a health 
hazard to the operators. This station, thcrefore had to be closed. Under 
the circumstanccs the Okhla station was shiftcd to Haiderpur (upstream) 
water works on experimental basis to 'monitor the water quality at 
intake point which was also by Wazirabad station. According to Audit, 
apart from inadequate pre-commissioning survey of the site, delay in 

, programme, non-monitoring of the pollution generated by the city, it 
I also resulted in infructuous expenditure of Rs. 1.88 lakhs. 

i 40. When asked whether the pollution load generated by the city 
Would remain unmonitored as both the stations were situated upstream, 
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the Ministry of Environment and Forests. have in a post-evidence note 
stated as under:-

"The water quality at Okhla was found unfit for operatinl the 
Automatic Water Quality ~onitorinl Station that was made 
available under the Indo-Dutch bilateral pro,ramme. But this has 
not caused any lapse in monitorinl of the pollution load ,cnerated 
by the city because of (he fact that pollution load is relularly 
monitored through manual method. In this context. it is submitted 
that the automatic water quality monitorinl station have been 
installed on experimental basis to ascertain their suitability under 
Indian conditions and to explore the possibility as to wHether these 
could be uled in place of manual methods in .ome areas." 

(d) Automat;c Water QlUJlity Monitoring Stations on Ganga 

41. To monitor water quality of river Ganga continuously-Automatic 
Water Quality Monitoring Stations (A WQMS) on the river were proposed 
in 1987 in a research project of CPCB. The stations were to be installed at 
Kannauj (one). Kanpur (two), Allahabd (three), Varanasi (one), Patna 
(one) and Calcutta (one) which were identified as hot .pots. In March, 
1990 Ganga Project Directorate provided RI. 50.46 lakha for the 
progtamme including installation of the proposed automatic monitoring 
stations. Besides the expenditure of Rs. 38.16 lakhs incurred on. automatic 
monitoring stations, Rs. 28.73 lakhs were .pent on procurement, 
fabrication and commissioning of floating platform for usc of the .ystem. 
Four platforms were supplied and erected and the fifth one was Iyina in 
the manufactures premises for want of the syste!!'. 

42. The Committee wanted -to know the extent of expenditure of 
RI. 66.89 lakhs on the system made use of so far, the Ministry of 
Environment and Forests stated:-

-In this -project, an effort was made to build up indigenous 
capability for setting up of automatic monitoring system. Out of 
the 9 stations as proposed, S stations have been commissioned as 
on date. The monitoring systems ue equipped I with 
instrumentation facilities for determination of sonte i~portant 
parameters such as PH, temperature, turbidity., dissolved oxygen 
and conductivity. An expenditure of Rs. 59.68 lakhs so far 
incurred on procurement; commissioning of 5 automatic 
monitoring stations, whiCh have been installed on the river Ganga 
at the following sitt!!: (i) Shuklaganj at Kanpur, (ii) Bakar, 
(iii) Kannauj, (iv) Patna, (v) Varanasi. These ue all opeational. 
The data collected from these stations is used in developing models 
for ~ver water quality profile. These .stations also help assessing 
the Impact of sewage treatment plant on river water quality. It acts 
as early warning signal of sudden changes in the concentration of 
pollutants upstream." 
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43. When enquired of the position abOut the procurement and 
commissioning of the remJlining four stations, the Ministry of Environment 
and Forests, in a post evidence note stated as followl:-

"Out of remaining four stations, as desired by CPD on behalf of 
which thc projcct is being carried out, only one station in addition 
to the five Itations that havc already been commissioned is to be 
set up. The lixth Itation will be commissioned shortly for which 
the floating platform is. ready. Bucd on monitoring performance of 
thcSe stations, decision will be takcn rcgardinl suitability and 
commillioninl of additional stations." 

(e) River BtUi,. Studies 
/ 

44. The objective of the River Basin Studies was to ascertain quality of a 
river consistent with human activities in the river basin and to inter-relate 
the activities and quality so as to identify the cause of pollution 
qualitatively and quantitatively and prepare an action plan to control 
pollution and maintain or restore the wholesomencss of river. 

45. The studies included classification and zoning of rivcn at variOUI 
reaches and asccrtaininl pollution potential in the river balin. It alia 
consisted of both wet and dry study. The wet study involved monitorinl of 
river water quality for specific peri,od and the dry study involved field 
study on the basin activitics. Thc Studies were carried out through thc 
State Boards with CPCB's financial assistance. With the help pf the data 
gencrated, basin and sub-basin rcports were prepared by CPCB. 

46. For these studics, CPCB had identified 15 major river basins of the 
country coverinl over 20,000 sq kms of catchment area. Out of the 
15 studies, threc wcre completed and printed durinl the Seventh Plan 
pcrio~ and three had been published before that. The remaining nine were 
to be' completed and published by November, 1988 to December, 1991. 
However, only three studies have been completed and arc yet to be 
published, rcport in respect of one study is under preparation, two studies 
arc under progress and action is yet to be initiated in respect of the 
remaining three studies. Revised target dates for completion and 
publication have not been set and expenditure incurred on these studies 
not made available. 

47. When asked to indicate the position relating to all the 15 studies, 
the Ministry of Environment and Forests, in their advance information, 
stated:-

"Out at 14 major rivers in respect of which comprehensive river basin 
studies have been undertaken by CPCB in consultation with State 
Pollution Control' Boards and other agencies, so far, studies have 
been completed and reports prepared for five rivers. These arc: 

1. (a) Ganga (Main), (b) Ganga (Yamuna sub-basin), 2. Sabarmati, 
3. Subamarekha, 4. Krishna,S. Brahmani Baitarani. 
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The rivers in respect of which studies have been completed and 
manuscripts of reports have been prepared include Narmada, 
Cauvery, Godavari, Tapti and Indus (covering Punjab and H.P.). 
These reports are to be published during the current year. 

Out of 14 major rivers only for three rivers studies have not yet been 
completed. These are: 

1. Brahmaputra 
2. Indus (J&K Portion) 
3. Pennar" 

48. On the basis of river basin studies, Action Plans for abatement of 
river water pollution were required to be prepared. In the annual action 
plan of CPCB for 1990-91, preparation of Action Plans for five major 
rivers was to be taken up. It has been pointed out by Audit that out of five 
Action Plans, only one, i.e. Yamuna Action 'Plan has been prepared. On 
being enquired about the latest position, the Ministry in a note stated that 
the action plans for Yamuna, Ganga and Krishna have been completed 
and that the preparation of action plans for the Sabarmati and 
Subarnarekha will be completed in the financial year 1994-95. 

(f) Monitoring of Indian Coastal Water 

49. The Audit para reveals that a project named Monitoring of Indian 
Coastal Waters was approved by the Ministry and Sanction for Rs. 108 
lakhs was conveyed in February, 1987 for prevention of coastal pollution. 
The proposal was to establish a monitoring network covering the critical 
stretchcs as already identified in the coastal survey ,conducted by CPCB. 
The project was designed for a period of three and a half years initially. 
Under this project. a network of 173 inland, coastal, off-shore and high-sea 
monitoring stations were to be established and monitored by the respective 
State Boards. Against the sanctioned amount of Rs. 108 lakhs, the 
Ministry released Rs. 115 lakhs upto March, 1992 without modifying the 
original sanction issued in 1987. Further out of Rs. 115 lakhs received, 
CPCB had distributed only a sum of Rs. 88.36 lakhs to the executing 
agencies. The project which was initially to be completed by 1990 had been 
extended till March, 1992 reportedly due to bad weather conditions, high 
cost on hiring of vessels and inadequate funds etc. The Ministry decided 
not to continue with the programme after April, 1992 due to financial 
constraints. According to Audit, the project thus failed to bear any result 
even after six years. 

50. The Committee desired to know whether any mid term appraisal 
of the project was done. In reply thereto the Ministry stated in a note as 
under:-

"The Central Pollution Control Board organised two National 
Workshops (February, 1989 and March, 1990) in which an appraisal 
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of the work done under the project was made. The workshops were 
attended by representatives of concerned agencies and also a number 
of experts from all over the country. The workshops discussed the 
methods and findings. The workshops also supported the work done. 
CPCB has since prepared a summary report entitled "Monitoring of 
Indian Coastal Waters". Besides, CPCB has also published the 
"Criteria for Classification and Zoning of Coastal Waters" after 
indepth discussion during the workshops." 

51. When asked the extent of monitoring work remained to be 
completed when the project was discontinued after April, 199i, the 
Ministry of Environment & Forests in a note furnished after evidence 
stated:-

"The Tamil Nadu Pollution Control Board could not complete the 
number of rounds of monitoring. It completed five rounds of 
monitoring while other executing agencies completed 15·17 rounds of 
monitoring when the project was discontinued in April, 1992." 

52. The Committee enquired about the total cost of the projeet and 
the additional expenditure required to complete the balance monitoring 
work. The Ministry, in a note furnished subsequent to evidence stated as 
under:-

"A total of Rs. 1,13,80,456 was spent for the execution of the project 
and about Rs. 32 lakhs is required to complete the remaining 
monitoring work along the Tamil Nadu Coast." 

53. Enquired whether it was still proposed to undertake the balance 
monitoring. the Ministry in a note furnished after evidence replied in 
negative and added that at this stage it will not serve any useful purpose. 

54. The Audit para reveals that the Ministry stated in November, 1992 
that CPCB had developed a software for analysis of coastal data and the 
data were under analysis for preparation of report on coastal water quality. 
The Committee enquired that since the data collected from State Boards 
on Coastal Waters was inadequate how would the software prepared by 
CPCB be of any help in preparation of a report on coastal water quality, 
the Ministry of Environment and Forests stated in a note as under:-

"The software prepared by CPCB has been useful for analysis of data 
collected in some stretches of the coast. However, in some stretches, 
data could not be collected due to lack of proper sea going vessels, 
bad weather conditions and ethnic problems (in case of Tamil Nadu 
Coast)" 

55. When pointed out to specify the concrete benefits derived from 
the project for monitoring of Indian Coastal Water which continued for a 
period of six years during which an expenditure of Rs. 115 lakhs was 



18 

incurred the Ministry of Environment and Forests, in a post evidence note 
stated:-

"The concrete benefits that have been derived from the project 
include: 

(a) Advent to an unattended domain of the marine environment 
which hitherto remained beyond any quantitative meuurementa 
from pollution view .point. 

(b) Development of C\lxpertiae in marine environmental studieal 
invCltiptiona throu.h extensive field worka and I number of 
minin, proar~mmel and laboratory inter-calibration exercises. 

(c) ~Itablishment of basic infrastructure. indudin. procurement of 
iamplin, and analytical equipment in a number of Institutions in 
the country which were not existin, earlier." 

(a) COIISta' OCMn Monitoring and Prediction System (COMPAS) 
56. Accordin, to Audit para, the Department of Ocean Development 

(DOD) Itarted a project entitled 'Survey of Environmental Pollution in 
Seu around India', in 1986-87 wllich was mainly aimed at seasonal 
monitorinl"meuurement of Pollution in marine coutal areas upto 5 kml. 
off-ahore aron, the country's entire coastline. Bued on a project ,})ropolal 
titled 'Monitorin, of Marine Pollution in Territorial waters of India' (along 
the East Cout' in March, 1988. DOD sanctioned the project. The main 
objectives of the project were to initiate and conduct a systematic 
monitorin, of the territorial waters of the East CoHt beyond S kms. off
shore, after establishin, a permanent marine pollution monitoring station 
with adequate capabilities of field and laboratory works. The Zonal Office, 
CPCB, Calcutta was one of the units among the eleven units identified for 
~ndertaking the work on Marine Po)Ju~ion Monitoring and Modelling of 
pathway and flexes of exotic chemical elements into sediments, biological 
systems and the seas. The Steering Committees of DOD renewed and 
modified the project in June, 1990 and redefined the length and width of 
study stretches. The width of the stretch was also increased to 5 kms. off
shore instead of that from 5 kms. to 22.S kms. off-shore and' renamed it as 
"Coastal Monitoring and Prediction System (COMPAS)". Out of 29 
labora(ory equipment, Zonal Office, CPCB, Calcutta could procure only 
one equipment 'Backman Liquid Scintillation Counter' costing Rs. 5.36 
lakhs upto April, 1991 which was still awaiting commissioning due to non
availability of certificate from Bhabha Atomic Research Centre (BARC). 

57. The Committee enquired as to when was this equipment 
commissioned, the Ministry of Environment and Forests in a note 
furnished after evidence stated:-

"The imported 'Backman Liquid Scintillation Counter' costing 
Rs. 5.36 lakhs was received in Calcutta on April 24, 1991. The 
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instrument was commissioned in AUJust, i993 after ne~asarYtraining 
to an operator and obtaining necessary certificate from Bhabha 
At~mic. ~esearcb Centre (BARC)". ' 

58. When asked the position about the procurement and commissioning 
of the remaining 28 items of equipment, the Ministry of Environment and 
Forests stated in a subsequent note:-

"All of the remainig items except only the 'Total Organic Carbon 
(TOC)' Analyser have been imported". 

VI. ENFORCEMENT OF POLLUTION CONTROL IN GROSSLY 
POLLUTION INDUSTRIES 

59. The Committee enquired about the concrete steps taken in 
pursuance of the standards already developed to control the magnitude of 
pollution so as to bring it to the level of minimal standards developed. The 
Ministry in a post evidence note statcd:-

"According ~o the Gazette notification issued by the Government of 
India on January 16, 1991, all polluting units in the country were 
required to comply with the prescribed standards by December 31, 
1991... Thrust was given on 17 categories of highly polluting 
industries. CPCB had been coordinating with all these State Boards 
to ensure compliance of the standards and steps taken by the 
concerned industries for setting up the pollution control devices by 
the targetted date. During the drive certain industries have been 
identified as wilful defaulters. In the meantime keeping in view the 
steps taken the several industries and technical constraints the time 
limit was extended depending upon the date of the establishment' of 
the industry. The cut off dilte in such cases was 31st December, 1992 
in respect of those industries which had come after Mi)' 16, 1981 and 
31 December, 1993 in respect of those who were established on or 
before May ,16, 1981." 

60. When asked about the mechanism for effecting monitoring the 
Ministry in a note furnished after evidence stated as under:-

"The progress of compliance by the industries as,. per the given 
time bound programme is being followed up figoro""1. through .the 
concerned S.ate Pollution Control Boards and the' status is being 
replarly monitored by the Central Go~emment throup the 
meetings with the State Environment Dep..artmentto Central and 
State Pollution Control Boards after every six months. The status 
of compliance' in the public sector units is allO beina reaularly 
reviewed and monitored through the mebtings beina held with the 
concerned Central Ministries." 

61. The Committee enquired about the compliance of the pollution 
control require~entl by the various units. The Ministry in a note furnished 
after evidence stated as follows:-
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.. As a result of the concrete steps taken by the Government and 
systematic follow up of the given tillle bound programme for 
compliance, so far 1003 out of the 1541 units in the large and 
medium sector have provided the requisite pollution control 
equipments to comply with the standards and others are in the 
process of installing the same. State Pollution Control Boards have 
been directed to monitor regularly the progress in these' units and 
also take strict action against the defaulting units." 

62. The Committee want~d to know whether while fixing the standards 
CPCB also took into consideration the feasibility aspect also. The 
Secretary, Ministry of Environment and Forests stated in evidence:-

"Primarily it has to be environment and health is not the only 
parameter ..... We are in the first rung and we try to fIX standards 
taking into consideration the human health as well as availability of 
technology. Very quickly we arc trying to upgrade standards to see 
that we keep close to human health problems." 

63. The Committee in this context drew attention of the representatives 
of the Ministry and Board during evidence to the observation of the 
Supreme Court in a case related to the pollution in Agra-Mathura region 
discussed in details, subsequently that the Board had not looked into the 
grievances of the units that the Boards was not in a position to advise the 

. industry as to which type of, air pollution control devices was to be given. 
The Secretary, Ministry of Environment and Forests stated that though the 
State Board .did not possess it, the Central Board was in a position to 
provide the necessary advice. According to him, the units could approach 
the Regional Officer of the Board in its respective State for the purpose. 

64. On beirrg asked whether the financial institutions offerred loans to 
the units at coneessional rates for the purpose of installing pollution 
control devices, the Secretary, Ministry of Environment and Forests stated 
that it did not carry any special concession. . • 

VII. AIR POLLUTION 

National Ambient Air Quality Monitoring (NAAQM) Stations 

65. To improve quality of air and to prevent, control or abate air 
pollution in the country, knowledg~' of Air quality status was a pre
requ~site. In 1984, National Ambient Air Quality Monitoring (NAAQM) 
was initiated by CPCB which identified three parameters for monitoring 
namely Sulphur Di-oxide, Nitrogen Dioxide and Suspended Particulate 
Matter. For establishment of NAAQM Stations, CPCB had incurred an 
expenditure of R~. 261.63 lakhs during the Seventh Plan and Rs.176.45 
lakhs during the years 1990-91 and 1991-92 out of its annual plans. By 
March, 1992, CPCB had established 290 stations in the country. Out of 
these only 217 were in operation and sending data regularly and relR,ining 
73 stations were not in operation even after one to eight years of their 
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setting up. According to Audit, that a sum of Rs. 27.30 lakhs released to 
the State Boards for the non-working stations remained unfruitful. 

66. The Committee desired to know the present status of 73 non
operating stations. The Ministr.y of Environment and Forests, in a note, 
stated:-

"As of new, SO stations are not in operation, for the non
operational stations, the State Boards have been asked to expedite 
the operation of these stations or refund the grants. In certain 
cases, the State Boards have been asked to select alternate sites 
because of ·difficulties in operation of the stations in the sites 
earlier selected. In response, som"e State Boards have informed 
that they are taking necessary action while others have suggested 
that universitiesiresearch institutions may be involved' in 
monitoring activities. ,. 

67. While maintaining that the process of establishment of monitoring 
stations was of inter-disciplinary nature involving identification of town! 
cities, visit by scientist/Engineers of CPCB procurement of instruments, 
engagement of personnel, training of staff, analysis of data etc., the 
Ministry in their note also stated:-

"It has been seen that considerable delays are caused particularly 
in respect of procurement of instruments. Engagement of trained 
personnel on daily wage basis for a longer duration .often creates 
administrative problems because of restrictions on the appointment 
of staff. Non-availability of public buildings with infrastructure 
facility like water supply and electricity at the monitoring sites is 
yet another constraint." 

68. The Committee wanted to know as to when were the ·SO non
operational stations procured and how much expenditure was incurred 
thereon. The Ministry of Environment & Forests in a post evidence note 
stated as follows:-

"Orants towards procurement of instruments for SO stations was 
given during 1991-92 and the total expenditure was of the order of 
Rs. 3S lakhs." 

69. Regarding the specific reasons for non-operation of, the station and 
the steps being taken for ensuring easily operation of these stations, the 
Ministry have informed the Committee in a note furnished after evidence 
as under:-

"Delays in procurem.ent of instruments, non-availability of trained 
persons on daily wages, access to public buildings, electricity 
connections have been the major reasons for the delay in 
commissioning of the stations. To ensure that the stations are put 
into operation, the State Boards have been asked to take necessary 
action in terms of all these facilities and in the event of their 
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inability to refund the grants or select an alternate site. The 
facilities available with R&D! Academic institutions are proposed 
to b,e utilised in cases where the State Boards are unable to 
operate such stations." 

70. The Audit Para reveals that in February, 1992 it was decided 
that air monitoring stations which were sanctioned prior to March, 
1990 but could not be started till that date need not be pursued and 
the amount paid to State Boards be refunded to CPCB. When asked 
about the steps taken to get refund of Rs.27.30 lakhs from concerned 
State Boards in respect of non-operational stations, the Ministry of 
Environment and forests have, in a note furnished after evidence stated 
as under:-

"In response to CPCB demand for refund, Punjab State Board 
has refunded the money while other State Beards did not. The 
issue was discussed in a Conference of the ChairmenIMember 
Secretaries of Pollution Control Boards. It was explained that 
some State Boards are not in a position to refund the money 
because of the fact that they have already spent the money for 
purchase of equipment for the setting up of the stations. In 
view of this, the State Boards have been asked to select 
alternative sites for setting up of the stations. The State Boards 
are now in the process of identifying alternative sites for the 
setting of the NAAQM stations." 

71. When the Committee pointed out that since the promulgation of 
the Air Act, CPCB could only initiate preliminary work on Air quality 
improvement and that action towards prevention, control and 
abatement of air pollution had not been initiated, the Ministry of 
Environment and Forests, in a post evidence information, Stated as 
under:-

"CPCB, after detailed exercise, has laid down the ambient Air 
quality standards. in respect of SPM, S02 N02 and CO for 
~ndustrial, commercial cum residential areas and sensitive &feas. 
These standards have been adopted by "all the State Boards. 
CPCB has also identified the emission standardS of air pollution 
which includes industries and the vehicles. For controlling the 
industrial emissions, the emission standards have been 
development for major air polluting industries. These standards 
have been adopted by the State Boards and the'sc are beinl 
implemented by them. For rigorous implementation of the 
emission standards, task forces have been set up in respect of 
four major industry catelories like Thermal Power Stations, 
Cement Plants, Fertilizers and Oil Refineries and Steel Planta. 

In respect of the vehicular pollution emission, standrads have 
been developed and notified under the rules of the Motor Vehicle 
Act. The emission standards are bein, implemented by the 
Regional Transport Authorities. 
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Mass based··emission standards have also been developed and 
Ilotified for implmentation at the manufacturing stage of vehicles. 

CPCB has also identified critically polluted areas and provided 
action plans for improvement of the environment conditions in theSe 
areas." 

VIII. POLLUTION THREAT TO TAJ MAHAL 

72. The threat caused by pollution to the world famous historical 
monuments in Agra-Mathura region of Uttar Pradesh particularly the Taj 
Mahal has over the years agitated the minds of.the.public at large. Against 
this back drop, the Committee during the course of their examination of 
CPCB also looked into this issue and the related matters in some depth. 

, Subsequent to the decision of the Government of India to set up a large 
.il refinery in the Mathura region to meet the growing petroleum products 
demand of the North-west region, some apprehensions were raised about 
the possible adverse effects on the monuments in the Agra-Mathura region 
as a result of gaseous effluents to be discharged from the refinery. Taking 
these sentiments into consideration, the Government of India constituted 
an Expert Committee under the Chairmanship of Dr. S. Varadarajan on 16 
July, 1974 to advise the project authorities on the measures to be taken for 
keeping the pollution effect to the absolute minimum. The Committee was 
not only to guide Mathura Refinery Project in planning and implementing 
tffective pollution measures, but also· to advise the Ministry on the 

. pollution aspects of other ancillary and downstream Units. The Expert 
Committee expressing its deep concern for the preservation of the priceless 
monuments in Agra, particularly the Taj Mahal, made Several 
recommendations for consideration of the Government for expeditious 
implementation with a view to reducing the existing level of pollution 
substantially and forestalling any future sources of pollution. It has also 
specifically stated that there was urgent need for continous study and 
investigation so as to ensure prevention of monuments from exposure to 
further threats from pollutant or any other cause. 

~ 74. Various other studieHurveyS't:ommittees have since then reported 
IIIflIpon the matter. These included a series of reports of National 
Environmental Engineering Research Institute (NEERI) under the Council 
for' Scientific and Industrial Research, Process and Product Development 
Centre (PPDC), Mt. Tecneco, National Metallurgical Laboratories (NML) 
etc. 

75. A Joint Committee of Parliament on the Air (Prevention and 
Control of Pollution) Bill, 1978 under the Chairmanship of Dr.Karan Singh 

..!J.ad also in their report presented to the House on 18 may, 1979 dealt with 
'1tJc issue. The Joint Committee were of the opinion that in order to save 

the Taj Mahal and other monuments in Agra and Braj Mandai from the iIJ-
effects of air pollutants from the Refinery, the Government apart from 
taking urgent and effective steps for prevention of existing air pollutants 
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from other sources in Agra as per recommendations of the Expert 
Committee, should also look into the Refinery problem afresh and 
examine the feasibility of shifting atleast the most polluting units of the 
Refinery to the Etawah Region. The Committee were a.lso of the opinion 
that the treated liquid effluents, which were likely to poison the already 
polluted drinking water of the Agra region, should, if possible, be 
conveyed through a pipeline and discharged into the river at a suitable 
point downstream of Agra or Etawah to protect the drinking water supply. 

(b) Identification of trapizium 
76. Based on the findings of the different stuideslcommittees etc. an area 

in the form of a trapizium in an around Agra-Mathura region has been 
identified as environmentally sensitive air pollution protection area. For 
regulating the pollution from industrial growth in this area. For regulating 
the pollution from industrial growth in this area, a detailed list of 
industries has been drawn up as follows: 
Category I Industries that are to be prohibited to come up within the air 

pollution protection area. 

Category-II Industries that may be permitted to come within- the area only 
with adequate environmental control measures; and 

Category III Industries that may be permitted to come up within the area. 

(c) Status of air pollution in Agra 

77. The Committee desired to know the status at' air pollution in Agra. 
The information furnished by the Ministry have been categorised as 
follows: 

MAJOR POLLUTING SOURCES 

Foundry 
Rubber factory 
Engg. Industries 
Chemicals and 
other industries 
Lime kiln 

·Source:U.P. Pollulion Conlrol Board 

MOTOR VEHICLES· 
6,349 (Heavy Tonnage Vehicles - Trucks and Buses) 
4.861 (Medium Tonnage Vehicles. car, jeep etc) 
16,103 (Light Tonnage Vehicles, scooter, etc) 

168 
20 
46 

55 
03 

292· 

• The 6 imporlanl road crossings localed wilhin 3 kms redius of Taj Mahal which were 
surveyed by CPCB. 
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AIR QUALITY STATUS (TAJ MAHAL) 

Parameter Existing length Ugi Prescribed Standard 
m3 

S02 8.6-42 30 uglm 
NOx 5.4·23.3 30 uglml 
SPM 283·1114 100 uglml 
Benzopyrene 26.9 10 uglml 
Lead 0.025·0.88 1.0 uglml 

CONTRIBUTION OF POLLUTING SOURCES (KGIHR) 

Industries 
Vehicles 

285 
42 

SPM 

945 
6 

NOx 

56 
155 

CO 

15819 
599 

EMISSION OF S02 FROM MA THURA REFINERY 

HC 

107 
284 

The emission of S02 (sulphur dioxide) from Mathura Refinery is about 
600-700 kglhr, against the prescribed standard of 1000 kg/ltr (1 MTlhr or 
24 MT/day). The impact of S02 emission from Mathura Refinery to Taj 
(Agra) is about 1.0 uglm3 (as per I.M.D. calculation). This impact can be 
further reduced by reduction of S02 emission from refinery by increasing 
the efficiency of S.R.U and blending of high sulphur crude with low 
sulphur crude before distillation. 

In their summary inspection Report, dated 16·18 October, 1993. NEERI 
have also suggested various measures which have the potential to about the 
Sulphur Dioxide release from the Mathura Refinery from the current levels 
by over 90 per cent. A table indicating the Sulphur Dioxide emission using 
various crude mixes at Mathura Refinery is !Jiven at Annexure II. 

POLLUTION BY VARIOUS TYPES OF INDUSTRIES 

Emission rate (1 kglhr) 

SPM S02 

1 2 3 

Foundries 749 122 
Fit Furnace 72 12 
Chemicals 53 70 

'J Rubber sole 4 5 
Retractory 18 11 
Bricks 16 22 
Engineering 

Nox 

4 

16 
1.5 

8 
1 . 

1.6 
2.4 

CO 

5 

13998 
1346 

236 
17 

3.4 
73 

He 

6 

4 
1 

16 
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1 2 3 4 5 6 

Lime 33 43 5 146 33 

945 285 56 15819 107 

(d) Steps taken for monitoring and control of pollution in the area 
78. The Committee desired to know the steps taken for monitoring and 

control of pollution in the area. The Ministry of Environment and Forests 
in a note furnished after evidence stated as follows: 

"CPCB in collaboration with SPCB installed monitoring stations at 
5 locations in Agra including Taj Mahal. 

Monitoring stations maintained by Indian Oil Corporation at 
Farrah. Sikandra, Bharatpur and Mathura have been periodically 
checked to ascertain the status of air quality. 

Research and development studies were taken up by NML and 
NEERI to improve the performance of cupola m the foundries. As 
a result, wet scrubbing systemlmulticlone separators with after 
burners have been developed for containment of pollution from 
foundries (Ref: NML, NEERI Report). 

Central Glass and Ceramic Institute has been assigned the task of 
improving the design of furnace in glass industries. A .detailed 
study on possibilit·ies for pOllution control in glass industries has 
also been made by CPCB. Based on this study, standards for glass 
industries ~ laid down (Ref: CPCB report on Glass Industry). 

Based upon NML and NEERI studies, CPCB has recommended 
the standards for particulate matter for foundries which are as 
follows: 

Cupola Size 
3 Tlhr 
3 Tlhr 

Particulate matter 
450 mgINm3 
150 mglNm3 

(e) Package of measurers needed for pollution control in Agra 
79. In reply to a related question of the Committee, the Ministry of 

Environment and Forests in a post-evidence note stated that the best 
desirable option from the' view-point of pollution eontror will be to shift 
the polluting units from the area. According to the Ministry, this had not 
happened the other alternative would be the following: 

FOUNDRIES 
Cupola Design Modificalions: 

Conversion of single cold blast furnace (traditional cupola) into divided 
(secondary) blast type. This will improve eupola efficiency by 2S to 300/0 in 
fuel (coke) cost thereby reducing SPM as S02 emission in the same 
proportion. 
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Change in operational norms: 

The cupola melting shop should be equipped with weighing balance to 
control charging material weights before they are put in cUPQla to maintain 
the coke: metal ratio. Also, cupola melting shop should be equipped with 
blast volume and pressure measuring instruments. 

Change of Fuel: 

S02 emission from cupola may be reduced by using B.P. premium 
quality coke having low ash content, and also adding soda ash to the 
extent of 0.5 to 1.0% of charge. 

Flue gas treatment: 

90% of higher particle size in cupola emitted dust can be removed using 
inertial collectors like baffled chamber satling chamber. Overall collection 
efficiency of such size range would be around 30% only. 

Cantrifugal separator namely cyclone, multiconcs can remove particles 
having size more than 10 um with overall collection efficiency of 70% 

Low energy scrubbing units like spray towers impingement scrubbers, 
centritugal wet cyclone etc. can remove > 5 um size particles with 90% 
efficiency and thereby the flue gas dust concentration can be brought down 
to about 140 mglm3. "These units have added advantage of removing the 
gaseous pollutants viz. S02 and Nox. 

Well designed after burner above the charging door can reduce CO 
emission by ~90% and raise flue gas heat cohtent. Tberefore the 
aUerburner will extract sensible heat from flue gas and reduce coke 
consumption as well as pollutant emissions resulting in improved metal: 
Coke ratio. 

System 

Settling chamber 

Baffle chamber 
Louver settling chamber 
Cyclone 
Scrubber (Pease Anthoney) 

BRICK KILNS 

Min particle size for 
90% efficiency (urn) 

> SO 

> SO 
> 20 
5-25 
1-25 

80. In this connection the Committee's attention was also drawn to a 
memorandum jointly signed and submitted by 103 members of Parliament 
addressed to the Prime Minister expressing their anxiety over 'the 
deteriorating condition of Taj Mahal caused by environm~ntal 
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pollution and requesting for a time bound programme of action. The 
Memorandum included the following: 

"Taj Mahal is not only India's but world's cultural heritage, pride 
and unparallel artistic creation. Inspite of Government of India's 
several negative steps to check environmental pollution. Taj Mahal 
is becoming sick. It is gradually losing its lusture. According to 
Government steps, figures and declaration the quantum of 
pollution might not be causing damage to the health of Taj but it is 
a bitter truth that Government i~ not fully sensitive and responsive 
towards the safety of Taj. Taj is being neglected and therefore its 
condition is deteriorating day by day. 

To save Taj from pollution, it i$ the need of the day that iron 
founderies and other industries of Agra be provided patural gas 
and power as alternative fuel so that use of coal may be 
abondoned. Natural Gas be supplied to Agra through HBJ 
pipeline. Natural gas based power generation plant be established 
in Agra. 

Government of India's present. policy of restricting the industrial 
development of Agra to save Taj from environmental pollution has 
failed. It is appreheded that the present policy will lead to grim 
situation. Government will not succeed in restricting iltegal use of 
coal. Day by day increasing unemployment in Taj Trapezium area 
will also create law and order problem. Until Government docs 
not provide natural gas, electricity be provided through National 
Thermal Power Corporation directly to Agra Taj Trapezium area 
so that the environmental pollution may be controlled. 

Mathura Oil Refinery has created the problem of environmental 
pollution for Taj. Prior to its establishment Taj was not prey of this 
problem. Agra has been made to face the evil impacts of its 
establishment but agra is being deprived from petroleum produets 
leading to neglect of security of Taj. 

Because of the non-availability of (L.P.G.) cooking gas in Agra, 
cow dung, soft· coke, hard coke and wood is used on mass scale as 
fuel for domestic and commercial use. It creates 'pollution and 
damage to Taj. Hence, pipe line carrying L.P.G. from Mathura to 
Agra be laid to supply alternative fuel to avoid this pollutive fuel. 
At the moment, L.P.G. connection through cylinders be given to 
persons registered in the waiting list so that the quantum of 
pollution be lessened around the Taj. 

Three National Highways meet at Agra ncar the Taj Agra 
Bombay; Delhi, Agra, Calcutta; Agra Jaipur. National Highways 
pass through Agra within an ambit of les. .. than 5 kms. They may 
be linked through a ring road far away from Taj to avoid pollution 
created by automobile traffic. 
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The recommendation of vardarajan Committee in context to 
plantation be implemented in the right context. Taj National Park 
project should also be expedited. 

A barrage be constructed at Agra on Yamuna River in Yamuna 
Clearance Project which is under contemplation under Ganga 
Action Plan. It will improve th~ water level, check the incoming of 
desert towards Agra and pave tbe way for successful plantation to 
make Agra green. 

We, the following signatories, appeal you for keeping Taj healthy 
and mortal to take effective steps in this direction and get a time
bound action plan framed and ensure its implementation through 
Environment Ministry with co-ordination of other departments. If 
the Govl. fails in doing so and Taj is damaged, 'history and 
worldwide admirers of artisanship of Taj will not excuse the 
present generation." 

81. The Committee enquired about the action taken on the package of· 
measures mentioned above. The Ministry of Environment and Forests in a 
note furnished after evidence stated as follows: 

"CPCB, vide letter No. 31011126188-PCI-II dated October 12, 
1993 issued a report on Status and Options for Air Pollution 
control in Agra. It was also sent to Chairman, Uttar Pradesh 
Pollution Control Board, Lucknow. 

Uttar Pradesh Government has taken the proposal positively, and 
in a meeting taken by the Hon'ble Minister for Environment & 
Forests, the Adviser to the Governor, Govt. of UP has assured 
that necessary action will be taken for implement~tion of the 
various measures." 

82. O~ further enquiry by the Committee about the meeting taken by 
the Ministry of Environment and Forests, the Ministry in a note stated: 

'A meeting-was taken by Minister of .Eavironment & Forests on 12 
July, 1993 with the rsepresentatives of Indian Meterological 
Department, Department of Tourism, Archaeological Survey of 
India, Ministry of Industry, Central Pollution Control Board, 
Indian Oil Corporation, National Environment Engineering 
Research Institute were present and NEERI presented the final 
report. The following points were suggested in the meeting. 

1. A dedicated power supply is to be arranged in the Agra-Mathura 
Trapezium. 

2. Natural gas should be made available to the industries in Agra
Mathura Region. 

3. Domestic connections of LPG should be made easily available in 
the Agra-Mathura region. 
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4. The industries would be encouraged to change process 
technologies to build in pollution control in their production 
system. 

5. Traffic should be stopped at a point about 3Km from the Taj 
Mahal and battery buses should be arranged from this point. 

6. More grceneries should be developed in Agra-Mathura region. 

83. When asked about the follow.up action on the points referred to 
above, the Ministry in their note stated: 

"Regarding the shifting of industries - it is to be mentioned thill 
in Agra the Foundries are very small industries and are managed 
by the local people. Hence it was not proposed for the s.hifting of 
the industrics. 

In order to implement these suggestions a concerted effort of 
different Ministries were required and Secretary (E&F) 
immediately wrote to Secretaries of Ministry of Petroleum and 
natural gas, Ministry of Powcr, Ministry of Urban Development, 
Ministry of Non-conventional Energy sources. Chief Secretary, 
Uttar Pradesh and Commissioner Agra Division. 

The Commissioner Agra has informed that under the City forest 
scheme 50,000 saplings have been planted on the eastern side of 
the Taj Mahal at a distance of about 1.5 km. About -300 acres of 
land have been identified aqoss· the river and it is proposed to set 
up a park cum city forest area. The Uttar Pradesh Pollution 
Control Board have takep up a series of meetings for encouraging 
industrics to change -process technologies and building pollution 
control in their production system. Ministry of Non-Conventional 
Encrgy Sources informed that at the three kilometer radius of the 
Taj Mahal it is possible to operate battery operated vehicles. 

Accordingly schemes have been sought from the U.P. Tourism 
Corporation through the V.P. Pollution Control Board regarding 
the operation of the battery buses. This will reduce vehicular 
pollution to the Taj Mahal. 

A project has been initiated with the UNIDO f9r assisting the 
foundry and glass industries in and around Agra to abate and 
control pollution from foundry and glass industries. 

Other suggestions such as change of process in the industries in 
Agra, greening of Agra, supply of CNG and LPG in Agra
Mathura region and for arrangement of dedicated power supply in 
this region are regularly being fo.llowed up with the concerned 
Ministries for speedy implementation. 
The Suspended Particulate Matter and the hea .. y dust fall rate are 
mostly responsible for the damage to the Taj Mahal. Suspended 
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Particulate Matter contain smokes and tarry matters and these 
deposit on the marble surface and cause yellowishness. In order to 
save Taj Mahal from the dust pollution the industries are 
pursuaded to abate and control dust pollution through change of 
process technology or setting up of dust control devices. 
The Ministry of Environment and Forests is continuously 
monitoring developments for implementation of the suggestions 
made by different experts to save the Taj Mahal." 

84. In this connection, the following facts also came to the notice of the 
Committee: 

(i) The Ministry of Petroleum and Natural Gas vide their letter 
dated 17 August, 1989 addressed to the Principal Secretary, 
Department of Industries, Gover:nment of Uttar Pradesh' had 
stated that they had asked Gas Authority of India Ltd. to allot 
the required gas to Uttar Pradesh State Industrial Development 
Corporation for Ferozabad-Agra region. 

(ii) In reply to USQ No. 465 'for 24 February, 1994 regarding HBI 
pipeline, the Government stated that the allocations along the 
HBJ are in excess of the availability of gas. It had, therefore, not 
been considered feasible to extend the pipeline to Shikobabad, 
Ferozabad and the Taj Trapc,zium area of Agra. 

(iii) In submissions made before the Supreme Court on 8.3.1994 in 
writ petition No. 13381 of 1984 in the case of M.e. Mehta Vs. 
U.OJ. and others, the Chariman, GAIL stated that the carrying 
capacity of HBI was 18.2 Million Standard Cubic Meters Per Day 
(MMSCMD) but in view of lower availability of gas, the quantity 
available for supply of gas, through this pipeline was of the order 
of 15 MMSCMD against the requirement of about 23 MMSCMD 
by the consumers to whom gas had been allocated by 
Government. Whereas CMD, ONGC in pursuance of directions 
of Supreme Court on 8.3.1994 in his submission inter alia stated 
that the availability o( gas for use from HaziraIHBI was to the 

"extent on 19.19 MMSCMD. 
(iv) In his submission before the Supreme Court in the case 

(Appendix III) referred to in (iii) above, the Managing Director, 
UPSIDC inter-alia expressed his willingness to undertake the 
activities of supply of gas within Taj Trapezium with the financial 
assistance of the State Govt. in case GAIL is ready to take 
natural gas available at the city gate. 

(f) Closure of units in pursuance of order of Supreme Court 
85. During the course cjf examination, the Committee's attention was 

drawn to the orders reportedly passed by the Supreme Court on 27 
August. "1993 and 17 September, 1993 ordering immediate closure of 
certain industries on the banks of the Ganga in U.P. for not having ins
talled the necessary pollution control devices and also giving two months' 
time to certain other units in the Taj region in Agra ,to instal necessary air 
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pollution control devices in their plants. The Committee during evidence 
invited comments of the representatives of the Ministry of Environment· 
and Forest and CPCB to those reports. They were informed that the 
recent problem arose because of a Supreme Court judgement directing the 
closure of 212 small scale factories in and around Agra. 

86. The Ministry in a further note stated: 

"These factories are mainly foundries, glass manufacturers and 
some chemical industries. Some of them are situated in Ferozabad 
(146) and some in Agra(66). The Supreme Court took this extreme 
step when it wes informed that these units did not even respond to 
the notice of the UP Pollution Control Board directing them to 
submit a pollution status report. 

The Supreme Court has suspended the closure order of the 
industries who have installed suitable pollution control devices. 
The UP Pollution Control Board will further monitor the 
compliance of standards by these industries and report to the 
Supreme Court within two months. 

The industries argue that they do not have technologies suit~.d to 
their financial capability . .This. is not entirely true. Products and 
Produce Development Centre (PPDC) has desired systems and 
cquipments which can reduce Suspended Particulate Matter (SPM) 
and Sulphur dioxide(S02). According to the PPDC one equipment 
costabout·Rs. 5 lakhs. They have installed the equipment in a few 
factories in Agra which have been successful in reducing the 
emissions. The industrsies complain tnat the equipment will be 
shortlived because of corrosion problems. 

The Ministry of Environment and Forests have requested the 
UNIDO to give technical assistance to install effective equipments 
to reduce pollution in foundries and glass industries. An expert 
from the UNIDO visited Agra and has given a preliminary report. 
An expert team is expected to study the problem in detail and 
suggest easily implementable solutions." 

87. The Supreme Court in their p,rders had inter-alia observed: 

"Mr. A.K. Sen and Mr. Kapil Sibal have further complained that 
in spite of their approaching the Uttar Pradesh Pollution Control 
Board, the Board has not looked into their grievances in the sense 
that the Board is not in a position to advise the industry as to 
which type of air pollution control device is to be set up. We direct 
the Board for such advice, the experts employed with the Board 
shall render the necessary advice within one week of the industry 
contacting the Board for the purpose. 

Since there is a feeling among the learned counsel representing 
some of the industries in the State of Uttar Pradesh that the Uttar 
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Pradesh Pollution Control Board is not assisting them properly, 
we requcst the National Environment Engineering Research 
Institute, Nagpur to entertain that request by any of the 
industries in the State of Uttar Pradesh for advice in this manner. 
If any of the industries approach the Institute for such advice the 
Institute shall depute its expert to inspect the industry and make 
suitable suggestions for setting up of the necessary air pollution 
control device. Needless to say that the industry shall pay the 
consultancy charges and other charges of the Institute." 

88. The Committee Subsequently learnt that Supreme Court Vide their 
orders dated 27 August, 1993 and 3 December, 1993 had ordered 
immediate closure of 312 industrial units in Taj Trapezium including. 212 
small scale factories in Agra for n\lt having installed the necessary 
pollution control devices. 

89. From the information furnished to the Committee after evidence it 
was secn that a large number of units (subsequently stated to be 125) had 
got installed suitable pollution control devices after the Supreme Court 
orders and obtained suspension of the closure orders. 

IX. LISTING OF POLLUTION SOURCES 

90. CPCB had prepared an industry inventory in 1984 to assess 
pollution status in major and medium polluting industries. During the 
Seventh Plan period the status reports on Class-I and Class-II cities were 
also prepared. With rapid industrial development, CPCB felt it essential 
to update the inventory every five years. In June, 1987 a ,reorganisation 
plan was prepared under which CPCB was to complete, by 1990, 
inventorisation of all major and minor industries for Air and Water 
pollution, upgradation of sanitation state in Class-I and Class-II cities and 
status for vehicular pollution in metropolitan cities. Upto August, 1992, 
CPCB could neither update the inventory nor make complete listing of all 
major, medium and small scale industries which were relevant to Air and 
Water pollution due to lack of response and timely supply of information 
from the State Boards. 

91. In response to the query of the Committee about the present status 
of inventory, the Ministry of Environment and Forests stated in a note as 
follows:-

"CPCB initiated industrial inventory of large and medium 
industries in 1987. The industrial data is being collected with the 
help of State Boards which are meagrely staffed. So far, 
inventory reports has been prepared for the States of Punjab and 
Gujarat. These reports have been published. Similar reports are 
under pre-paration for the States of M.P., Goa, H.P., Karnataka, 
A.P. and UT-Pondieherry. Those reports will be published in this 
financial year (1993-94). For remaining States, data being received 
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are fcd into the computer. Thc print-outs rcguirc updating of 
information and filling up of gaps. This will be done by visits and 
consultation with respective State Boards. 
CPCB has since completed an inventory of large and mediu"r 
industries falling under 17-eategories of highly polluting industries. 
The report provides statewise and industry wise status on 
instalation of pollution control systems for these categories of 
polluting industrics." 

92. The Committee wanted to know the reasons for the slow progress on 
the preparation of inventory. The Ministry of Environment and Forests in 
a post evidence note state:-

"The delay in collection of the date from the State Boards in duc 
to lack of manpower with many of the State Boards". 

93. The Committee asked when was the work of preparation of 
inventory in respect of all industries and States expected to be complctq~ 
The Ministry of Environment and Forests, in a note furnished after 
evidence, stated as under: 

x. 

"The updated reports in respect of two States namely Punjab and 
Gujarat arc completed while t.he date from thc remaining States 
arc being verified by interacting with the State Boards and through 
fields visits. The reports in respect of Uttar Pradesh, Madhya 
Pradesh, Orissa, Rajasthan and Haryana are likely to be completed 
during current year· (1993-94), while the inventory reports for the 
remaining states are likely to be completed during 1994-95. It is .. 
proposed to make use of the Central Statistical Organisations and 
Directorate of Industries for preparation of inventories. In the the 
mean time, inventorisation of large and .medium industries falling 
under the 17 highly polluting categories of industries has been 
completed." 

PREPARATION OF COMPREHENSIVE INDUSTRY 
DOCUMENTS 

94. The Audit Para reveals that CPCB as part of the functi~ns as.c;igned 
to them by the Water and Air Acts brought out 30 publications (25230 
copies) of Comprehensive Industry Documents (COINDS) out of which 
3234 copies wcre sold, 3967 copies were issued as complimentary anc.! 
18129 copics were lying in the stores. According to Audit, this rcsulted in 
CPCB not succeeding in disseminating information as envisaged in the 
Acts and the publications with sale price of Rs. 9.81 lakhs lying unsold. 
When enquired why the copies of the said document disproportionate to 
the requirements were made, the Ministry of Environment and Forests in a 
note stated: 

While Publishing the documents, estimates were made in respect.ct 
prospective users which include the State Boards, Industriat"1 
Association, the individual industries, R&D Associations and 
important libraries. For off-set printing there is a limitation on the 
minimum number of copies which is financially viable. The 
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publications are sold and also issued on complimentary basis. 
The demand for such publications is received from time to time 
and in recent times the demand has been increasing due to 
public awareness and stringent regulatory measures." 

• 95. The Committee desired to know the total expenditure incurred to 
print 25230 copies, the Ministry of Environment and Forests, in a post 
evidence note, stated that the total expenditure incurred was Rs. 18 
lakhs. 

96. To a query whether issue of only 7101 copies of the 25230 
copies was indicative of bad planning, the Ministry, further, stated: 

"The documents published by CPCB are required by various 
users from time to time. Some of the documents published 
earlier are still in demand. In fact, in recent years the demand 
has considerably and regulatory meltsures. In this context, it 

.. may also be added that while publishing the documents 
minimum number of copies which is financially viable for off
set printing was brought out. This was also keeping in view the 
demand over period of time." 

97. The Committee enquired about the steps taken to adequately 
disseminate information regarding the industry documents published, the 
Ministry of Environment & Forests in a note furnished after evidence 
stated: 

• ,. "CPCB has entered into an understanding with SPCBs and the 
Confederation of Indian Industry (CII) for dissemination of 
information regarding the publications. Through advertisements 
in newspapers, journals and various other forms of mass media 
a drive has been taken for wider publicity. Sales counters have 
been opened in various exhibitions and seminars. With the 
advent of reprographic facilities, the need of producing 
adequate number of printed documents has reduced which 
made it difficult to estimate the exact number of possible 
subscribers. To meet such situation it has been decided that not 
more than 300 copies of documents will be printed and as and 
when these copies arc exhausted and there is continuing 
demand more copies will be reprinted." 

98. According to Audit Para, 13 projects relating to preparation of 
COINDS were entrusted to outside agencies and" a sum of Rs.34.80 
lakhs had been released as consulting fee. These projects were given to 
consurtants with prior approval of the Ministry on the grounds of 

I either inadequate expertise' available with CPCB or time constraints. 
~1he work which was to be completed during the Sixth Plan continued 

1/: the Eighth Plan period. When enquired about, the latest position of 
the preparation of these COINDS, the Ministry in a note furnished 
after evidence stated: 
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"So far. 32 documents have been prepared under the COINDS 
series and 14 documents are under preparation. In some cases. 
the preparation of these documents were delayed beyond the 
expected time limit." 

99. On being asked to explain the reasons for delay, the Ministry in a 
further note stated: 

(i) "Poor response from Industries during the questionnaire surveys. 

(ii) Hesitance on the part of the Industry to part with the technical 
information which required continuous persuasion." 

XI. EQUIPMENT AND STORES 

100. CPCB had six Zonal Offices at Calcutta, Baroda, shillong. 
Kanpur. Chandigarh and Bangalore. Mobile laboratories for surveillance. 
planning and Control of pollution were already provided at Calcutta. 
Baroda and Kanpur. According to Audit Para, the monitoring and 
survey activities at Shillong, Chandigarh and Bangalore remained static 
even after incurring an expenditure of Rs. 25.03 lakhs. 

101. The Committee enquired about the reasons for delay in setting 
up of mobile laboratories at Shillong. Chandigarh and Bangalore evcn 
after incurring an expenditure of Rs. 25.03 lakhs. The Ministry of 
Environment and Forests in a note furnished after evidence stated as 
under:-

"For Bangalore, Chandigarh and Shillong offices. th'ree mobile 
laboratories were to be developed and three chassis were 
received in June, 1990. Subsequently, it was decided that two 
chassis will be used for remounting the GTZ Automatic Air 
Quality Monitoring systems and the third will be given to the 
Rajasthan Board which showed its interest. The remounting of 
the two chassis has been completed and vans are being used for 
field monitoring. The third chassis has not been given to thc 
Rajasthan Board since the Rajasthan Board has since got a 
laboratory fabricated through other sources. The third chassis 
has been sent to the CPCB- Zonal Office (South) Bangalore for 
development of mobile laboratory." 

XII. (A) FINANCE AND ACCOUNTS 

102. It has been stated in the Audit paragraph that CPCB has 
received equipment and instruments valued at Rs. 4819.43 lakhs from 
foreign countries under International Collaborative projects. However, 
value of such assets was not being exhibited and included in the annual 
accounts and to that extent the accounts did not reveal complete status 
of the assets. Further there was no supporting asset register for the 
assets worth Rs. 530.44 lakhs excluding depreciation, reflected in the 
annual accounts of 1990-91. CPCB stated that no such asset register was 
being maintained. 
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103. The Audit parapraph also revealed that eventhough the statutory 
auditors has pointed out as far back as in November, 1991 that the 

procedure for physical verification of assets was not adequate, no action 
was taken by CPCB on the same. 

104. The Committee pointed out that though CPCB had spent substan
tial amount on acquisition of equipment, sound procedure for accounting 
and cu:,tody of stores was not being followed. Asked what steps had been 
taken' to streamline the procedure for accounting and custody of stores. the 
Ministry of Environment & Forests in a note stated: 

"The general practice followed for purchase of equipments I 
instrument is through Tender Call, foil wed by adopting all 

necessary procedures through the Materials Section in CPCB. 
After receipt of instruments I equipments, the instruments arc 
handed over to the respective laboratories. The concerned 
laboratories maintain stock register and necessary varification 
and entries are made. After the production of verification and 
stock entry certificate. the bill is passed for release of payment. 

Regarding custody of equipments, periodic checking of the 
instruments and stock inventory is being carried out by con
cerned laboratories. In addition. there will be general stock 
inventory and varification by a separate Committee set up for 
the purpose. Also, ·there is a separate stores to maintain the 
stock chemicals. glasswares etc. for distribution as per require
menf by following necessary procedures. 

However. the present system is un,der review by the Finance 
and Accouts officer who has been appointed by the Ministry for 
the purpose." 

lOS. When asked to explain to procedure followed by CPCB for 
maintenance of records about the equipment procured for issue to the 
different laboratories and Zonal Offices, the Ministry of Environment and 
Forests have in a note furnished after evidence stated:-

"The record of equipment procured in zonal offices arc main
tained in the respective zonal offices at headquarters stores, this 
has been started since October, 1993 .. · 

106. To a query as to since when the procedure is under review by the 
Finance and Accounts Officer and by what time it was expected to be 
revamped. the MIO Env. & Forests. in post evidenee information, have 
stated: 

"The present system of acquisition of equipment, sound proce
dure for aceounting and custody of stores is under study since 
September, 1993 under the guidance of Finance and Accounts 
officer. 

It is expected to be revamped by the end of this Financial year." 
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(b) Diversion of funds '-

107. Ganga Project Directorate (GPO) provided CPCB Rs. 209.20 lakhs 
for monitoring Ganga Water under Gange Action Plan. CPCB was 
required to utilise the funds for use in establishment of automatic water 
quality monitoring stations on river Ganga and pending requirement, the 
amount was to be kept in an interest bearing account. 

108. According to Audit, during 1990-91 and 1991-92, CPCB utilised an 
amount of Rs. 60 lakhs for other purposes. CPCB, according to Audit, 
also did not ;i1vest the funds in short term deposit through which interest 
to an extent of Rs. 6.05 lakhs could have been earned. This was not only a 
diversion of funds but also a loss to the project. CPCB at the close of 
1991-92 had an unutilised balance of Rs. 46.23 lakhs. 

109. The Committee desired to know the reasons for the diversion of 
funds and whether the approval of GPO had been taken before the 
diversion of funds to other purposes. In reply. the Ministry in a note stated 
that the diversion was done an a temporary measures and the funds were 
subsequently repartriated. As regards loss of interest. the Ministry stated 
that funds not required immediately were kept in fIXed Deposit. According 
to the Ministry, the Account now stands completely adjusted. 

XIII. OTHER ISSUES 

110. The Audit paragraph has revealed certain other irregularities in the 
functioning of the Central Pollution Control Board. Briefly. they include~. 
improper maintenance of records; incorrect procedure adopted in 
purchases resulting in avoidable outflow of foreign exchange (valuing 
Rs.3.39 lakhs); irr~gular transfer and disposal of assets; failure to take 
action to get equipments repaired/replaced; additional expenditure 
incurred (Rs. 29.15 lakhs) in the execution of work on account of 
inadequate planning. slackness in Supervision. non-enforcement of clauses 
in the contracts; improper assessment of demand resulting in publication 
valuing in sizeable amounts (Rs. 18 lakhs) lying in the stores; missing of 
books in the library (costing Rs. 1.42 lakhs) etc. 

Some of such cases are dealt with in the succeeding paragraphs. 

(a) Improper mointenance of records 
111. CPCB had not manualised the procedure in respect of acquisition, 

custody and accountal of stores articles. Although the procedure prescribed 
in General Financial Rules (GFR) were stated to be followed in this 
rA:gard, no consolidated reeords were maintained for receipt and issues of 
dead stock and other stores, which was in eontravantion to Rule 112 of 
GFR. Purchases made for the ZonallSeetional offices were also issued 
without any record. No Separate assets/dead stock registers were 
maintained at headquarters in respect of Zonal/Sectional offices. CPCB 
was also not aware o~ the assets created o,ut of grants received through 
sponsored / collaborative projects. 
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112. When enquired about steps taken to streamline the procedure for 
proper maintenance of records, the Ministry stated in a note: 

"Work on manualising the procedures in respect of acquisition, 
custody and accounts of stores, has been taken up and a Finance 
and AcCounts Officer (FAO) has been appointed for the purpose. 

Records of stores regarding acquisition, custody and accountal of 
stores articles are being streamlined as per procedure prescribed in 
the OFR. 

Records are being maintained for the assets created out of grants 
received through sponsored/collaborative projects. In many cases 
collaborators have not mentioned the cost of equipment / system 
gifted to the Central Board. Information for the same is being 
collected. 

Separate assets / dead stock Registers have been opened in respect 
of Head / Zonal/Sectional Offices and are being updated and 
reconciled. " 

(b) Extra outflow of foreign exchange 
113. A test check by Audit of certain import cases revealed that 

equipments / instruments had been imported on C.I.F. basis thus resulting 
in avoidable outflow of foreign exchange amouting to Rs. 3.39 lakhs. The 
Committee desired to know whether the reasons for the outflow of foreign 
exchange in those cases had been cnquired. The Ministry in a note 
slated:-

"The Ministry of Surface Transport was consulted regarding 
procedure for import of Scientific Instruments / Equipments on 
FOB basis as per their instructions. Keeping in view, the nature of 
consignments and frequency of import, they have advised that the 
consignments may be air freighted through AIR INDIA, wherever 
AIR INDIA flights are available. This procedure is now followed. 
Regarding insurance, this is now being done only through Indian 
Insurance Companies." 

(c) Execution of Works 

114. CPCB was allotted in April, 1993 a piece of land measuring 
1.51 hectares by Delhi Development Authority (DDA) at Shahdara, Delhi 
for its building at a cost of Rs. 22.38 lakhs. The Ministry accorded 
expenditure sanction for Rs. 3.28 crores for construction of building 
complex during December, 1986 and July, 1988. CPCB, however, spent 
Rs. 3.57 crores on the work. The excess expenditure was yet to be 
regularised, Audit have pointed out that CPCB had to incur additional 
expenditure of Rs. 29.15 lakhs on account of inadequate planning, 
slackness. In supervision and non-enforcement of contract clauses at 
various stages of the progress of work. 
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(d) Overstocking of publications and missing library books 
115. It has been pointed out by Audit that publications worth Rs. 18 

lakhs since 1978-79 were lying in the stores which showed improper 
assessment of demand. 

116. Further. 349 books costing Rs. 1.42 lakhs had been found missing 
from the library. The Committee desired to know whether the issue of 
missing books from the library has been got investigated with a view to 
fixing responsibiJ:'y. The Ministry of Environment and Forest in a note 
furnished after evidence stated:-

"T~e matter was investigated and it was not possible to fix 
responsibility on any individual because of the fact that in those 
days there was no librarian and no proper system of issue and 
return could be followed. In the process of shifting the premises of 
CPCB frol.l its temporary sites to a permanent site in 1989. 
number of books were found missing. After investigations it has 
been decided to write-off the loss of these books." 

117. On being enquired about the remedial steps taken to obviate such 
type of pilfcrages in future. the Ministry in their note furnished after 
evidence stated:-

"All the books I journals have been computerised and a system of 
issue and retrieval have been introduced. Officers with specific 
responsibility for looking" after library huve been posted. Security 
arrangements have been tightened up." 

XIV. FINANCIAL PERFORMANCE 

118. Against a total allocation of Rs. 1185.50 lakhs. CPCB incurred an 
exp~nditure of Rs. 1163.01 lakhs during the Seventh Five Year Plan period 
(1985-90). Similarly, during the annual plans (1990-92) CpeB spent Rs. 
504.59 lakhs against the total plan budget of Rs. 500 lakhs. 

XV. INTEGRATION OF POLLUTION CONTROL ACTS 

119. The Committee drew attention of the representatives of the 
Ministry and CPCB to certain provisions of the Water and Air Acts which 
were . overlapping. While admitting the same, the Secretary, Environment 
stated during evidence ·that the Ministry had requested th" Indian Law 
Institute to look into it. In a note furnished to the Committee in the 
context. the Ministry stated:-

"In view of the fact that there arc three major enactments relating 
to pollution control. it has been decided to exainine these laws and 
integratc thcm to the extent possible. based em findings of the 
assignment given to the Indian Law Institute. The report is 
received and is being examined by the Ministry." 

120. The need for prevention and control of environmental pollution had 
enlBled serious attention 01 the country aUeast since the 1970's. In March, 
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1974 Parliament enacted the Water (Prevention and Control of Pollution), 
Act, which required Central Government to constitute a Board to be called 
"Central Board for the Prevention and Control of Water Pollution" under 
the then Ministry of Works and Housing to perform the functions assigned 
and exercising the powers conferred under this Act. The Board was 
subsequently brought under the Ministry of Environment and Forests in 
1981. Consequent upon enactment of Air (Prevention and Control of 
Pollution) Act, 1981, the Board was entrusted with, additional 
responsibilities from March, 1981 in regard to air pollution. It was renamed 
as Central Pollution Control Board (CPCB) iD, October, 1988 aDd noise 
pollution also was brought under the ambit of its activities. The Audit para 
is based on test check of activities of the Central pollution Control Board 
during the Seventh Five Year Plan (1985-1990) and the Annual Plans for 
1990-91 and 1991-92. The various aspects arising out of the examination of 
the Audit paragraph are dealt with in the succeeding paragraphs. 

121. The Central Pollution Control Board is the national apex body aimed 
at prenntion and control of water and air pollution. It co-ordinates 
aeth'ities of the State Boards in nation-wide programmes of water and air 
pollution control. As per the provisions of Water Act, basides Chairman, 
Member-Secretary and fin members each representing Central Government 
and State Boards, CPCB was also to comprise of three non-officials 
representing interests of Agriculture, Fisheries, Industry, Trade or aDY 
other interest and two members to represent Central Govt. Companies I 
Corporations. The Board was last constituted on 1 December, 1991. The 

Committee are surprised to note that none of the three non-omcials 
lIominated by the Gonrnment belonged to the specified fields, but 
represented public health, media and technical education. Further, 
presently, apart from Chairman the Board consists of only six other 
members as against 17 Members as per provisions of the Water Act. 
Referring to the present incomplete composition of the Board, the Ministry 
of Elnironment and Forests simply stated that the Ministry are taking 
neeessury a,,·tion for filling vacant posts. The Committee wonder as to how 
un in"'omplete Board could effectively supervise the pollution control 
aeth'ilies at national level. The Committee regret to note the delay in filling 
up the nU'andes in the Board and recommend that Government should take 
early action to complete the composition of the Board and ensure proper 
representation to eminent people from the relevant discipline as prescribed 
so that they can make useful contribution in prevention and control or 
pollution. 

122. The Committee note that as on 31 March, 1992, CPCB had 
83 scientific, 138 technical Bnd 172 Ministerial staff against sanctioned 
strength of 94,186 and 205 respectively. Thus 21% of the sanctioned 
strength of scientific I technical posts remained vacant. Explaining the 
reasons for vacancies lying unfilled for a considerable length of time, the 
representatives of the Ministry and the CPCB stated during evidence that 
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after lhe rfor&anlsatlon plan undertaken In 1987, the recruitment rule. were 
required to be approved by the Ministry of Environment and Forests and 
th. Department of Penonnel and Tralnlnl. While the Rule. have been 
flnaUsed by the Board and the Ministry, they are still awalllni clearance of 
the Department of Personnel and Tralnlnl. The Committee consider the 
delay unfortunate and desire that Government should look Into the malter 
so that the pollution control activities of the Board are not hampered due to 
non-availability of requisite scientific and technical personnel. 

123. As per tbe Water Act, 1974 and the Air Act, 1981, CPCB was 
required to lay down standards for quality of water and air. The CPCB 
directed Its etTorts towards development of Minimal National Standards 
(MINAS) only for trade emuents and sewages discharged. According to the 
Ministry of Environment and Forests, CPCB had so far formulated and laid 
down MINAS for 32 catelorles of Industries (liquid emuent standards). 
Similarly, emlS~lon regulations were laid down In respect of 
29 <:ategories of industries and development of standards were stated to be 
ill an advance stage of finalisation in respect of 18 cetegories of Industries 
and expected to be finalised by 1994. The Committee would like to be 
Informed of the progress made by CPCB In the developmen~ of standards in 
respect of lb items which are expected to be completed in 1994. 

124. A disquieting feature observed by the Committee was. that even 
though it was known that the standards developed by CPCB were not 
binding on the Stutc Boa.,ds in terJUs of the provisions of the Water and Air 
Acts, no action was taken by the Ministry to make· them legally mandatory 
on the State Boards. It was only on 19 May, 1993, I.e. after the Audit 
paragraph appeared, that the Ministry of Environment and Forests vide 
their nolifi~alion issued on 19 May, 1993, made the Minimal National 
Standards (MINAS) legally binding on the State Boards. According to the 
Ministry, the State Boards have now been empowered to make the 
standards more strlnxent where situation so demands but they are not 
permitted to relax the standards. The Committee consider the delay 
unfortunate. They recommend that the CPCB should constantly monitor the 
standards developed by the State Boards and oversee the steps taken to 
ensure their enforcement. 

125. As part of wat~r pollution control, it was decided to establish 
monitoring stations for monitoring quality of water every month with 
reference to 19 sign incant parameters, subsequently enlarged to 22. The 
monitoring data are sent to CPCB by the State Boards who are paid at a 
prescribed rate for each sample depending on the number of parameters. 
The Committee note that out of 480 Water Quality Monitoring stations 
established upto March, 1992, 42 stations could not supply any data and 
remained non-operational for periods ranging from one to nve years. These 
stations were not operational as the State Boards were not responsive to the 
request either to activate or to relocate these stations. Some of the stations 
sanctioned even three years back are still non-functional mainly due to the 
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delay In Identlfylnl alternate sites. What hu surprised the Committee Is 
tbat even In the Illht of non-response, CPCB did not deem It aecessary to 
Issue directions to the State Boards under Section 18 of Water Act; 1974. 
Tbe Committee, therefore, desire that the Ministry of Environment and 
Forests should look Into the matter with a view to ensurlna proper co
ordination between CPCB and the State Boards so that all the water 
monltorlnl stations are made operatlonaf and proper monltorlnl Is done 
about the quality of water. 

116. The Global Environmental Monltorlnl Scheme (GEMS) und~r 
World Health Oraanisation has a network of surface water quality Itatlons 
all over the world, of which India Is also a parUcipaUnl country with CPCB 
IS the nodal co-ordlnaUnl alency. Each country Is required to lend water 
quality data on annual basil to WHO collaboratlnl centre In Canida which 
Is the central data depo.ltory. The Committee rearet to note that the reports 
for the period from 1985 to 1987 were IJeI1t only In 199(\, and for the period 
from 1988 to 1991 were sent after November, 1992. The report for 1991 hal 
not been sent as yet. The Ministry have not otTered aoy convlnclnl 
explanation for the delays. The Committee recommend that CPCB should 
evolve a foolproof mechanism to ensure that In future the reports are sent 
relularly on annual basis so that the available advantalel by partlclpatlon 
In the scheme are made ule of In time. The Committee would also Uke to be 
informed about the latell position In the submission of reports. 

117. A Memorandum of Understandlnl (MoU) on Environmental 
Cooperation wa •• laned in January, !988 between the Government of India 
and the Government of Netherlands and a project called "lSlolOllcal 
Monitorlnl and Ecotoxicoioaical Studies of rl~er Yamuna" was prepared for 
carryilla out a pilot study on the practicability of ullnl blolollcal 
paramelers to evaluate the ecoloaical quality of fresh water rivers in India. 
As per MoU, contribution of the Indian Government was to be Rs. 43.18 
lukhs Ilnd the Netherlands Government was to provide Rs. 950 Iakhs In the 
form of export assistance, equipment, consultancy ete. Tbe primary 
objective of the project was to develop a bloinonltorlna methodololY to 
assess pollution load and to lellerDte bloloalcal and chemical data on 
ecolollcDI systems In order to properly manall the rivers. The work wu to 
be carried out In two phases Jointly by CPCB and Industrial Toxlcolollcal 
Research Centre (ITRC), Lucknow. Mld·term evaluation reports lubmltted 
by a team of the Government of Netherlands In February and November, 
1990, however, revealed that a substantial amount of expiiidTture In the 
nrst year had been Incurred on manpower, purchase of vehicles etc. If 
further diSclosed that the work plan was not completely carried out as 
projected, contractual.oblilatlon of ITRC was not well denned, CPCB had 
failed In ellcltlnl Involvement of ITRC and that the project was carried out 
without settlna the stratelY and was reduced to transrer of technolol3' 
relevant to developed countries without taklnl Into account the around 
realities. The evaluation conducted In November, 1990 also pointed out that 
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the main obJedlve of creating early warning system and bloaccumulatlon 
monitoring had not been achieved. The Committee recommend that the 
reasons for the non-achievement of the objectives of the project should be 
enquired into and responsibility fixed for the lapses. 

128. As part of the Indo-Dutch bilateral collaborative programme, two 
water quality monitoring and sampling stations were also to be installed on 
river Yamuna in Delhi at Wazirabad (upstream) and Okhla (downstream) 
barrage. The objective of the project was to obtain a continuous insight into 
the basic: parameten of the Intake of Water from Yamuna river for 
drinking purposes. The stations were Installed during August, 1991. While 
the Wazlrabad station funetloned satisfactorily, Okhla station had to be 
closed as the extremely bad quality of water (sewage) was destructive of 
some of the measuring electrodes of the station besides being a health 
hazard to the operators and had to be shifted to Halderpur (upstream) 
water works. The change of site resulted in delay In programme, non
monitoring of the pollution generated by the cUy and also an infraetuous 
expendUure of Rs. 1.88 lakhs. The Ministry of Environment and Forests 
have attempted to Justify their action by statlnll that the ·automatic water 
quality monitoring stations have been installed on experimental basis to 
ascertain their suitability under Indian conditions. The Committee are not 
inclined to agree with this view. The fact that important considerations like 
quality of water, health hazards etc. had been overlooked bI CPCB while 
selecting the site would clearly indicate that the precommissioning survey 
was totally inadequate. The Committee desire that the Ministry should 
thoroughly enquire into the reasons for inadequate survey and apprise them 
of the results. 

129. The Committee note that.nine Automatic Water Quality Monitoring 
stations on selected points on the river Ganga were proposed to be set up as 
a research project of CPCB to determine the river quality on a continuous 
basis and for use of the date for water qualUy modelling and assessment of 
impact of sewage/treatment emuents plants. The Ganga Project Directorate 
provided Rs. 50 lakhs for the programme inlcuding installation of the 
proposed automatic monitoring stations. According to Audit, the 
programme which was to be completed by June, 1989 had not been 
completed till January, 1993 and the expenditure incurred thereon was yet 
to yield any benefit. The Ministry of Environment and Forests have stated 
that out of the nine stations, six have since been commissioned and an 
expenditure of Rs. 59.68 lakhs have been incurred on the same. In the light 
of the Audit objection that the system was yet to yield any benefit, the 
Committee desire the Ministry to look into the matter and ensure that the 
expenditure incurred was commensurate with the gains achieved and 
apprise the Committee of the progress made in completing the project. 

130. The Committee also feel concerned abOut the slow progress made in 
the Implementation of Ganga Action Plan Phase I and II and desire that the 
matter should be looked into with a view to accelerating its progress. 
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131. In order to aseertain the quality of river water consistent with 
Human activities, CPCB planned to prepare an Action Plan to control 
pollution and maintain or restore the wholesomeness or riven. 10 this 
connection comprehensive river basin studies were to be undertakeD in 
respect of 14 major rivers by CPCB, out of which nine studies were to be 
completed and publlsbed between November, 1988 to December, 1991. The 
Committee regret to note tbat three of these studies are yet to be completed 
and reports In respect of six river basin studies have Dot beeD publlsbed so 
far. Similarly, on the basis of river basin studies, Action Plans for 
abatement of river water pollution were required to be pr~pared. ID the 
action plan of CPCB for 1990·91, preparation of Action Plans for BYe major 
rivers was to be takeD up. However, while Action Plan for three riven were 
prepared belatedly, the Actlol. Plans for two rivers were y,et to be 
completed. The Committee take a serious view of the delays aDd desire that 
the Ministry should make concerted efTorts to ensure that all river basin 
studies are completed and published and that the Adion Plans are preparee 
expeditiously. The Committee would like to be apprised of the progress 
made In this direction and the steps taken for the implemeDtation of the 
Action Plans. 

132. The Committee note that a project Damed "Monitorhlg of Indian 
Coastal Waters" was sanctioned by the Mlnlstt"y In 1987 to establish a 
monitoring network cove.rlnl the critical stretches of coastal waters with a 
view to preventing coastal pollution. Under this project, a network of 173 
Inland, coastal, off-shore and high·sea monitoring stations were to be 
established and monitored by tii", respective State Boards. The project 
which was initially to be completed by 1990 had been extended till Marcb, 
1992 reportedly due to bad wcather conditions, high cost of hiring of 
vessels, inadequate funds etc. Eventually the project was dis~ontinued 

without completing the required rounds of monitoring after April, 1992 due 
to nnancial constraints. At the time of terminating the project, wbile the 
other executing agencies had completed 15·17 rounds of monitoring the 
Tamil Nadu Pollution Control Board had completed only 5 rounds. Still it 
was not proposed to undertake the balance monitoring now as It will Dol 
serve any useful purpose. The Committee take a serious view of the fact 
that even after the lapse of a period of six years and releasinl funds of 
Rs. 115 lakhs against the sanctioned amount of Rs. 108 lakhs the project 
remained incomplete. What Is more surprising Is the fact that despite the 
inadequate monitoring, CPCB bas prepared a software for an analysis of 
coastal data In order to prepare a Report OD coastal water quality. The 
Committee wonder how the date which is not compete would be useful for 
preparing tbe Report on coastal water quality and recommend that the 
reasons for not completing the monitoring In full as required within the 
speclOed period and Incurring an excess expenditure over the sanctioned 
amount be Investigated and the Committee apprised of the outcome. 

133. The Committee note that In 1986·87, the Department of Ocean 
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Development (DOD) started a project entitled "Survey of Environmental 
Pollution In Seas around India" which was aimed at seasonal monltorlnal 
measurement of pollution In marine coastal areas upto 5 Kms. olY-shore 
along the country's entire coastline. The steerlnl Committee of DOD 
reviewed and modlned the project In June, 1990 and rednned the lenlth 
and width of study stretches and renamed It as ''Coastal Monltorlnl and 
Prediction System (COMPAS)". The Zonal Omce, CPCB, Calcutta was one 
of the unlls amonl the eleven unlls Indentlned for underlulnl the work. 
Out of the 29 laboratory equlpments, Zonal Omce, CPCD, Calcutta could 
commission only one. The Committee regret to note that even after the lapse 
of more than 3 yean, CPCB have not been able to complete even the 
commlsslonlnl of the equlpments. They recommend that the Ministry 
should ensure that the Commlssloninl work "f the equipment Is expedited 
so thai Ihe work of monltorlnl of pollution of marine coastal areas can be 
taken up without any further delay. 

134. The Committee find that in January, 1991, the MInistry of 
Environment and Forests bad identified 17 catelorles or Industries tbat 
caused maximum pollution In the country and 1541 Industrial units were 
asked throulh a Notlncatlon to Instal pollution control equlpments by 
31 December, 1993 and brlnl down emissions In air and water to tbe 
standards prescribed. Accordlnl to the Information furnlsbed by the 
Minlstrty to the Committee In December, 1993, 1003 of tbe 1541 uqJts In tbe 
larle and medium sector have provided the requisite pollution control 
equlpments to comply with the standards and othen are In tbe process of 
InstaUlnl the same. The Ministry also stated that State Pollution Control 
Boards have been directed to monitor relularly the prolress In theie units 
and also to take strict action aplnst the defaultlnlunlts. The Committee 
desire that concernted eiTorts should be made to penude the remalnlnl 
units also to comply with the standards and Instal the requisite equlpments 
so that .extreme punitive action like closure of units, bavlnl social and 
economic ramifications, are avoided. Tbey would like to be apprised of the 
latest position of compliance by the units Includlnl the Public Sector 
Undertaklnls. The Committee would also like to be Informed of the .teps 
belnl taken to enforce standards In otber pollutlnl Indultrlel In addition to 
the 17 where they have been made mandatory. 

135. The Committee consider It Impentlve that while 'developlill 
standards for the quality of water and air and enforcinl them on Industrial 
units Ilecessary aid/technical advlc.'I Is liven to the Industrles/unltl 
parUeuarly the small scale units In the Installation of pollution control 
equlpments. The Committee's attention In this connection has ab'lad)' been 
drawn to the complaints by such units that the State Boardl were unable to 
provide the necessary help In Ihe matter. The Committee, therefore, dellre 
that Government should look Into the mailer and take necessary Itepi In 
extendinl all possible help to the units In complyinl with the pollution 
control measure. 
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136. The Committee note that In 1984, National Ambient Air Quality 
Monltorlnl (NAAQM) project was Initiated by CPCB as a part of pollution 
manaaement prolramme for which It identified three parameters for 
monitorlnl namely Sulphur Dioxide, Nitrogen Dioxide and Suspended 
Particulate Malter. By March, 1992 CPCB established 290 stations In the 
country. For establlshlnl of NAAQM stations, CPCB had Incurred an 
expenditure of Rs. 261.63 lakhs during the Seventh Plan period (1985-90) 
and Rs. 176.45 lakhs durlnl the years 1990~91 and 1991-92 out of Its 
Annual Plans. Out of the 290 stations, 50 stations are not In operation 
because of delay In procurement of illstrumen~, non-availability of trained 
persons on dally wales, access to puhllc buildings and electricity connections 
etc. SIIIlIOcantly, CPCB had Incurred expenditure amounting to Rs. 35 
lakhs on these stations. Accordlna to the Ministry, the State Boards haYe 
been asked to expedite the operation of these stations or refund the grants. 
The fact that CPCB have not been able to make the monilorlna stations 
operative aDd secure the necessary data through the State Boards even after 
one to ellht yean of their ,eltlna up clearly Indicates absence of proper 
monltorlnl aDd close cooperation between the CPCB and the State Boards. 
The Committee, therefore, desire that the Ministry should look Into the 
nlatter Ind ensure that III the monitorlnl stalions Ire made operative and 
the data lenented thereon Ire analysed and effectively used In Improving 
the qUlllty of Ilr. 

137. The threat caused by pollution to the world famous historical 
monuments In Arll-Mlthura realoll particularly lhe TaJ Mahal has over 
the yeln Ialtated the minds of lhe public It large. The Committee In this 
connection Ond that subsequent to the decision of lhe Government of India 
to set up I larae 011 reOnery In the Mathura realon to meet the petroleum 
products demands of the north-west rellon, Ipprehenslons were raised 
about the possible Idverse effects on the monuments In the Aara-Mathura 
realon IS I result of laseous emuents to be dlscharaed from the reflnery. 
Taklnl thll Into conslderatloll the Government of India constituted an 
expert Committee under the Chairmanship of Dr. S. Varadara,lan on 
16th July, 1974 to advise the project authorities on the measures to be taken 
for keeplnl the pollution effect to the absolute minimum. The VaradaraJan 
Committee wal not only to lulde Mllthura reOnery project In planning and 
Implementlnl eft'ectlve pollution measures, but also to advise the Ministry In 
the pollution alpectl ot other ancillary and dowllstream units. The expert 
Committee while expresslnl III deep concern for the preservation of tbe 
priceless monuments In Alra, partlculariy tbe TaJ Mahal made several 
recommendatlonl for consideration of the Government with a view to 
reductnl the exlstlnl level of" pollution substantially and forestalUnl In 
future sources of pollution. It had also subsequently stated that there was 
uraent need tor continuous study and the Illvestilallons so as to ensure 
prevention of mounments from exposure to further threats from pollutants 
or any other cause. Various other studles/surveyslcommlttee have since 
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then reported upon the matter. These included a series of reports or 
National Environmental Engineering Research Institute (NEERI) under the 
Council for Scientific and Industrial Research (CSIR) Process and Product 
Development Centre (PPDC), NML, MIS. TECHNECO, etc. A Joint 
Committee of Parliament on the Air (Prevention and control of Pollution) 
Bill, 1978 under the Chairmanship of Dr. Karan Singh had als~.1n their 
report, presented to the House on 18th May, 1979, dealt with the Issue. The 
Joint Committee were of the opinion that In order to save TaJ Mahal and 
other monuments in Agra and Brij Mandai from the III effects of air 
pollutants, the Government apart from taklna uraent and effective steps for 
prevention of existing air pollutants from other sourceS"'ln AFa u per 
recommendations of the expert Committee should also look Into' tlie rennery 
problem afresh and examine the feasibility of shimna atleast the most 
polluting units of the refinery. to the Etawah rellon. 

138. The Committee note with grave concern that adequate steps were not.; 
taken by Government over the years despite several recommendations made 
by se\'eral Committees to effectively prevent and control po:lutioD and 
preserve those historical monuments. As reaards the currenty status, the 
Ministry of Environment & Forests identified the major pollutlnl sources In 
Agra apart from emission from Mathara Refinery, foundry, rubber factory, 
engineerin~ industries, chemical and other industries, motor vehicles etc. 
The Committee have been informed that based on the fiudings of the 
different studies/expert groups etc., an area in the form of a Trapezium in 
and around Agra.Mathura region has been identified as environmentally" 
sensitive air pollution protection area. For regulating the pollution trom 
industrial growth in this area, industries have been broadly classified into 
three categories viz., (i) those to be prohibited 'to come up within the air 
pollution protection area; (ii) those which may be permitted to come wUhin 
the area only with adequate environment control measures; and (iii) 

industries that may be permitted to come up within the area. According to 
the Ministry, from the view point of pollution control the best desirable 
option will be to shift, the polluting unils from the area. However, since this 
has not happened the other alternatives were evolved in the from of a 
package of measures needed for pullution control In Agra. These included 
illler-alia (i) fiscal incel1lives and Cllij(~r benefits for shining of the polluting 
units; (ii) dedicated/uninterrupted power/gas supply to .the industries! 
commercial activities to discourage the use Bf DG sets; (iii) priority for 
provision (If clean fule (LPG) to the residents of Agra from tbe Mathura 
Refinery; (iv) use IIf battery/CNG operated vehicles within specified area of 
Agra; and (v) cllnstruction of an outer ring road at Agra to divert the 
traffic from the three National Highways. The Committee agree with the 
point of view of taking a package of measures for pollution control as many 
of these industries were shifted from their original site to the newly ~ 
constructed Foundry Nagar in Agra in the year 1975 onwards and further 
shifting of those industries will have grave social and economic 
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consequences Includlnl mass unemployment of the people directly or 
indir~tJy dependent on these Industries. 

139. In relard to supply of gas to industrl'!s located in Taj Trapezium 
area which is considered as one of the important measures to control air 
pollution the Committee find that in reply to question In Parliament on 
24 February, 1994 regarding extension of UBJ pipeline to Taj Trapezium 
area the Government have ststed that it has not been considered feasible 
as allocation of las along the UBJ are In excess of the availablllty of las. 
In this connection the Committee find that as far back as August, 1989 the 
Ministry had directed GAIL to allot the required las to the UPSIDC for 
Ferozabad-Aara rellon. The Committee regret to note that the 
commitment made four years back Is not being fulfilled. The Committee 
are also surprised to find that there are different figures in regard to 
availability of gas. On the one hand according to ONGC the availability of 
gas was to the extent of 19.19 MMSCMD while according to GAIL the 
quantity of gas available for supply through HBJ pipeline is of the order 
of 15 MMSCMD against the requirement of about 23 MMSCMD. It is, to 
say tbe least, Indicative of the reluctance to meet the commitment and the 
lack of co-ordination between various wings of Government. Considering 
the fact that the whole region has been identified as environmentally 
sensitive air pollution protection area, the Committee desire that the 
question of supplying of dedicated/uninterrupted gas and power on 
priority basis to the industries using coal/diesel needs to be urgently 
looked into. They also desire that in order to check vehicular pollution 
electrification of railway tracks in Taj Trapezium area and introduction of 
local electric trains service should be considered for expeditious 
Implementation. 

140. In this connection the Committee's attention has also been drawn to 
a memorandum jointly signed and submitted by 103 !\1embers of 
Parliament addressed to the Prime Minister pointing out the extent of 
threat of pollution to the Taj and urging to initiate certain specific 
measures included in the memorandum. The Committee desire that the 
same should be taken up for expeditious implementation. 

141. The Committee have been informed that the impact of SOl 
(Sulpher Dioxide) emission from Mathura Refinery to Taj (Agra) is about 
1.0 uglm3. They have also been informed that this impact can be further 
reduced by reduction of SOl emission from refinery by Increasing the 
emciency of S.R.U. and blending of high sulpher crude with low sulpher 
crude before distillation. In their inspection Report, NEERI have also 
suggested nrious measures which have the potential to abate the Sulpher 
Dioxide releases from the Malhura Refinery from the current levels by 
over 90 per cent. As pointed out by the Committee earlier, since Malhura 
refinery is a major source of pollution, it is essential lhat .immediate 
measures be taken to minimise pollution from the Refinery by inslallation 
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of latest equlpments and other measures. The Committee would, therefore, 
like to be informed of the action taken in this relard to reduce the impact, 
of pollution caused by Mathura Refinery. 

142. As regards Implementation of the packaae of measures, the 
Committee have been Informed that a meetina was taken In July, .1993 by 
the Minister of Environment And Forests with the representatives of Indian 
Meterological Department, Department of Tourism, Arc:haeolollc:al SurVey 
of India, Ministry of Industry, Central Pollution Control Board, Indian 011 
Corporation, National Environment Enllneerlnl Research Institute, etc:. for 
IdenUfylng acllon points to be taken to control pollution In Alra-Mathura 
region. The Ministry of Environment And Forests assured the Committee 
that they are continuously monitoring developments for Implementation of 
the suuesllons made by different experts to save the TaJ Mahal. The 
Commltlee cannot remain contented merely with this assurance. They 
recommend that the packale of measures and various other suaestlon 
should be considered for expeditious Implementation In a time-bound 
manner so that the historical important priceless monuments are adequately 
protected from further pollution. Conslderina the Impact of air pollution on 
the Taj, the hazard to the health of human belnlln the re&lon can be well 
imagined. The Committee would like to be Informed of the speclnc actions 
taken on the package of measures evolved for pollution control In TPZ area • . 

143. The Committee desire ·that Government should taken measures on 
priority basls for pollution control In other areas whdh have been IdentUled 
as environmentally sensitive from the historically Important point of view or 
due 10 other considerations. 

144. The Committee note that II writ petition relatinl to pollution of Taj 
Mahal is currently pendlnl before the Supreme Court. The Supreme Court 
In their orders dated 27th AUlust, 1993 and 3 December, 1993 ordered 
immediate closure of 312 Industrial units In TaJ Trapezium Includlna III 
Small Scale Factories In Alra for nflt havlnl Installed the necessary 
pollution control devices. These factories .were mainly foundrlel, aiasl 
monufacturers and some chemical Industries. The Committee have been 
Informed that as on 17 February, 1994. 125 unlts had lot Installed suitable 
pollution control devlc,s after the IIrders of Supreme Court and obtained 
suspension of the closure orders. The ract that Hveral' units had 
demonstrated their wllllnKness to comply with· the lelal requlrementl after 
the Intervention of Supreme Court clearly Indicates that the pollution 
control authorities were earlier not very HrioUl In ellc:ltlna cooperation from 
the units and enforclnl the pollutlnn control measures In a penuaslve and 
decisive manner. The Committee are unhappy over this • They desire that 
the Ministry should look Into this matter for appropriate action plan for the 
InJplementatlon of vDrlous mellsures needed ror pollution controal 
throughout the country. 

145. Anuther aspect which enlaled the attention of the Committee In the 
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case of Agra was that the aggrieved unUs had pleaded before the Supreme 
Court that the State Pollution Control Boards did not possess the requisite 
competence and were not well-equlpped to lulde them In the Installation of 
the necessary pollution control devices. The Committee regret to note that 
despUe It belna one of their functions. CPCB woefully failed In providing 
the requisite technical assistance to the State Board and the Industrial 
Unlts. The Committee consider this as an extremely important aspect 
requlrina uraent attention of the Government. They recommend that while 
enforcing the pollution control law the authorities concerned should also be 
In a position to provide sumcient technical advice to the Industrial units 
about the details of the suUable cost etTective equlpments which the UnUs 
could atTord to instal. The Government should also formulate and 
Implement an attractive package of nscal incentives and disincentives to 
encourage the pollutina units to Instal pollution control devices. 

146. The Committee nnd that in 1984, CPCB prepared an industry 
inventory to assess pollution status in major and medium polluting 
industries. With rapid Industrial development, CPCB feit it essential to 
update the inventory every nve years. III June, 1987 a rccognisaUon plan 
was prepared under which CPCB was to complete by 1990, inventorisation 
of all majur and minor industries for Air and Water pollution, upgradation 
of sanilation State In Class I and Closs II cities and status of vehicular 
pollution in metropolitan cities. Unfortunately, inventory reports for Punjab 
and Gujarot have only been prepared and published so far. The delay in 
publishing reports relating to the rest of the States has been attributed to 
lack of resporise and timely supply of information from the State Boards. 
This is, thus, yet another area requiring close cooperation and better co
ordination between CPCB and the State Boards. The Committee, therefore, 
desire tbat etTective steps should be taken to update the Inventory and 
complete listing of all major, medium and small scale industries which are 
relevant to air -and water pollution with a view to making an overall 
scientific assessment of pollution status in the industries for taking up 
pollution control measures. 

147. The Committee note that CPCB, as port of the functions assigned to 
them by the Water and Air Acts, brought out 30 publications (25230 copies) 
of Comprehensin Industry Documents (COINDS) out of which 3234 copies 
were sold. 3867 copi'es were issued as complimentary and 18129 copies were 
lying In the stores. The Committee toke a serious 'View of the fact that an 
expenditure of Rs. 18 lakhs was incurred for the puhlication of 25230 copies 
out of which only 7101 copies were Issued with the remaining copies valuing 
Rs. 9.81 lakhs are lying unsold. Further the work of preparation of other 
COINDS entrusted to outside agencies which was to be completed during 
the Sixth Plan period continued till Eighth Five Year Plan e\'en after 
incurring an expenditure of Rs. 34.80 lokhs as consultancy fee. All these are 
indicative of the inadequate assessment of the requirement of publications 
and absence of control and monitoring on the part of tbe CPCB on tbe 
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work assigned to uutside agencies. In the latter case, the Ministry also failed 
to exercise control since the work as entrusted to the outside agency after 
their prior approval. The Committee, therefore, recommend that the matter 
should be enquired Into and responsibility fixed for the lapses. The Ministry 
should also ensure that proper steps are taken by CPCB In dissemination of 
information. 

148. (PCB had sought to develop mobile laboratories for surveillance, 
planning and control or pollution under the Laboratory Development 
Programme. The Committee note that three chassis were received In June, 
1990 Incurring an expenditure of Rs. 15.03 lakhs for developing mobile 
laboratories at Bangalore, Chandigarh and Shillong omces. These remained 
idle ror more than three years. Subsequently, it was decided that two 
chassis will be used for remounting the GTZ Automatic Air Quality 
Monitoring Systems and the third was proposed to be given to Rajasthan 
Board. However, as the Rajasthan Board. managed to get a laboratory 
fabricated through other sources, it was sent to the CPCB ,Zonal Omce 
(South) Bangalore for deVelopment of mobile luboratory. The Committee 
recommend that the reasons for procurement of equipment without 
undertaking proper assessment and ils usage for purposes ror which it was 
not intended should be thoroughly enquired and steps taken to obivate 
recurrence or such cases in ruture. 

1-'9. The Committee are concerned to note that equipments and 
instruments worth Rs. 48.19 crores receh'ed from foreign countries under 
international collaborative projects were not reflected in the annual accounts 
of the Board. Further, no registers regarding assets worth more than rupees 
(h'e crures were maintained. What has further disturbed the Committee 15 
that e\'Cn though the statutory auditors had pointed out as far back as 
November, 1991 that the procedure for physical verification of assets was 
not adequate, no action was taken by CPCB to streamline the system. This, 
in the opinion or the Committee, clearly shows laxity on the part of the 
olTicer rcsponsible for maintenance or the books of accounts. The Ministry 
have sought to explain that the entire system or accounting in this regard Is 
under rc\'iew and expected to be revamped during the year. The Committee 
are nut satisfied by this explanation. They desire that the reasons for non
muintemmce of proper accounts should be enquired into and responsibility 
fixed for the lapses. They would also like to be Informed of th~ action taken 
to streamline the accounting systems and procedure. 

150. The Audit has pointed out se\'erul other irregularities In CPCB. 
Bricny Ihc~ were, diversion by CPCB or the money granted by Ganga 
Projl'Ct Directurate (GPO) for monitoring Ganga Water under Ganga 
Adiun Plan rur other purposes; improper maintenance or records; incorrect 
procedure adopted in purchases resulting in avoidllble outflow of foreign 
exchange (\'aluing Rs. 3.39 lakhs); irregular transfer and disposal of assets; 
railure to take action to get equipment repaired I replaced; additional 
expenditure incurred (Rs. 29.15 lakhs) in the execution of work on account 



53 

of Inadequate planning; slackness in supervision; non-enforcement of clauses 
In the contracts; mllslnl of books In the library (costing Rs. 1.42 lakhs), 
etc. These cases have been described in detail elsewhere In the Report. The 
Commith,'f deplore tbe laxity on the part of CPCB authorities which had 
resulted In the extra expenditure and occurrence of large scale 
irrea=ularilies. They recommend that the above mentioned cases should be 
thoroughly enquired Into and responsibility fixed for the lapses. The 
Committee would like to be Informed of the action taken in the matter. 

151. The Committee find tbat during the period 1985-92, a total budget 
allocation of only Rs. 1685.50 lakhs, was made of which CPCB spent Rs. 
1667.60 lakhs. l'he Committee desire that considering the magnitude of the 
problem steps should be taken by Government to ensure that adequate 
funds are allocated for environmental protection. The Ministry should also 
ensure that the funds provided to CPCB are efficiently utilised by it for the 
prevention and control of pollution. 

152. The facts stated in the foregoing paragraphs clearly identify certain 
vital areas relating to pollution control In general, and the fun<:tioning of 
Cent rill Pollution Control Board, in particular requiring immediate 
gll\'ernmcmtal attention. Briefly, these areas were, incomplete composition of 
CPCB, delay in making standards developed by CPCB mandatory. 
shorteominls In the fundioninl of monitoring stations and inadequades in 
monitoring the quality of water, delay in completing rh'er basin studies and 
preparation of Action Plans for abatement of rh'er wllter pollution, delay in 
commission in 1 of equlpments, and in making air qUlllity stations operlitiH, 
inadequacies In the enforcement of pollution control measures, need for 
providing alMechnlcal advice to Industrleslunits particulary the small scale 
lines, delay In initiating steps to prevent and control pollution of Taj Mahal, 
lack of adequate co-ordination between CPCB and the State Pollution 
Control Boards etc. There had also been several financial, administrath'e 
and other irregularitics. The Committee's attention has bl'Cn drawn in this 
connection to Government of India's "Policy statement for abatement of 
Pollution 1992" which seaks to lay emphasis toward!! actual implementation. 
The Committee consider that the Central Pollution Control Board being the 
premier organisation on the subject has an Increasingly iinportant role to 
pillY in prevention, and control of pollution. The Committee, therefore, 
recommend that the facts stated in this Report should be thoroughly 
examined and appropriate remcdlaVcorrective measures taken with a view 
to strcamlinlng the functioning of the Central Ponution Control Board so 
that it acts not only as an advisory agency but also as an efTedive 
promotional body In abatement of pollution for pre\'cnling deterioration of 
the environment. 

153. The CommtUee note that the Ministry of Environment and Forests 
have initiated an exercise to integrate the vllrious major Central Acts on 
environment with the object of protecting em-ironment, Implementing 
international decisions and consolidating and amending major Central Acts 
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011 the subject. The Committee have been Informed that the Indian La" 
Institute who had been liven that assl&nment have liven their report wblch 
was now beiDa examined by the Ministry. The Committee desire to be 
informed of the further prolress made In the malter. 

JJ April, 1994 

21 Chuitra, 1916 (Saka) 

BHAGWAN SHANKAR RAWAT, 

Chairman, 
Public Accounts Committee. 



APPENDIX I 

4.1 Central Pollution Control Board - Audit Review 

4.1.1 Introduction 

Parliament ena",1ed, in March 1974, the Watr.r (Prevention and Control 
of Pollution) Act,' which required Central Government to constitute a 
Board to be called "Central Board for the Prevention and Control of 
Water Pollution" (CBP & CWP), under the then Ministry of Works and 
Housing, to perform the fUllctions assigned exercising the powers conferred 
under this Act. The Board was subsequently brought under the Ministry of 
Envirohment and Fores.ts. in 1981. Consequent upon eAactment of Air 
(Prevention and Control of Pollution) Act 1981, the Board was entrusted 
with additional responsibilities from March 1981 in regard to air pollution. 
It was renamed as Central Pollution Control Board (CPCB) in October 
1988 and noise pollution also was brought under the ambit of its activities. 

The A.ct applies to the States of Assam, Bihar, Gujarat, Haryana, 
Himachal Pradesh, Jammu-and Kashmir, Karnataka, Kerala, Madhya 
Pradesh, Rajasthan, Tripura and West Bengal and the Union Territories 
and it would also apply to any other .State which adopts this Act by 
resolution uilder clause (1) of article 252 of the Constitution. 

The Act provided for constitut:on of State Pollution Control Boards in 
the States and for laying down their functions. During the period between 
march 1974-May 1992, 25 State Boards became opertional. As regards 
Union Territories, the Act stip11lated that no' State Board would be 
constituted and the Central Board would exercise and perform the 
functit:)ns of a State Board for an Union Territory. 

With a view to augmenting the resources of the Central and the State 
Boards the Water (Prevention and Control of Pollution) Cess Act, 1977 
was enacted providing for levy and collection of a cess on water consumed 
by certain industries and by local authorities. 

4.1.2 Scope of audit 

CPCB is audited under Section 14 of the Comptroller and Auditor 
General's (Duties, Powers and Conditions of Service) Act, 1971. This 
review is based on test check of activities of CPCB during the Seventh Five 
Year Plan (1985-90) and the annual plans for 1990-91 and 1991-92. 
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4.1.3 HlahlJahtl 

General 
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CPCB is no: adequately empowered to discharge its functions . 
effectively despite being the apex body at the national level for pollution 
I:ontrol. (Para 4.1.5) 

Manpower 
Twenty one per cent of the sanctioned scientifiotccbnical posts 

remained VDcant eventhough CPCB themse\ves were competent for 
recruitment of sl!ch personnel to the extent of sanctioned strength. (Para 
4.1.6) 

Standards 
Under the Pollution Control Act, CPCB was to lay down standards for 

quality of water and air. Quality of pollutants discharged were to be' 
re.u1ated by the State Boards with reference: to the standart's' developed. 
CPCB had not yet evolved llfIy mandatory standards for water and air 
quality. It directed its efforts towards development of Minimal National 
St .. '\dards for trade effluents and sewage discharge which came under the 
pur-.iew of the State Boards and not CPCB. (P.ara 4.1.7) 

W Qter Pollution 
Biological monitoring and ceo-toxicological studies on river Yamuna, 

which wu to generate early warning 'system, and bioaccumulation' 
monitoring were not completed. In this connection, CPCB failed in 
e1!r;ling cooperation of tile Industrial Toxicological Research Centre 
,. ffRC). CPCB in'talled two automatic watcr quality monitoring stations 
iJut dlle to improper selection of site and incompatibility of tbe 
c~uipment, the objective of assessing pollution load on river Yamuna 
caused by the city of Delhi could not be achieved. Nine automatic water 
qulflity monitoring stations, whieh were planned to assess the 
improvement in the water quality due to abatement measures and to give 
early warning to down-stream users of adverse water quality, could not 
be installed. Nine river basin studies were to be undertaken, completed 
and published by November 1988 to December 1991. However, reports in I 

respect of only three studies had been completed (and yet to be' 
published), rciX'" 'm one study was under preparation, two studies were 
under progress and action was yet to be initiated in respect of the 
remaining three litudies. Revised target dates for completion and 
p ... dication had not been set. (Para 4.1.8) 

:\ project spollliored by the; DepArtment of Ocean Development for 
monitoring of I .Jian coastal water which continued for six years was 
eventually closed. after spending Rs. 115 lakbs without any result. (para 
4.1.10) 
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Air pollutinn ;'~I' 

Since promulgation of the Air Act, CPCB could only initiate p~e~iminary 
work on air quality improvement and action towards prevention; control 

., and abatement of air pollution had not been initiated. Coordination 
between CPCB and the State Boalds was not effective. Out of three 
automatic air quality monitoring stations, received under European 
Economic Community (EEC) collaborative programme, only two stations 
were found to be in order. These stations also did not perform well due to 
software and power problems and non-availability of trained personnel etc. 
(Para 4.1. 9) 

Inventorisation of air polluting industries had not been completed so far. 
The inventory prepared eight years back was also not updated. (Para 
4.1.11) 

~tt~· .... Equipment and Stores 
". '~~~.: .r·~·i·· 

CPCB procured chassis and eqUipment for mobile·l11>o1.wnes under 
Laboratory Development Programme which could not take off resulting in 
idling of an expenditure of Rs. 25.03 laths. (Para 4.1.12) 

. '(, J 

Accounting '. r . 

Assets worth Rs. 4819.43 lakhs received under foreign collaborative 
projects were not reflected in the accounts. Funds from collaborative 
projects to the tune Df Rs. 60 lakhs were diverted during the years 1990-92 . 

• (Para 4.1.13) 

Miscellaneous 
Inadequate 'lplanning, lax SupervISion and non-enforcement of the 

provisions of:; the contract resulted in CPCB incurring an additional 
expenditure of Rs: 29.15 lakhs. (Para 4.1.15) 

Publications worth Rs. 18.00 lakhs since 1978-79 were lying in the Stores 
which showed improper assessment of .demand. Three hundred and forty' 
nine books costing Rs. 1.42 lakhs had been -found missing from the Iibrary.
('Para 4.1.16) 

, 4.1.4 Organisational set up 
' .... 

CPCB is the national apex body for prevention and control of water and 
air pollution. It coordinates activities 'of the State Boards in nation-wide 
programmes of water and air pollution control. Main . functions of CPCB 
are directed (i) to promote cleanliness of wells and streams and (ii) to 
improve quality of air and prevent, control or abate air pollution in the 
country. 

CPCB has a full time Chairman, a Member-Secretary, five members 
~ representing the Central Government, five members nominated from 

among the members of the State Boards, three non-officials to represent 
interests of Agriculture, Fisheries, Industry. Trade OI any other interest 
and two members to represent companies or corporations owned, managed 
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or controlled by the Central Government. None of the non-official 
members nominated by the Central Government in the reconstituted 
CPCB (December 1991) belonged to the specified fields, i.e, Agriculture, 
Fisheries, Industry etc, but reportedly belonged to 'any other interest'. 
The Ministry stated (November 1992) that these non official members 
represent public health, media and technical education. 

CPCB had six zonal offices at Chandigarh, Kanpur, Calcutta, ShiUong, 
Bangalore and Vadodara to coordinate activities of the State Boards. The 
function of zonal office at Chandigarh was transferred to a committee in 
•. arch 1991. PCB transferred its powers in relation to Union Territories 
of Goa, Delhi and Pondichcrry, to Administration (of these Union 
Territories) with effect from June 1988, June 1991 and April 1992 
respectively, and wound up its sectional offices in these Union 
Territories. 

4.1.5 Functions and Outlay 

Major functions of CPCB at the national level for prevention, control 
or abatement of Water and Air Pollution were to:-

- advise the Central Government to plan and execute nation wide 
programmes on pollution control; 

- collect, compile and publish technical and statistical da~a; 

- lay down, modify or annual standards in consultation with the State 
Governments and to disseminate information; 

- co-ordinate the activities of the State Boards; 

- plan and organise training and arrange comprehensive mass 
awareness programme through media and perform such other 
functions as may be prescribed by the Government of India. 

Functions and powers of CPCB are laid down under Section 16 and 
Section 18 respectively of the Water Act, 1974. 

Under Section 16(2) (b), CPCB is required to co-ordinate activities of 
the State Boards and resolve disputes among them. The Act however, 
does not confer any power on the Central Board to oversee functioning 
of the State Boards. Cases of non compliance of the State. Boards with 
the direction of tt·, Central Board are required to be referred to the 
Ministry. 

Standards relating to sewage and trade effluents are to be laid down by 
the State Boards and are not required to be vetted by CPCB. The latter'S 
views arc not also suught. Further, under the Act, CPCB has to sponsor 
investigation and J.~search relating to problems of Water Pollution and 
prevention, contrul or abatement of Water Pollution but, in' practice, the 
Min,istry sponsors investigation and research projects relating to pollution 
problem~. CPCB only assists the Ministry in evaluating progress and 
results of investigation and research" projects sponsored by the Ministry. 
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Under Section 1 of the Act referred to above, CPCB is also to lay down, 
modify· or annuf standards fo~ a stream or well in consultation with the 
State Governments concerned but, CPCB does not have the power to 
notify the standards thus framed which rests with the Ministry. 

While ·the responsibility of inventorisation of pollution and preparing 
best designated use of water stretches rest with CPCB, Section 21-26 of the 
Act empowen only the State Boards for taking samples of effluents etc 
and for entry into and inspection of any place as also for prohibiting use of 
streams or wells for disposal of pollutants. . 

Thus, CPCB is not adequately empowered to .discharge its functions 
effectively despite being the apex body at the national level for pollution 
control. 

The main heads under which funds were spent during the Seventh Five 
Year Plan and subsequent annual {'Ians 1990-91 .and 1991-92 have been 
depicted below: 

Expenditure during Seventh Plan (1985-90)· 

Heads of Account 

I Land and Building 

II Projects and Programmes (Plan) 

a. Surveillance of Pollution 

b. River Basin and Sub basin studies 

c. Water Quality and Monitoring 

d. Ambient Air Quality Monitoring 

e. Planning and Training 

f. Evolution of National Standards and 
implementation 

g. Consent Management and Legal Action 

h. Application of Pollution Control Technology 

i. Laboratory Development and maintenance 

j. Information, Library and Data Processing 
Services 

k. Pollution Control camps and publication 

Total 

(Rs. in lakhs) 

TotalExpenditure 
Allocation 

355.00 

5.50 

66.25 

154.10 

209.95 

23.50 

122.70 

44.00 

6.00 

174.50 

16.00 

8.00 

ll85.50 

330.92 

2.30 

57.52 

123.16 

261.63 

18.01 

132.78 

36.98 

3.08 

170.13 

16.63 

9.87 

ll63.01 
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Expenditure during AnnUllI Plans (1990-91) 
(Rs. in lakhs) , 

Heads of Account Total PlanF.xpenditure 
Budget 

I Building Project (plan) 26.21 

II Projects and Programmes (Plan) , 
a. Monitoring (Assessment of Pollution loads through 117.39 176.45 

monitoring and survey of status of Air and Water 
through field measurement) 

b. Laboratories 61.00 57.44 

c. Standard Developments 14.00 15.14 

d. Training 12.00 8.19 

e. Establishment of Data Base System 54.26 44.99 

f. Pollution Control Enforcements 140.00 119.26 

g. Development of Pollution Control Technology and 57.20 20.58 
Low Waste process technology 

h. Publications 29.00 21.92 

i. Management of Hazardous Waste 14.39 13.75 

j. World Bank aided projccts 0.76 O.66~i 

Total 500.00 504.59 
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4.1.6 Scalf strqth 

As on 31st March 1992, CPCB had 83 scientific, 138 technical and In ministerial 
staff against sanctioned strength of 94, 186 and 20S respectively. There were no 
norms for the ratio between scientific and non-scientific staff. Twenty one per cent 
of the sanctioned strength of the scientific/technical posts remained vacant though 
CPCB themselves were competent for recruitment of such personnel. 

4.1.7 Development of Standards 

(i) Standards for wattr poilU/ion 
Under Water (Prevention and Control of· Pollution) Act, 1974, CPCB· is 

responsible for laying down, modification or annulment of standards for streams or 
wells in consultation with the State Governments. The State Boards in tum are 
responsible for laying down standards for treatment of sewagr. and trade effluents 
to the discharged into any particular stream taking into account minimum fair 
weather dilution and the tolerance of pollution in the water of the stream after 
discharge of such effluents. They are also to lay down standards for discharge of 
sewage and sullage. 

CPCB had initiated river basin studies in respect of six major river basins du: iii;; 
the Seventh Plan period and by 1990 they had completed studies for four river 
basins and ·reports were under process. On the basis of these studies a map was 
prepared classifying different stretches of various major rivers based on the water 
use. The map also gave maximum allowable poDution parameters which the water 
in that.litretch could support. These were more by way of guiding standards than 
mandatory levels for the State Boards to follow and develop their own pollution 
standards. So far the Ministry had not notiflCd any of these standards for streams 
or wells in any State. CPCB was also not aware of any standards for polluti')n 
developed by the State Boards based on the minimum fair weather dilution and 
pollution level permissible for any stream in the States. 

(ii) Standards for air pollution 
Under Air (prevention and Control of Pollution) Act, 1981, CPCB has tp lay 

down standards for quality of air. The State Boards on the other hand have to lay 
down standards for discharge of gaseous pollutants. including noise, having regard 
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to standards for air laid down by CPCB. They are also to advise the State 
Governments on the matter of demarcation of air pollution control area. 

CPCB has not yet developed standards for air quality in the absence of which 
standard of air pollution can not be developed by the State Boards. In the absence 
of standards for air quality and air pollution, the State Governments also can not 
identify air pollution control areas to enforce provisions of Air (Prevention and 
control of Pollution) Act, 1981. 

(iii) Preparation 0/ Comprehensive Industry DoclU7len! 
In 1978, CPCB initiated the process to evolve industry specific Minimal National 

Standards (MINAS) and policies to control water pollution from the industrial 
sources. 

After preparation of a comprehensive document, MINAS evolved were placed 
before the Peer and Core Committee which comprised Chairman CPCB, experts, 
representatives from the Industry, representatives from Bureall of Indian Standard 
and National Institute of Occupational Health. The Committee recommended the 
standards developed for the respective industry for approval of CPCB. After 
approval of CPCB, the standards were sent to the Ministry for approval and 
notification in the Gazette. 

During 1985-92, expenditure incurred under this programme was Rs. 147.92 
lakhs against the allocation of Rs. 136.70 lakhs. CPCB had prepared 
comprehensive documents on 16 types of industries and had evolved 17 effluent! 
emission standards though this wor~ fell in the jurisdiction of the State Boards. 
But, even after completion, the following documents had not been notified! 
published (November 1992): 

Document on Date of 
completion 
of study 

National standards for 1991 
quality of soils for various 
purposes and areas 

Soda Ash 

Natural Rubber Industry 

Dairy Industry 

Glass and Ceramics 

Acids and Alkalies 

Stone crushing 

BullioR refining 

Food and Fruit Processing 

1989 

1989-90 

1991 

1989·90 

1989-90 

I~QO-91 

1990-91 

1989-90 

Present status 
of the 
document 

Under review 

Under final.sation 

Under print 

Finalised for 'printing 

Finalised for printing 

Under preparation 

Under preparation 

Under preparation 

Finalised for printing 

For preparation of industry document time taken ranged from eighteen 
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months to two years. ,Besides, the time lag between completion of a 
project and final printing of a document was one to two years. 

Further. it was observed that CPCB brought out 30 publications (25230 
copies) of Comprehensive Industry Documents (COINDS) out of which 
3234 copies were sold, 3867 copies were issued as complimentary and 
18129 copies were lying in the stores. This was indicative of inadequate 
assessment of the requirement of these publications. Further, availability of 
the documents was also not adequately publicised to the environmental 
agencies as well as general public. This resulted in CPCB not succeeding in 
disseminating information as envisaged in the Acts ..and the publications 
with sale price of Rs. 9.81 lakhs lying unsold. Besides, due to poor 
circulation of the documents, feed back from end users, which would be 
essential in updating the standards, were also not being received. 

Thirteen projects relating to preparation of COINDS were got done 
through outside agencies (consultants). A sum of Rs. 34.80 lakhs had been 
released as consultancy fees. These projects were given to consultants with 
prior approval of the Ministry on the grounds of either inadequate 
expertisc 3vailable with CPCB or time constraints. Though these projeCts 
were scheduled to be completed within 7 to 13 months, five of these 
projects were in progress for more than two years. The task of preparation 
of COINDS initially earmarked for the Sixth Plan period continued even in 
the Eighth Plan period. 

4.1.8 Water quality monitoring 

(i) By the end of the Sixth Plan, CPCB had established 120 water quality 
monitoring stations which monitored quality of water every month with 
reference to 19 significant parameters subsequently enlarged to twenty two. 
Eighteen out of these 120 stations installed with funding from the Ganga 
Project Directorate (GPD) were operated by State Boards and after 
examining the suitability, based on proposals from the State Baords, new 
stations are sanctioned by CPCB. The monitoring data are sent to CPCB 
and the State Boards are paid at a prescribed rate for each sample 
depending on the number of parameters. 

During the Seventh Plan, Rs. 154.10 lakhs was allocated out of which 
Rs. 123.16 lakhs had been expended. Subsequently, during 1990-92, the 
activity shifted to non-plan and expenditure of Rs. 47.39 lakhs in 1990-91 
and Rs. 43.19 lakhs in 1991-92 was incur:-ed on operation and maintenance 
of the stations. 

Of the total 480 stations established upto March 1992, 42 could not 
supply any data and remained non-operational for periods ranging from 
one to five years. The State Boards were not responsive to the request 
either to activate or to relocate these stations indicating lack of co
ordination between CPCB and the State Boards. CPCB also did not 
exercise its powers to give directions under Section 18 of the Act of 1974. 

Under the Global Environment Monitoring Scheme· (GEMS) of the 
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United Nations Organisation (UNO), CPCB w~ required to furnish 
annual report on water quality data to UNO through Canada centre for 
inland water. CPCB sent the first report relating to the period 1985 to 1987 
only in 1990. The rcport beyond this period had not been prepared so far 
(November 1992). 

(ii) Biological monitoring 0/ river Yamuna 
A memorandum of Understanding (MOU) on Environmental 

Cooperation was signed in January 1988 between the Government of India 
and the Government of Netherlands under which a project proposal 
entitled 'Biological monitoring and ecotoxicological studies of River 
Yamuna' was prepared for carrying out a pilot study on the practicability 
of using biological parameters to evaluate the ecological quality of fresh 
water rivers in India. As per MOU. contribution 0.1 the Indian 
Governmcnt would be Rs. 43.28 lakhs and the Netherlands Government 
was to provide Rs. 950 lakhs in the form of expert assistance, equipment 
and consultancy etc for the total duration of the project. River Yamuna 
was identified for such study because of proximity with the office and the 
laboratory of CPCB and bccause it showed a large variation of pollution 
over a stretch of approximately 250 kms between a pOint upstream of 
Delhi to a point downstream of Agra. Primary objective of the project was 
to develop a biomonitoring methodology to assess pollution load and to 
generate biological and chemical data on ecological systems in order to 
properly managc the rivers. The work was to be carried out in two phases 
jointly by CPCB and Industrial Toxicological Research Centre (ITRC). 
Lucknow. Programme for the first year was to develop. adopt and test 
methodology which would give information for constructing an adequate 
schcme for the second phase for definitc data generation. 

In the mid term evaluation report. submitted by a team of the 
Government of Netherlands in February 1990. total expenditure in the first 
year (inclusive of ITRC eXpbnditure) was shown as Rs. 8.13 lakhs. out of 
which Rs 6.25 lakhs bad been incurred on manpower. However. this did 
not include Rs. 8.15 lakhs which was shown. in the statement of accounts 
of CPCB. to have been incurred towards purchase of vehicle, computer 
and library books. The evaluation report further disclosed that the work 
plan was not completely carried out as projected and due to the laboratory 
and manpower constraints, toxicity ~ludies by CPCB coutd not be 
completed. The segment of techna"al programme to be executed by ITRC 
was complementary to CPCB programme without which no definite 
conclusion could be drawn. The absence of any report from ITRC defeated 
the purpose of the project. It was recommended that either ITRC should 
be pur5ued to carry out the work or CPCB should do it by adding more 
manpowcr and infrastructural facilities. 

Further midterm evaluation conducted in November 1990 pointed out 
that the main objective of creating early warning system and 
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bioacc:umulation monitoring had not been covered. The input of manpower 
from CPCB was only 50 per cent of the commitment, which had hampered 
the progress to a great extent. The evaluation report also criticised 
(November 1990) CPCB for not defining contractual obligations of ITRC. 
The project was carried out without setting the strategy and was reduced to 
transfer of technology relevant to developed countries without taking into 
account the ground realities. CPCB had also failed to secure full 
involvement of ITRC. 

The Ministry stated (November 1992) that the final outcome of the 
project was in the form of a well defined, scientifically sound yardstick 
consisting of eight different indices. This yardstick was extensively 
discussed with international and Indian experts. The yardstick was 
generally accepted by all the experts and users. The Ministry's reply was at 
variance with the earlier evaluation report and was silent about non
achievement of objectives of the project because of lack of coordination 
between CPCB and ITRC. 

(iii) Installation of automatic water quality monitoring and sampling stations 
Another part of the above mentioned collaborative programme was to 

install two water quality monitoring and sampling stations on river 
Yamuna, in, Delhi, at Wazirabad (upstream) and Okhla (downstream) 
barrage. The' Prtncipal aim and longterm objective of the project was to 
obtain a continuous insight into tne basic paramete~ of the intake of water 
from Yamuna river for drinking purpose. The short term objectives were 
to: 

- support the Indo-Dutch Biomonitorilft' pilot study to be carried out 
on the river Yamuna; " :. 

- gain experience with regard to the functioning of the automatic water 
quality monitoring and sampling stations (A WOMS); 

- establish a link between manual and automatic monitoring of water 
quality and 

- obtain information for setting up and verification "be water quality 
models. 

The project was to be carried out over a period of two years, after which 
final evaluation was' to 'be conducted. The Government of Netherlands 
agreed to provide Rs. 144 lakhs in the form of two automatic water quality 
monitoring and sampling stations, training and -consultancy. The 
Government of India was to make available, through CPCB, all necessary 
funds for land acquisition and land preparation, staffing, costs of operation 
and maintenance of the two stations and import duties, if required:.' The 
stations were received and installed during August 1991. While the 
Wazirabad station functioned satisfactorily, the extremely bad quality of 
water (sewerage) was destructive to some of the measuring electrodes of 
the station at Okhla besides being a health hazard to the operators. This 
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station. therefore. had to be closed. CPCB requested the Municipal 
Corporation of Delhi (MCD). in November 1991. to provide a new site 
at Haiderpur for installation of the monitoring station and making 
available infrastructural facilities like platform. electrical connection etc. 
MCD had agreed to the proposal to make available the required 
facilities. The station was still to be shifted (November 1992). 

CPCB stated (August 1992) that it was the first experimental project 
and there had been technical difficulties in making the systems 
operational. It was funher stated that neither the experts from 
Netherlands nor CFCB could realise that at Okhla the water was so bad 
as to corrode the equipment and that the systems were highly 
complicated and teething troubles were inevitable. Evidently the 
equipment were not compatible with the site condition; The Ministry 
stated (November 1992) that the Okhla station has been shifted to 
Haiderpur (upstream) Water Works on experimental basis to monitor the 
water quality at intake point. 

The replies are indicative of the inadequate precommissioning survey in 
selection of site which resulted in not only delaying the programme but 
also in infructuous expenditure on construction of platform (Rs 0.38 lakh) 
and their maintenance (Rs 1.50 lakh). Besides. the initial positioning of 
two stations at Wazirabad and Okhla was to assess the quality of water 
entering into and going out from the city of Delhi and to Psess the 
pollution load thus generated. Now with both the stations situated 
upstream. the pollution load generated by the city will remain 
unmonitored. 

(iv) Automatic Water Quality Monitoring Stations-on Ganga 
To monitor water quality of river Ganga continuously. nine Automatic 

Water Quality Monitoring Stations (A WQMS) on the river were 
proposed in 1987 as a research project of CPCB. The stations were to be 
installed at Karanauj (one), Kanpur (two), Allahabad (three). Varanasi 
(one), Patna (one) and Calcutta (one) which were identified as hot spots. 
Ganga Project Directorate provided R!.. 50.46 lakhs (March 1990) for the 
programme including installation of the proposed automatic monitoring 
stations. Monitoring involved installation of in-situ probe system on a 
floating platform to measure and record water quality parameters like 
dissolved Oxygen temperature. C()ndu~·iivity. turbidity etc. Data produced 
was to be ,;aptured in solid State data loggers and provision was to be 
kept to down load data into a micro-computer. Programme for down 
loading the data was to be prepared by Thames Water International by 
October 1992. The second part of this project was to procure floating 
platforms on which the automatic water quality monitoring systems were 
to be installed. 

On the basis of global tenders, order for supply. erection and 
commissioning of the nine automatic monitoring stations was placed, in 
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October 1988, at a total cost of Rs 72.09 lakhs and order for procurement 
of nine floating platforms was subsequently placed, in February 1991, at a 
cost of Rs 39.18 lakbs. 

According to the contract, the firm had to submit design and detailed 
drawings of the stations within two months from the date of the order. The 
firm was to be informed of the locations within five months and all nine 
stations were to be inl!talled pnd commissioned within 240 days of the date 
of order. The contract also provided for levy of liquidated damages in case 
of delays in performance with the right of rescission in the event of dela¥, 
in delivery. 

An advance of Rs 7.21 lakhs being ten per cent of the to[al contract 
value was paid to the supplier in two instalments in February and 
September 1989. The programme which was to be completed by June 1989 
has not yet (January 1993) been completed. 

One set out of four to be supplied within six months, was tested at 
Wazirabad Water works on River Yamuna for ·four months, from 
December 1990 to March 1991, by a team of experts from UK who were 
satisfied with its performance. Each of the remaining three systems of the 
first lot were also tested ruing May 1991 at the premises of the supplier at 
Madras continuously for 24 hours. All three systems performed 
satisfactorily. Delivery of all the four systems were proposed subject to 
recommendation of the expert team which was to be received through 
GPD. The systems were once again tested in May 1991 and printout of the 
moitoring data supplied to CPCB without turbidity measurements. These 
were not done due to some discrepancy in the turbidity measurement 
systems and as CPCB had noticed a lot of discrepancy in the turbidity 
measurements for Wazirabad Water works tests. However, the first lot of 
four systems were received and installed at the stations between August 
1991 and February 1992. 

Two stations at Kanpur became non-operational within a couple of 
weeks after installation without generating satisfactory data. CPCB 
reported this matter to the supplier in February ·1992 and instructed them 
to import the equipment required for the remaining five units, so as to 
avoid delay in supply and installation of the stations, but without any 
obligation on CPCB to accept the remaining five units if the performance 
of the first four units was not satisfa~tory. 

CPCB released Rs 30.95 lak~s to the supplier towards supply of four sets 
of stations on pro-rata basis, in August 1991 (for one set) and in December 
1991 (for three sets) notwithstanding unsatisfactory working of the system. 

The supplier was also asked to provide continuous and uncorrupted data 
for one month from each of the stations. It was also decided that the order 
for supply of the remaining stations. would be placed only after satisfactory 
performance of the system. Two sets of data for the period .4th February 
1992 t~ 16th March 1992 and 25th March 1992 to 7th april 1992 received 
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from Kanpur station were not found to be reliable. The firm attributed the 
discrepancy to insufficient water depth. CPCB decided to shift the stations 
to alternative sites in order to obtain reliable data on the basis of 20 days 
operation by the first week of July 1992. Further progress in this regard 
was not made available to Audit though asked for. 

Besides the expenditure amounting to Rs. 38.16 lakhs on the system, 
RI. 28.73 lakHs was spent on procurement, "fabrication and commissioning 
of floating platform for use of the system. Four platforms were supplied 
and erected and the fifth one was lying in the manufacturer's premises for 
want of the system. 

Thus, the expenditure of Rs 66.89 lakhs on the system and the platforms 
were yet to yield any benefit. 

The Ministry accepted the facts (November 1992) and expected that the 
system would prove its worthiness and the objectives would be met in due 
course. 

(v) River Basin Studies 
The objective of the River Basin Studies was to ascertain quality of a 

river consistent with human acti¥itics in the river basin and to inter relate 
the activities and quality so as to identify the cause of pollution 
qualitativtly and quantitatively and prepare an Action Plan &0 control 
pollution and maintain or restore the wholesomeness of river. 

The studies included classification and ~oning of rivers at various reaches 
and ascertaining pollution potential in the river basin. It also consisted of 
both wet and dry study. The wet study invol..,ed monitoring of river water 
quality for specific period and the dry study· involved field study on the 
basin activities. The studies were carried out through the State Boards with 
CPCB's financial assistance. With the help of the data generated, basin 
and sub-basin reports were prepar,d by CPCB. 

For these studies, CPCB had identified 15 major river basins of the 
country covering 20,000 sq kms of catchment area. Out of the 15 studies, 
three were completed and printed during the Seventh plan period and 
three had been published before· that. The remaining nine were to be 
completed and published by November 1988 to December 199t. However, 
only three studies have been completed and are yet to be published, report 
in respect of the supplier was also asked to provide continuous and 
uncorrupted data for one month from each of the stations. It was also 
decided that the order for supply of the remaining stations would be placed 
only after satisfactory performance of the system. Two sets of data for the 
period 4th February 1992 to 16th March 1992 and 25th March 1992 to 7th 
April 1992 received from Kanpur station were not found to be reliable. 
The firm. attributed the discrepancy to insufficient water depth. CPCB 
decided to shift the stations to alternative sites in order to obtain reliable 
data on the basis of 20 days operation by the first week of July 1992. 
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Further progress in this regard was not made available to Audit though 
asked for. 

Besides the expenditure amounting to Rs 38.16 lakhs on the system, 
Rs. 28.73 lakhs was spent on procurement, fabrication and commissioning 
of floating platform for use of the system. Four platforms were supplied 
and erected and the fifth one was lying in the manufacturer's premises for 
want of the system. 

Thus, the expenditure of Rs 66.89 lakhs on the system and the platforms 
were yet to yield any benefit. 

The Ministry accepted the facts (November 1992) and expected that the 
system would prove its worthiness and the objective would be met in due 
course. 

(v) River Basin Studies 
The objective of the River Basin Studies was to ascertain quality of a 

river consistent with human activities in the river basin and to inter relate 
the activities and quality so as to identify the cause of pollution 
qualitatively and quantitatively and prepare an Action Plan to control 
pollution and maintain or restore the wholesomeness of river. 

The studies included classification and zoning of rivers at various reaches 
and ascertaining pollution potential in the river basin. It also consisted of 
both wet and dry study. The wet study involved monitoring of river water 
quality for specific period and the dry study involved field study on the 
basin activities. The studies were carried out through the State Boards with 
CPCB's financial assistance. With the help of the data generated, basin 
and sub-basin reports were prepared by CPCB. 

For these studies, CPCB had identified 15 major river basins of the 
country covering over 20,000 sq kms of catchment area. Out of the 15 
studies, three were completed and printed during the Seventh Plan period 
and three had been published before that. The remaining nine were to be 
completed and published by November 1988 to December 1991. However, 
only three studies have been completed and arc yet to be published, report 
in respect of one study is under preparation, two studies are under 
progress and action is yet to be initiated in respect of the remaining three 
studies. Revised target dates for completion and publication have not been 
set and expenditure incurred on three studies not made available. • 

On the basis of the river basin studies, Action Plans for abatement of 
river water pollution are prepared on 'Best Use Concept', basis for 
different rivers. In the annual action plan of CPCB for 1990-91, 
preparation for Action Plans for five major rivers was to be taken up. 
However, CPCB stated in January 1993 that Yamuna Action Plan had 
been prepared and Damodar and Sabarmati Action Plans would be 
completed during 1993-94. 

The Ministry stated (November 1992) that Action Plan for 37 polluted 
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river stretches under National River Action Programme of GPO, utilising 
the' data of CPCB on river water quality monitoring, was under 
preparation. 

4.1.9 Air Quality Monitorina 

(i) National Ambient Air Quality Monitoring (NAAQM) Stations 
To improve quality of air ilnd to prevent, control or abate air pollution 

in the country. Juwwl8dp ef air ~y &tat. Wfi • pre.reqtti&i&e. In 1984, 
National Ambient Air Quality Monitoring (NAAQM) was init,iated by 
CPCB which identified three parameters for monitoring, namely sulphur 
dioxide, nitrogen dioxide and suspended particulate matter. Monitoring for 
sulphur dioxide and nitrogen dioxide was to be conducted at four hourly 
intervals and for suspende~ particulate matter at eight hourly intervals on 
two days every week basis as far as possible. CPCB was to scrutinise and 
analyse the data according to its proposed ambient air quality standards 
and prepare corresponding interpretative reports. These reports would not 
only assist in identifying air polluting cities/towns but would also be useful 
in pollution management programme. 

For establishment uf NAAQM stations, CPCB had incurred an 
expenditure of Rs 261.63 lakhs during the Seventh Plan period (1985-90) 
and Rs. 176.45 lakhs during the years 1990-91 and 1991-92 out of its 
annual plans. By March 1992, CPCB had established 290 stations in the 
country. Out of these only 217 were in operation and sending data 
regularly and remaining 73 stations were not in operation even after one to 
eight years of their setting up. Thus, a sum of Rs 27.30 lakhs released to 
the State Boards for the non-working stalians remained unfruitful. 

The first report 'National Ambient Air Quality Statistics of India' was 
preparod iluring 1990 after an attempt to systematically process data 
generated during 1987 to 1989. The detailed interpretative report which 
was to be prepared separately had not been prepa~ed so far (August 1992). 

In December 1990, another report named 'Ambient Air Quality Status 
of some cities/townS in India' was also prepared. This report for each State 
consisted of' information pertaining of the cities/towns covered, under 
NAAQM programme. In May 1991, a report of mointoring on 'National 
Ambient Air Quality Statistics of India 1990' was prepared. Target 
frequency of monitoring prescribed by CPCB was not followed in all these 
reports which was attributed to diverse locations of data gathering with 
varied laboratory practices and personal bias. 

Though it was repeatedly being mentioned in the reports that frequency 
of prescribed time limit was not being adhered \0 by the stations, CPCB 
did not take any steps to initiate any remedial action to obtain appropriate 
data from all stations uniformly. CPCB had not devised any mechanism for 
regular inspection of the stations. 

In February 1992, CPCB requested all the State Boards not to start any 
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new stations in the next financial year and also to cut down expenditure 
by reducing monitoring activity from three' days in a week to two days 
in a week with 24 hours monitoring on each day with effect from March 
1992. It was also decided that air monitoring stations which were 
sanCtioned prior to March 1990 but could not be started till date need 
not be pursued and the amount paid to the State Boards be refunded to 
epeB. Despite this decision in February 1992, no effort was made so 
far (Novemebr 1992) to get refund of Rs. 27.30 lakhs from the 
concerned State Boards for the non-operational stations. 

Thus, National Ambient Air Quality Stat.istics -of India remained at 
the data collection stage only and no interpretative report based on the 
data could be produced till date (November 1992). Out of the 1100 
copies of the publications printed at a cost of Rs 0.50 lakh (approx.), 
few copies were sold which showed poor public response. CPCB so far 
could only initiate preliminary work on air quality improvement in the 
country and follow up action towards prevention, control and abatement 
of air pollution is yet to be initiated. No perspective plan has been 
framed so far (January 1993). The Ministry stated (November 1992) that 
analytical quality control exercises are to be gradually expanded to cover 
the entire NAAQN network as a routine exercise. 

(ii) Air Qualtiy Monitoring by National Environmental Engineering 
Research Institute (NEERI) 

NEERI. an Institute under Council of Scientific and Industrial 
Research (CSIR), was involved since 19TI-78 in air quality monitoring in 
ten cities fo{ an initial period of ten years. 

epeB agreed (November 1989) to collaborate with NEERI, at the 
latter's request (May 1988), for monitoring of certain sophisticated 
parameters in air through NEERl's existing network of air quality 
main taring stations located in ten metropolitan cities. As these stations 
were already in existence supponed by laboratory facilities, only 
operation and maintenance cost of stations was to be borne by CPCB. 

In November 1989, a proposal for monitoring six parameters in 
addition to the routine parameters like Sulphur dioxide, Nitrogen 
dioxide and Suspended Particulate Matter (S02, N02 and SMP) was 
agreed to for a total cost of Rs 7.10 lakhs for 30 stations (i.e. Rs 0.71 
lakh per city for a period of six months from October 1989 to March 
1990). A sum of Rs 7.73 lakhs (revised) was released to NEERI in 
January 1990. 

In July 1990, first data from NEERI (NAAQM) stations were 
.received and following observations made: 

The data was reponed only for six instead of 10 cities. 

Out of the six cities some stations started functioning in December 
1989 and some in January and February 1990, 
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Results of particle size distribution in the ambient air had not been 
reported. 

Four mcte~logical data had not been reported. 

This was brought to the notice of NEERI in A.ugust 1990. Upto 
February 1991 no data was received from any station. An inspection of the 
three NEERI operated stations located in Kanpur revealed inter alia that 
though monitoring of hydro carbons, heavy metals, H2S, NH3 and 
partfculate matter was being conducted by the stations, results of these 
pa~meters were not being provided to CPCB. 

Upto August 1991, NEERI was not monitoring according to the 
parameters agreed upon and CPCB felt the necessity of withdrawing the 
project from NEERI in case it failed to monitor the special parameters 
from October 1991. However, despite non-monitoring of these parameters, 
Rs. 14.53 lakhs was also sanctioned in March 1992 without receiving 
further reports, details of expenditure including the expenditure incurred 
towards purchase of chemicals and glassware etc, mainly to avoid lapse of 
funds. 

Th~ data furnished by NEERI was also not incorporated in any of the 
statistical reports prepared so far (August 1992). All the NEERI stations 
were in the cities where the State Boards were also conducting monitoring 
of routine parameters i.e. S02, N02 and SPM. As NEERI w~ not sending 
any data for speciaVsophisticated parameters the work being conducted by 
the NEERI stations was a replication of the State Boards' activities, which 
amounted to a redundant expenditure of Rs 22.26 lakhs. 

" ' 

(iii) Air quality monitoring in metropolitan cities 
European Economic Community (EEC) signed a Marginal Cost Sharing 

Contract in July 1985 with CPCB for a research project titled 'Air 
Pollution Monitoring in relation to human health in metropolitan cities in 
India' for an estimated cost of 383600 ECU (European Currency Units) 
equivalent to Rs 35.98 lakhs. 

During the project period, two continuous multiparameter monitoring 
stations were to be procured and installed to assess the level of 
atmospheric pollutants. The whole project was proposed for a duration of 
three and half years and the" technical programme was to be conducted in 
three phases viz planning and installation, collection of data and data 
processing and evaluation. Practical utility of the project was' to study 
epidemiological factors responsible for some common chronic diseases in 
the areas which could provide the scientific basis for health status of such 
population. 

The initially proposed project cost was enhanced to 925,600 ECU 
(Rs. 86.82 lakhs) in November 1986 and the total number of 
multiparameters measuring stations was also increased from two to five. 
Later, in January 1988, cost of the project was reduced to 650,000 ECU 
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(Rs. 60.97 lakhs) and the multiparameters measuring stations was also 
reduced to three CPCB ~cided to install two' stations in Delhi at Siri Fort 
and Shahdara and the third at Calcutta. 

Three stations were received in CPCB during August 1988, one of which 
was found damaged and declared unfit for installation. One station at 
Calcutta could not, t"herefore, be installed. CPCB stated (May 1992) that 
the supplier at the time of despatch replaced the single phase 
uninteJTupted power supply (UPS) system to three phase UPS system 
without intimating them. 

The stations at Siri Fort and Shahdara, even after installation in 
September 1988, could not be put into operation due to non availability of 
three phase power supply. The contractor who was to install the stations 
also did not turn up till November 1989. The stations were put into 
operation in February 1990. But, these continued to face software 
problems and data collected could not be utilised. Experts from EEC 
visited India in February and July 1990 to sort out the problems identified 
with the system. Due to power shortage, CPCB decided to shift the 
Shahdara station in April 1991. The station at a new place is yet to be 
commissioned. 

It was evident from the above that the project was neither run on 
schedule nor the purpose of installation of the stations could be served due 
to communication gap between EEC, the supplier and the end user which 
resulted in the equipment proposed and provided for not matching the 
requirements. 

The Ministry stated (November 1992) that drawings etc. had been 
prepared for construction of the damaged station lying in CPCB premises 
for which the work was yet to start. 

(iv) Health statw of population around Air Quality Monitoring Stations 
Under the EEC bilateral project. it was also envisaged that as part of 

the project, health survey would be conducted around these monitoring 
stations which would throw light on the epidemiological factors responsible 
for some chronic diseases generally prevalent in the areas. This would 
provide scientific basis for health status of such population. Administrative 
approval to conduct health survey in three locations under this project for 
a total cost of Rs 2.64 lakhs was accorded in January 1988 with project 
duration from December 1988 to March 1990. The study was started from 
May 1989. 

As per Memorandum Of Understanding (MOU) between CPCB and All 
India Institute of Medical Sdences (AIIMS), survey of health status of the 
people staying nearby two automatic air monitoring stations (Siri Fort and 
Shahdara) was to be conducted by a professor of AIIMS from the date of 
issue of sanction. 

The 1st and 2nd phase reports, which envisaged survey for general 
health and isolation of persons with disorders, were submitted together by 
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AIIMS in October 1990. Howe"er, the project coordinator (CPCB) was 
not satisfied and felt that there was no correlation between air quality data 
(collected by CPCW) and health data (collected by AIIMS) because of non 
functioning of the monitoring stations. 

It was also noticed that the survey conducted at Siri. Fort area was for 
lesser numbers than that conducted at Shahdara area. Further, it was 
pointed. out that there was no proper mention about disease pattern 
surveyed due to ambient air pollution or due to socio-eeonomic conditions 
and the death history of persons was not indicative of whether death 
occurred due to infectious diseases, caneer or cardiovascular disease etc. 
The aspects of mental status of a person was also not covered under this 
survey of both the locations. 

AIIMS filed a supplementary report for phases I and II and stated that it 
was vcry difficult at that juncture to point out the specific .problems 
attributed by the air pollutants; hence no definite measure of protection 
against those diseases could be planned. It was also suggested in that 
report that a regular detection of ambient air pollutants and pathogens and 
their exact correlation with disease pattern was necessary. CPCB extended 
thc programme upto September 1991 at the request of AIIMS without any 
further cost. 

No action had been taken (January 1993) on the report on the project 
prepared by AIIMS and received in CPCB in April 1992. 

The project which was to establish causes for general health problems of 
the urban population on the basis of air pollution data did not succeed as 
the monitoring station could not be estabilshed in time. The expenditure of 
Rs 3.67 lakhs did not yield and benefit. 

4.1.10 Monitoring of Indian Coastal Water 

(i) In the Expenditure Review meeting held in August 1985, the Ministry 
desired CPCB to initiate action on prevention of coastal pollution. CPCB 
was asked to prcpare a plan of action for approval prior to preparation of 
the project proposal. The various State Boards of the coastal States were 
requested to forward project proposals (for coastal monitoring) to CPCB 
to enable formulat:('n of an integrated system of monitoring along 6000 
kms of the coast il'; c. 

A project named 'Monitoring of Indian Coastal Waters' was approved by 
the Ministry and sanclion for Rs 108 lakhs was conveyed in February 1987. 
The proposal was to establish a monitoring net work covering the critical 
stretches as already identified in thc coastal survey conducted by CPCB. 
Jystification for the proposal was that three out of four largest 
metropolitan citks with increasing population were situated on the coast 
and a sizeable population was dependent on fishing and marine activities 
ncar the shore. Also. if the resources that were available at the interface of 



75 

land and water were to be utilised on a sustainable basis. action had to be 
initiated to understand the physio-chemical and biological characteristics of 
coastal waters and the implications of indiscriminate exploitation of nature. 

The project was designed for a period of three and a half years initially. 
Nine agencies viz. the State Boards of Gujarat, Maharashtra, Karnataka. 
Kerala and Andhra Pradesh, Zoological Survey of India, Madras and the 
sectional/regional offices of CPCB located in Goa. Pondicherry -and 
Calcutta were identified as the executing agencies. National Institue of 
Oceanography (NIO), Goa was to act as an advisory body for this 
programme and for overall co-ordination. Department of Ocean 
Development (DOD) and CPC-B were ~e nodal agencies. Each execUling 
agency had to send quarterly monitoring data and half yearly and annual 
reports to CPCW, NIO and DOD to get further directions/feed back for 
effective data collection, compilation and presentation. The final reports of 
the complete monitoring of specific stretches were to be supplied by 
September, 1989 so that a concise report of the State of Iqdian coast line 
would be prepared by both CPCB and NIO, after necessary' processing 
which was to be ready by end of December 1989. 

Under this project a network of 173 inland, coastal, off-shore and high
sea monitoring stations were established to be monitored by the respective 
State Boards. The zonal office of CPCB at Calcutta was, however, 
entrusted with monitoring of the 24 stations in Orissa and West Bengal. 

As per project document, the sampling had to be done once in three 
months for the coastal areas. In 'case of estuaries, sampling was to be done 
once in two months if the opening was shallow and one full tidal cycle of 
13 hours 'had to be covered for B flood channel or effluent channel. Each 
station had to monitor the coastal water for 24 specified parameters. 

There were delays in communicating tAc data to CPCBINIO as under: 
Name of Agency D~tanol communicated 
Gujarat Board April 1990 onwards i.c. II, III and 

IV rounds of 1991 and 1st round of 
1992. 

Maharashtr~ Board 

Kerala Board 
Tamil Nadu Board 
Zonal Office, Calcutta 

From October 1991 onwards i.e. IV 
round of 1991 and 1st round of 1992. 
From January 1992 onwards. 
From April 1990 onwards. 
From April 1991 onwards i.c. II, III, 
IV round in 1991 and 1st round of 
1992 

It was noticed that monitoring by the Tamil Nadu Board .~as 
inadequate. Data collected from the monitoring network were also not 
being communicated to CPCBINIO in time. Meaningful analysis was not 
possible for incorporation in the report. 

Against the sanctioned amount ~f ~ .108 lakhs, thl: Ministry released 
Rs. 115 lakhs upto March 1992 without modifying the 'Or.iginal sanction 
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issued in February 1987. Further, out of Rs 115 lakhs received, CPCB had 
distributed only a sum of Rs 88.36 lakhs to the executing agencies. 
Payment for 1991·92 was not released to the executing agencies because 
bills for that year had not been submitted. CPCB also did not obtain 
utilisation certificates, as under, for the funds released to the executing 
agencies: 

Name of the Agency 

Tamil Nadu Board 
Zonal Office. Calcutta 
Kerala Board 
Gujarat Board 
Maharashtra Board 

Utilisation certificate outstanding since 

1987-88 
1988-89 
1990-91 
1990-91 
1991-92 

The project which was initially to be completed by 1990 had been 
extended till March 1992 reportedly due to bad weather conditions, high 
cost on hiring of vessels and iAadeqa8te funds etc. The ministry decided 
not to continue with the programme after April 1992 due to financial 
constraints. 

The project thus failed to bear any result even after six years. Even 
though CPCB Zonal Office, Calcutta· had made large contribufion, the 
Coastal Water Quality map had not been prepared so far (August·I992). 
The 'Concise report of the State of Indian Coast line' also remained to be 
prepared (August 1992.) 

The Ministry stated (November 1992) that CPCB has developed a soft
ware for analysis of coastal data and the data are under analysis for 
preparation of report on coastal water quality. 

(ii) Coastal Ocean Monitor;ng And Prediction System (COMAPS) 

Department of Ocean Development (DOD) started a project entitled 
Survey of Environmental Pollutants in Seas around India' in 1986-87 which 
was mainly aimed at seasonal monitoring/measurement of pollution in 
Marine Coastal· areas upto 5 kms off-shore along the country's entire 
coastline. DOD selected (July 1986) three executina agencies one of which 
was the Zonal office of CPCB at Calcutta. Based on a project proposal 
titled 'Monitoring of Marine Pollution in Territorial Waters of India' 
(along the East Coast) submitted by the zonal office in March 1988. DOD 
sanctioned the project and conveyed approval of Rs 15.88 luhs, including 
Rs 12 lakhs for equipment. in January 1989. Duration of the project was. 
however, not mentioned in the sanction of DOD. 

The main objectives of the project were to initiate and conduct a 
systematic monitoring of the territorial waters of the east coast beyond 5 
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kms off-shore, after establishing a permanent marine pollution 
monitoring station with adequate ca}>abilities of field and laboratory 
works. 

The monitoring was to be carried out at regular intervals .and in terms 
of selected water quality parameters to determine nature and extent of 
pollution. In December 1989, DOD decided to establish its Qntre for 
Marine Environmental Studies at NIO Regional Centre, Bombay. The, 
Zonal Offic~, CPCB, Calcutta was one of the units among the eleven 
uAits identified for undertaking the work on Marine Pollution 
Monitoring and Modelling .~f pathway and fluxes of exotic chemical 
elements into sedimentS, biologiCal systems and the seas. These eltven 
units were to carry out monitoring activities according to a specified 
protocol. DOD released a total grant of Rs 21.60 lakhs (excluding for 
manpow~ in March 1989 and July 1990 for all the above mentioned 
activities. w'" 

The Steerin_, Committee of DOD revie~ed and modified· the project 
in June 1990 '.d redefined the length and width of study stretches. The 
width of stretch was also increased to 25 kms off shore ins.tead of that 
from 5 kms to 22.5 kms off-shore and renamed it as "Coastal 
Monitoring and Prediction System (COMAPS)". 

Out of 29 laboratory equipment, Zonal Office, CPCB, Calcutta could 
procure only one equipment 'Backman Liquid Scientillation Counter' 
costing Rs 5.36 lakhs upto April 1991 ~hich was still awaiting 
commissioning (August 1992) due to non-availability of certificate from 
Bhabha Atomic Rea'5Carch Centre (BARC). 

As per Utilisation Certificate for the period upto March 1992, Rs 4.04 
lakhs had been spent on equipment in excess of the funds received for 
that purpose under the project. 

4.1.11 LisUna or pollution sources 

CPCB had prepared ,an industry inventory in 1984 to assess pollution 
status in major and medium polluting industries. During the Seventh 
Plan period the status reports on Class I and Class [[ cities were also 
prepared. With rapid industrial development, CPCB felt it essential . to 
update the im·entory every five years. Further; the earlier inventory 
prepared in 1984 did not have information on the quantum of pollutants 
released by the industries, which was essential for identification of hot 
SpOlli in the country. Also, with introduction of Air Act 1981, a similar 
inventory for air polluting industries had become essential. 

In June 1987, a reorganisation plan was prepared under which CPCB 
was to complete, by 1990, inventorisation of all maior and medium 
industries for air and water pollution, upgradation of sanitation state in 
Class I and Class II cities and status of vehicular pollution in 
metropolitan cities. So far (August 1992) CPCB courd· neither· update 
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the inventory nor make complete listing of all major, medium and small 
scale industries which were relevant to air and water pollution due to lack 
of response and timely supply of information from the State Boards. 

The Ministry stated (November 1992) that CPCB had decided to entrust 
the work with Central Statistical Organisation as the infrastructure 
available with CPCB was not adequate to collect the information. 
4.1.12 Laboratory development-mobile laboratories 

CPCB had six zonal offices at Calcutta, Baroda, Shillong, Kanpur, 
Chandigarh and Bangalore. Mobile laboratories for surveillance, planning 
and control of pollution were already provided at Calcutta, Baroda and 
Kanpur. For mobile laboratories at. the remaining zonal offices at 
Bangalore, Chandigarh and Shillong, three chassis were received in June 
1990 at a cost of Rs 8.90 lakhs. Subsequently, two chassis were proposed 
to be used for remounting the GTZ Automatic Air Quality Monitoring 
Systems (AAQMS) since the chassis on which these were now mounted 
were not able to take the load, and the third one was proposed to be given 
to the Rajasthan Board. All the three chassis however are still lying idle 
(November 1992). 

The cost or equipment already procured for the mobile laboratories 
(excluding the chassis) worked out to Rs 16.13 lakhs. 

Thus, the monitoing and survey activities remained static even after an 
expenditure of Rs 25.03 lakhs. CPCB stated (August 1992) that the 
(unmounted) equipment were in use in the stationary laboratory at the 
headquarters and there were some constraints but the work schedule of 
CPCB was usually not bampered. The statement is not tenable as the 
equipment and the chassis were procured for mobile laboratories and not 
for use at headquarters. It was also stated by CPCB that two chassis would 
be utilised for AAQMS and one would be donated to the State Board 
which requested for it alongwith their detailed plan for fabricating the 
same. Obviously, the expenditure was incurred without proper assessment 
of the need and preparation for use of the chassis and the laboratory 
equipment. 
4.1.13 Finance and Accounts 

CPCB was fully funded by the Ministry. Grants received and 
expenditure incurred during the period 1985-92 were as s~own below: 

Year Grants Expenditure Grants Expenditure 
received incurred received incurred 

under under under under 
plan plan Non-plan Non-plan 

(Ra. in Lakhs) 

1 2 3 4 S 

1985-86 120.00 101.05 80.38 so. 80 
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1 2 3 4 5 

1986-87 157.00 161.47 95.00 100.52 

1987-88 212.00 217.13 110.00 115.40 

1988-89 326.50 304.32 140.00 141.11 

1989-90 370.00 379.04 141.90 143.87 

1990-91 250.00 246.89 418.00 425.20 

1991-92 250.00 257.70 439.00 415.18 

In their report, the statutory auditors pointed out, in September 1986 
and August 1988, that the accounts of CPCB did not reflect the 
undennentioned transactions: 

Brief particulars Amount 
involved 

Funds received from 28.40 
European Economic 
Community (EEC) 

Payments of equity capital 10.00 
to Tamil Nadu Leather 
D~velopment Corporation 
(TALCO) 

Year of Exhibition in the 
lK'.count accouhts 

(Rs. in laths) 

1985-86 Not exhibited in 
accounts; the amount 
was returned to EEC 
during January 1987 
and June 1988. 

1985-86 Not exhibited in any 
of the accounts 

CPCB had received equipment and instruments valued at Rs. 4819.43 
lakhs from foreign countries under international collaborative projects. 
However, value of such assets was not being exhibited and included in the 
annual accounts and to that extent the accounts did' not reveal complete 
status of the assets. Further, there was no supporting asset register for the 
assets worth Rs. 530.44 lakhs, excluding depreciation, reflected in the 
annual accounts of 1990-91. CPCB stated that no such asset register was 
being maintained. 

The statutory auditors in their reJ10rt of November 1991 had commented 
that the procedure for pbysical verification of assets was not adequate. No 
action was taken on this report. 

Though CPCB has spend substantial amount on acquisition of 
equipment, sound procedure for accounting and custody of stores was not 
being followed. 
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Diversion of funds 

Ganga Project Directora~ (GPO) provided CPCB Rs. 2Q9.20 lakhs for 
monitoring of Ganga Water under Ganga Action Plan. CPCB was required 
to utilise the funds for use in establishment of automatic water quality 
monitoring stations on river Ganga and pending requiarement that amount 
was to be kept in an interest bearing account. During 1990-91 and 1991·92, 
CPCB utilised on amount of Rs. 60 lakhs for other purposes. CPSB did 
no& aile iIt\oest ~ fbncfs in short term deposit through which interst to an 
extent of Rs. 6.05 lakhs could have been earned. This was not ollly a 
diversion of funds but also a loss to the project. CPCB at the close of 
1991·92 had an un utilised balance of Rs. 46.23 lakhs. 

4.1.14 Materials maaapmeat 

Improper maintenance of records 

CPCB had not manualised the procedure in respect of acquisition, 
custody and accountal of stores articles. The procedures prescribed in 
General Financial Rules (GFR) were stated to be followed in this regard. 
No consolidated records were maintained for receipt and issues of dead 
stock an other stores, which was in contravention to Rule 112 of GFR. 
Purchases made for the ZonallSectional offices were also issued without 
keeping any record. No separate assets/dead stock registers were 
maintained at headquarters in respect of ZonallSectional offices. CPCB 
was also not aware of the assets created out of grants received through 
sponsored/collaborative projects. 

Extra outfloW of foreign exchange 

Under the financial rules, aU contracts for purchases involving import of 
materials from abroad should as a rule provide for purchases OQ FOB basis 
and full consideration should be given by the competent authority to the 
element of foreign exchange involved therein and least expenditure on 
foreign exchange should be preferred. It was, however. observed from the 
purchase cases that equipmentlinstruments had been imported on CIF 
basis thus resulting in avoidable outflow of foreign exchange. A test check 
of import cases revealed that the foreign exchange outflow on this account 
amounted to Rs. 3.39 lakhs. CPCB accepted the facts (May 1992). 

Transfer of assets and disposal 
,. 

It was observed that CPCB had transferred assets created out of 
Government grants to the various State Boards without permission from 
the Government of India which wu irregular since t&e ISlets belonged to 
the latter at the time of closure of its Zonal and Sectional Offices in the 
respective States. Recently assets worth RI. 6.11 lakhs and RI. 4.43 lakhs 
were blinded over to the StateIUT BvarJ~ [j um the zonal office at 
Chandiprh and Pondicherry. 
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Equipment lying oUi of order 
Equipment worth RI. 19.95 lakhs were lying out of order since 1989. 

In two cases involving RI. 4.44 lakhs these were stili under their 
.uarantee period but no action had been taken to get them replaced! 
repaired. 

4.1.15 Execution of works 

CPCB was allotted in April 1983 a piece of land measuring 1.51 
hectares by Delhi Development Authority (DDA) at Shahdara, Delhi for 
its building at a cost of Rs. 22.38 lakhs. The MiAiatry accorded 
expenditure sanctioR fer lb. 3.28 cnnes lor construction of building 
complex during December 1986 and July 1988. CPCB, however, spent 
Rs. 3.57 crores on the work. The excess expenditure was yet to be 
regularised. 

• Award of original work could not be examined in the absence of 
comparative statements of evaluation of tenders. 

Construction of the main building was completed in January 1990. The 
process of shifting of the office to the new complex commenced from 
September 1989. The contractor was allowed initially a period of two 
years (August 1986 to August 1988) for completion of the job. However, 
extensions. of over 17 months was granted Without levy of eompensation. 
The contractor desired the extension on the following grounds: 

• (i) Change in the scope of work, 

, 

(ii) Delay in sanctioning additional work, and 
(iii) Delay in decision relating to external works . 

• CPCB accepted the hindrances as explained by the contractor. 
Escalation paid to the contractor for the period of delay amounted to 
Rs. 19.48 lakhs. 

CPCB in its judgement deleted certain items of work from the scope of 
the job which amounted to RI. 33.64 lakhs i.e. more than 10 per cent of 
the items awarded to the lowest contractor. Since CPCB was not in a 
position to produce the comparative statement of the original tenders 
evaluated for working out the rates of the lowest tenderer, it could not 
be ascertained if deletion or substitution had vitiated the tendering 
process. 

During execution, the contractor wa$ given benefit of 12.29 MT of steel 
over and above the approved wUtages. This quantity was said to have 
been consumed in rolling although no rolliD& was required because the 
steel was supplied as a finished product. Thus amounting to undue 
benefit of Rs. 1.22 lakhs to the contractor. 

CPCB bad to procure two transformers for the elec:trical lub-station at 
the risk and cost of the electrical contractor. Difference between cost 
paid (Rs. 4.54 lakhs) and tendered cost (Rs. 2.58 lakhI) was recovcnble 
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from the electrical contractor. However, the Arbitrators had disallowed the 
claims since the correct clause was not enforced by CPCB. 

CPCB also could not shift to the new premises and had to pay RS. 6.49 
lakhs towards rent for the period April 1989 to August 1989. 

Thus, in view of the facts stated above, CPCB had to incur additional 
expenditure of Rs. 29.15 lakhs on account of inadequate planning, 
slackness in supervision and non-enforcement of contract clauses at various 
&SIFI of the piOgitlS aT work. 

The Ministry acknowledged (November 1992) that the original 
comparative statement was not available and that the wrong clause had 
been quoted in the letter to the contractor while procuring transformers. 
The Ministry maintained that the contractor was allowed a rolling margin 
in the consumpti:>n of steel. However, it was observed in audit that steel 
was supplied in finished form and hence no rolling was required. 

4.1.16 Library and publication 

Overstocking of Publications 
18129 copies of 'Comprehensive Industry DOCuments (COINDS), priced 

RI. 9.81 lakhs were lying in stores. In addition, 24828 copies of various 
publications priced Rs. 18.00 lakhs had also been lying in the store from 
1978-79 to 1990-91 as indicated ,below: 

Name of series Quantity lying in Total price of publication. 
of Publication store (nos.) lying in store 

(Rs. in lakhs) 

CUPS 3710 1.88 
PPROBES 10069 4.14 
ADSORBS 6766 10.10 
COPOCS 1648 0.86 
LATS 440 0.13 
MINARS 2195 0.89 

24828 18.00 

The Ministry stated in (November 1992) that the sale was low due to 
inadequate advertisement and lack of awareness among the general masses 
about the publications, However, in future publicity would be given in 
newspapers to encounter such problems. 

Missing library booles 
It was observed that 349 library books had been found missing during 

physical verification conducted for the year 1988-89. Cost of 243 books was 
RI. 1.42 lakbs and cost of remaining 96 books was not available with 
CPCB, 
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The Ministry stated (November 1992) that suitable action would be 
taken to trace out the missing books failing which action to write-off would 
be initiated. 



APPENDIX 0 
Sulphur Dioxide Emiuions Using Various Crude Maes lit MR 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

Process 

A VU (Atmospheric 
Vacuum Unit) 
Liquid fuel 
Gaseous fuel 

VBU (Viscosity 
Breatin, Unit) 
Liquid fuel 
Gasccus fuel 

FCCU (Fluidised 
Catalytic Cradtina) 
Liquid fuel 
Gaseous fuel (CH peater) 

Fuel consumption Cue-I 
MTlbr SO BH : SO Imp '5' 

11.6 
2.90 

2.SS 
0.71 

0.8 
1.000 

in lFO-0.6% wt 
'5' in ... -0.01% WI 

S~ (KWbr) 

139 
0.6 

34 
0.14 

10 
0.2 

CO Boilder in varia with feed 324-
FCCU cote 
producer. MTIbr. 
1bermal Power 
Station (TPS) 
Liquid fuel 
Gaseous fuel 

13.7 164 
1.1 0.22 

• For Case-I emission level of 324 is based on actual data. 

Cue-2 
100% BH '5' 
in IFO-0.6% 

'5' in pssJl'races 
502 (KWbr) 

143 

34 

10 

53 

164 

Cue-3 CMe-4 
100% Imp '5' SO% BH. SO% Imp 
in IFO-4.4%. 100% Imp 

'5' in HVGO in FCC 
... -0.01% feed (Soa2.9% wf) 
S~ (Kt1ar) S~ (Kw'br) 

1007 139 
0.2 

251 34 

70 10 
0.5 

439- 439-

1205 164 
0.22 

For Case-2, 3 and 4 the emillion level has been evaluated based on change in the Continuous Catalytic Re,cneration (CCR) value and '5' 
fuel in .tCCU feed. ~ .... ~~ 

~ 
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APPENDIX In 

IN THE SUPREME COURT OF INDIA 

Civil Original Jurisdiction 
Writ Petition No. 13381/84 

In the matter 0/:-

M.C. Mehta Petitioner 

Vs. 
Union of India Respon~ent 

Affidavit of the Managing Director. U.P. State Industrial 
Development Corporation Ltd. in pursuance of the Orders of the 
Hon'ble. 'Court dated 11.2.1994 passed in the above matter. 

I, Jagan Mathew slo Shri Iype Mathews, Managing Director, 
U.P.S.I.D.C. Ltd. do hereby solemnly affirm and state as under:-

1. That I have received a copy of the Order dated Ih2.94 through 
Mis. Manoj Swarup & Co. Advocates who are also looking after some of 
the cases of the UPSIDC. 

2. That I specifically perused the directions contained in the order 
dt. 11.2.94 issued by this Hon'ble Court to the U.P. State Industrial 
Corporation Ltd. through its Managing Director and I have to submit as 
under regarding the abovesaid directions:-

(i) That the deponent is not aware as to how much land is actually 
required for the foundrieslindustries located within the Taj 
Trapezium. It is therefore prayed that all these industriesl 
foundries who required the land be directed to submit their 
requests to UPSIDC. 

(ii) However, it prescnt U.P.S.I.D.C. Ltd., has som~ developed and 
undeveloped land available in the Districts Mathura, Aligarh, i.e. 
outside thl! Trapezium, which U.P.S.I.D.C. Ltd. is ready to aDot 
to the applicants immediately on the terms and conditions 
attached herewith as Annexure J. A chart showing the details of 
the area, its distance from Agra, its development stage etc. is also 
annexed with this affidavit as Annexure II. 

3. That besides above land U.P.S.I.D.C. Ltd., has also fully developed 
land for installation of the Industries within the Taj Trapezium in the 
Districts Mathura and Firozabad. The chart showing the position, number 

86 
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of plots their total area, location and infrastructure etc. is annexed as 
Annexure III to this affidavit. 

4. That in obedience of this Hon'ble Court's order and in larger public 
interest U.P. State Industrial Development Corporation Ltd., is ready to 
give possession of this. Land to the allottees against payment of 10% of 
the total cost of the plot so that they can start construction activities 
immediately. The rest of the terms and conditions are as mentioned in 
the Annexure 1 to this affidavit. 

S. That as an organisation involved in development of Industrial Area, 
UPSIDC has been conscious of the fact of pollution created by the 
various Industries and has always been encouraging to provide alternative 
fuel to the Industries to check pollution. The studies made so far by 
UPSIDC Ltd. in respect of providing alternative fuel to the Industries 
creating pollution inside or outside the Taj Trapezium, indicate that 
natural gas is a safe and pollution free fuel for industries in this region. 

6. That in the past also due to the efforts of UPSIDC Ltd. Ministry of 
Petroleum, has directed Gas Authority of India to supply the required 
Gas to UPSIDe for supplying the same to the industries in Ferozabad, 
Agra Region for providing a cleaner environment. Copy of the letter of 
the then Secretary, Ministry of Petroleum and Natural Gas is annexed as 
Annexure IV to this Affidavit. 

7. That there is proposal that Hazira Bijaipur Jagdishpur Pipe Line 
carrying natural gas will pass through a place around SO to 60 Kms. from 
Agra. UPSIDC has been making efforts for taking up a project for 
distribution of natural gas to the industries in an around Agra and 
Ferozabad to replace coal etc. as fuel by natural gas to the industries in 
and around Agra and Ferozabad to replace coal as fuel by natural gas in 
order to stop damage done by pollutants, which are generated by the 
Industries due to usage of coal. 

8. That UPSIDC is still willing to undertake the activities of supply to 
Gas within the Taj Trapezium with the financial assistance of the State 
Govt. in case GAIL is ready to take natural gas available at the city 
gate. 

9. That further if Gas Authority of India is directed to give the price 
of natural gas and other term and conditions for the supply of the said 
gas, to the UPSIDC, the UPSIDC is ready and willing to make all the 
necessary suitable arrangements as a part of thdt development activity of 
the area which they are offering for allotment under paragraph 2, 
mentioned above. 

to. That the contents of this paragraphs are true to my information 
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received from the record of the case and nothing material has been 
coacealcd. 

Verified at New Delhi on 3rd March, 1994. 

- DEPONENT 



APPENDIX IV 

STATEMENT OF OBSERVATIONS AND RECOMMENDATIONS 

Sl. Para 
No. No. 

1. 120 

2. 121 

Ministry/ 
Department 

Observations / Recommendations 

Environment The need for prevention and control of 
and Forests environmental pollution had engaged serious 

attention of the country atleast since the 1970's. 
In March, 1974 Parliament enacted the Water 
(Prevention and Control of Pollution), Act, 
which required Central Government to 
constitute a Board to be called "Central Board 
for the Prevention and Control of Water 
Pollution" under the then Ministry of Works 
and Housing to perform the functions assiped 
the exercising the powers conferred under Ibis 
Act. The Board was subsequendy broqIIt 
under the Ministry of Environment and FaraIs 
in 1981. Consequent upon enactment of Air 
(Prevention and Control of PoIiunc.) Ad~ 
1981, the Board was entrusted with,. acWia .. ad 
responsibilities from March, 1981 in rcpnl to 
air pollution. It was renamed IS CCIlbIII 
Pollution Control Board (CPCB) in Ottobcr~ 
1988 and noise pollution also was broucbt.-da 
the ambit of its activities. ne Audit Para is 
based on test check of activities of the Ccatnl 
Pollution Control Board during the Sewadt 
Five Year Plan (1985-1990) and the Anaual 
Plans for 1990-91 and 1991-92. The various 
aspects arising"out of the examination of the 
Audit Paragraph are dealt within the succeedin& 
paragraphs. 

Environment The Central Pollution Control Board is the 
and Forests national apex body aimed at prevention 

and control of water and air pollution. It co
ordinates activities of the State Boards in 
nation-wide ·programmes of water and air 
pollution control. As per the provisions of 
Water Act, besides Chairman, Member Secretary 

89 



51. Para 
No. No. 

3. 122 

Ministry I 
Department 

90 

Observations I Recommendations 

and five members each representing Central 
Government and State Boards. CPCB was also 
to comprise of three non-officials representing 
interests of Agriculture, Fisheries, Industry, 
Trade or any other interest and two members to 
represent Central Govt. Companies I 
Corporations. The Board was last constituted 

on 2 December, 1991. The Committee are 
surprised to note that none of the three non
officials nominated by the Government 
belonged to the specified fields, but represented 
public health, media and technical education. 
Further, presently, apart from Chairman the 
Board consists of only six other members as 
against 17 members as per provisions of the 
Water Act. Referring to the present incomplete 
composition of the Board, the Ministry of 
Environment and Forests simply stated that the 
Ministry are taking necessary action for filling 
vacant posts. The Committee wonder as to bow 
an incomplete Board could effectively supervise 
the pollution control activities at national level. 
The Committee regret to no~e the delay in 
filling up the vacancies in the Board and 
recommend that Government should take early 
action to complete the composition of the 
Board and ensure proper representation to 
eminent people from the relevant discipline as 
prescribed so that they can make useful 
contribution in prevention and control of 
pollution. 

Environment The"''Committee note that as on 31 March, 
and Forests 1992, CPCB had 83 scientific, P8 technical 

and 172 Ministerial staff agaist sanctioned 
strength of 94,186 and lOS respectively. Thus 
21 % of the sanctioned strength of scientific I 
technical posts remained vacant. Explaining the 

reasons for vacancies lying unfilled for a 
considerable length of time, the representatives 
of the Ministry and the CPCB stated during 
evidence that after the reorganisation plan 
undertaken in 1987, the recruitment rules were 



Sl. Para 
No. No. 

4. 123 

S. 124 

Ministry I 
Department 

91 

Observations I Recommendations 

required to be approved by the Ministry of 
Environment and Forests and the Department 
of Personnel and Training. While the Buies 
have been finalised by the Board and the 
Ministry, they are still awaiting clearance of the 
Department of Personnel and Training. The 
Committee consider the delay unfortunate and 
desire that Government should look into' the 
matter so that the pollution control activities of 
the Board are not hampered due to non
availability of requisite scientific and technical 
personnel. 

Environment As per the Water Act, 1974, and the Air Act, 
and Forests 1981, CPCB was required to lay down 

standards for quality of water and air. The 
CPCB directed its efforts towards development 
of Minimal National Standards (MINAS) only 
for trade effluents and sewages discharged. 
According to the Ministry of Environment and 
Forests, CPCB has so far formulated and laid 
down MINAS for 32 categories of industries 
(liquid effluent standards). Similarly, emission 
regulations were laid down in respect of 29 
categories of industries and development of 
standards were stated to be in an advance stage 
of finalisation in respect of 18 categories of 
industries and expected to be finalised by 1994. 
The Committee would like to be informed of 
the progress made by CPCB in the development 
of standards in respect of 18 items w~ich are 
expected to be completed in 1994. 

Environment A disquieting feature observed by the 
and Forests Committee was that even though it was known 

that the standards developed by CPCB were not 
binding on the State Boards in terms of the 
provisions of the Water and Air Acts, no action 
was taken by the Ministry to make them legally 
mandatory on the State Boards. It. was only on 
19 May 1993, i.e. after the ~udit paragraph 
appeared, that the Ministry of Environment and 
Forests vid,e their notification issued on 19 May, 



51. Para 
No. No. 

6. US 

Ministry/ 
Department 

92 

Observations I Recommendations 

1993, made the Minimal National Standards 
(MINAS) legally binding on the State Boards. 
According to the· Ministry, the State Boards 
have now been empowered to make the 
standards more stringent where situation· so 
demands but they are not permitted to relax the 
standards. The Committee consider the delay 
unfortunate. They recommend that the CPCB 
should constantly monitor the standards 
developed by the State Boards and oversee the 
steps taken to ensure their enforcement. 

Environment As part of water pollution control, it was 
and Forests decided to establish monitoring stations 

for moniloring quality of water every month 
with reference to 19 significant parameters, 
subsequently enlarged to 22. The monitoring 
data are sent to CPCB by the State Boards who 
are paid at a prescribed rate for each sample 
depeanding on the number of parameters. The 
Committee note that out of 480 Water Quality 
Monitoring stations established upto 
March 1992, 42 stations could not supply any 
data and remain~d non-operational for periods 
ranging from one to five years. These stations 
were not operational as the State Boards were 
not responsive to the request either to activate 
or to relocate these stations. Some of the 
stations sanctioned even three years back are 
still non-functional mainly due to the delay in 
identifying alternate sites. What has surprised 
the Committee is that even in the light of non
response,CPCB did not deem it necessary to 
issue directions to the State lsoards under 
Section 18 of Water Act. 1974. The·Committee. 
therefore. desire that the Ministry of 
Environment and Forests should look into the 
matter with a view to ensuring proper c0-

ordination between CPCB and the State Boards 
so that all the water monitoring sfations are 
made operational and proper a monitoring is 
done about the quality of water. 



SI. Para 
No. No. 

7. 126 

8. 127 

Ministry/ 
Department 

93 

Observations / Recommendatioaa 

Environment The Global Environment Monitorial Sdae.c 
and Forests (GEMS) under World Health OrpniIatba 

has a network of surface water quality staIio .. 
all over the world, of which bdia is also a 
participating country with CPCB as the nocW 
co-ordinafing agency. Each country 'is required 
to send water quality data on annual basis to 
WHO collabarating centre in Canada which is 
the central data depository. The Committee 
regret to note that the reports for the period 
from )98_~ to 1987 were sent -only in 1990. and 
fot the period from 1988 to 1991 were sent after 
November, 1992. The report for 1992 has not 
been sent as yet. The Ministry have not offered 
any convincing explanation for the delays. The 
Committee recommend that CPCB should 
evolve a foolproof mechanism to ensure that in 
future that reports are sent repluty on ....... 
basis so that the available advanuaa by 
participation in the scheme are made use of .. 
time. The Committee would also like to be 
informed about the latest poIitioa ill 1M 
submission of reports. 

Environment A Memorandum of Undenludiaa (NOU) 
and Forests OR Environmental CooperatioIa was ..... 

in January, 1988 beaweea the acwem..t of 
India and the Governmeat of N~ .... 
project called IIBioioaical MCMIl.... lad 
Ecotoxicolopcal Studies of ri1er y .... - .. 
prepared for carryin, out a pilot SbaCIr _ dwt 
practicability of usina- biolopcal pumoten t 
evalute the ecolopcal quality of fresh ..... 
rivers in India. As per MOU, contributioa of 
the Indian Government was to be RI. 43 •• 
lakbs and the Netherlands GovemmealS was to 
provide Rs. 950 lubs in the form of upon 
assistance, equipment, consultancy etc. The 
primary objective of the project was to develop 
a biomonitoring methodology to assess pollution 
load and to ,enerate biological and chemical 



SI. Para 
No. No. 

9. 128 

Ministry / 
Department 

94 

Observations / Recommendations 

data on ecological systems in order to properly 
manage the rivers. The work was to be carried 
out in two phases jointly by CPCB and 
Industrial Toxicological Research Centre 
(ITRC), Lucknow. Mid-term evaluation reports 
submitted by a team of the Government of 
Netherlands in February and November, 1990, 
however, revealed that a substantial amount of 
expenditure in the first year had been incurred 
on manpower, purchase of vehicles etc. It 
further disclosed that the work plan was not 
completely carried out as projected, contractual 
obligation of ITRC was not well defin~, CPCB 
had failed in eliciting involvement of ITRC and 
that the project was carried out without setting 
the strategy and was reduced to transfer of 
technology relevant to developed countries 
without taking into account the ground realities. 
The evaluation conducted in November, 1990 
also pointed out that the main objective of 
creating early warning system and 
bioaccumulation monitoring had' not been 
achieved. The Committee recommend that the 
reasons for the non-achievement of the 
objectives of the project should be enquired into 
and responsibility fixed for the lapses. 

EnvironOlen.t As part of the Indo-Dutch bilateral 
and Forests collaborative programme, two water qUality 

monitoring and sampling stations were also to 
be installed on river Yamuna in Delhi at 
Wazirabad (upstream) and Okhla (downstream) 
barrage. The objective of the project was to 
obtain a continuous insight into the basic 
parameters of the intake of water from Yamuna 
river for drinking purpo·ses. The stations were 
installed during August, 1991. While the 
Wazirabad station functioned satisfactorily, 
Okhla station had to be closed as the extremely 
bad quality of water (sewage) was destructive of 
some of the measuring electrodes of the! station 
besides being a health hazard to the operators and 
had to be shifted to Haiderpur (upstream) water 
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works. The change of site resulted in delay in 
programme, non-monitoring of the poUution 
generated by the city and also an infructuous 
expenditure of Rs. 1.88 lakhs. The Ministry of 
Environment and Forests have attempted to justify 
their action by stating that the automatic water 
quality monitoring stations have been instaHed on 
cxperilRentat basts to ascertain their suitability 
under Indian conditions. The Committee are not 
inclined to agree with this view. The fact that 
important considerations like quality of water, 
health hazards etc. had been overlooked by CPCE 
while selecting the site would clearly indicate that 
the precommissioning survey was totally 
inadequate. The Committee desire that the 
Ministry should thoroughly enquire into the 
reasons for inadequate survey and apprise them of 
the results. 

Environment The Committee note that nine Automatic Water 
and Forests Quality Monitoring stations on selected points 

on the river Ganga were proposed to be set up as 
a research project of CPCB to determine the river 
quality on a continuous basis and for use of the 
data for water quality modelling and assessment of 
impact of sewageltreatment effluents plants. The 
Ganga Project Directorate provided Rs. SO lakhs 
for the programme including instaUation of the 
proposed automatic monitoring stations. 
According to Audit, the programme which was to 
be completed by June, .1989 had not been 
completed till January, 1993 and the expenditure 
incurred thereon was yet to yield any benefit. The 
Ministry of Environment and Forests have stated 
that out of the nine stations, six have since been 
commissioned and an expenditure of Rs. 59.68 
lakhs have been incurred on the same. In the light 
of the Audit objection that the system was yet to 
yield any benefit, the Committee desire the 
Ministry to look into the matter and ensure that 
the expenditure incurred was commensurate with 
the gains achieved and apprise the Committee of 
the progress made in completing the project. 
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Environment The Committee also feel concerned about the 
and Forests slow progress made in the implementation of 

Ganga Action Plan Phase I and II' and desire that 
1ht matter shoutd be· tooted Into wtdl a view to 
accelerating its progress. 

Environment In order to ascertain the quality of river water 
and Forests consistent with human activities, CPCB 

planned to prepare an Action Plan to control 
poDution and maintain or restore the 
wholesomeness of rivers. In this connection 
comprehensive river basin studies were to be 
undertaken in respect of 14 major rivers ~y CPCB, 
out of which nine studies were to be c:ompleted 
and published ·between November. 1988 to 
December, 1991. The Committee reg!"ct to note 
that three of these studies are yet to be completed 
and repOrts in respect of six river basin studies 
have not been published so far. Similarly, on the 
basis of river basin studies, Action Plans for 
abatement of river water pollution were required 
to be prepared. In the action plan of CPCB for 
1990-91. preparation qf Action Plan for five major 
rivers was to be taken llP. However, while Action 
Plans for three rivers were prepared belatedly. the 
Action Plan for two rivers were yet to be 
completed. The Committee take a gcrious view of 
the delays and desire that the Ministry should 
make conccrted efforts to ensure that aU river 
basin studies are completed 'and published and that 
the Action Plans are prep~ed expeditiously. The 
Committee would like to be apprised to the 
progress. made in this direction and the steps taken 
for the implementation of the Action Plans. 

Environment The Committee note that a project named 
and Forests "Monitoring of Indian Coastal Watcn" 

was sanctioned by the Ministry in 1987 to establish 
a monitoring network· covering the critic:al 
stretches of coastal waters with a view 'to 
preventing coastal pollultion. Under this project, a 
nctwork of 173...inland, coastal, off shore and high-
sea monitoring stations were to be established 
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and monitored by the respective State Boards. The 
project which was initially to be completed by 1990 
had been extended till March, 1992 reportedly due 
to bad weather conditions, high cost of hiring of 
vessels, inadequate funds etc. Eventually the 
project was discontinued without comple~iDg t1K 
required rounds of JDOIIitoring after April, 1992 
due to financial constraints. At the time of 
terminating the project, while the other executing 
agencies had completed 15-17 rounds of 
monitoring the Tamil Nadu Pollution Control 
Board had completed only 5 rounds. Still it was 
not proposed to undertake the balance monitoring 
now as it will not serve any Useful purpose. The 
Committee take a serious view of the fact that 
even after the lapse of a period of six years and 
releasing funds of Rs. 115 lakhs against the 
sanctioned amount of Rs. lOS lakhs the project 
remained incomplete, what is more surprising is 
the fact that despite the inadequate monitoring, 
CPCB has prepared a software for an analysis of 
coastal data in order to prepare a Report on 
coastal water quality. The Committee wonder how 
the data which is not complete could be useful for 
preparing the Report on coastal water quality and 
recommend that the reasons for not completing 
the monitoring in full as required' within the 
specified period and incurring an excess 
expenditure over the sanctioned amount be 
investigated and the Committee apprised of the 
outcome. 

Environment The Committee note that in 1986-87. the 
and Forests Department of Ocean Development (DOD) 

stuted a project entitled "Survey of 
Environmental Pollution in Seas around India" 
which. was aimed at seasonal monitoring! 
measurement of pollution in marine coastal 
areas upto 5 kms. off-shore along the country's 
entire coastline. The steering Committee of 
DOD reviewed and modified the· project in 
June, 1990 and redifined the length and width 
of study stretches and renamed it as "Coastal 
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Monitoring and Prediction System 
(COMPAS)". The Zonal Office, CPCB, 
Calcutta was one of the units among the eleven 
units identified for undertaking the work. Out 
of_ 2t labolBlory equlpmehts, lAmal Office, 
CPCB, Calcutta could commission only one. 
The Committee regret to note that even after 
the lapse of. more than 3 years, CPCB have not 
been able to complete even the commissioning 
of the equipments. They recommend that the 
Ministry should ensul'e that the Commissioning 
work of the equipment is expedited so that the 
work of monitoring of pollution of mari~ 
coastal areas can be taken up without any 
further delay. 

Environment The Committee find that in January, 1991, the 
and Forests Ministry of Environment and Forests had 

identified 17 categories of industries that caused 
maximum pollution in the country and 1541 
industrial units were asked through a 
Notification to instal pollution control 
equipments by 31 December, 1993 and bring 
down emissions in air and water to the 
standards prescribed. According to the 
information furnished by the Ministry to the 
Committee in December, 1993, 1003. of the 1541 
units in. the large and medium sector have 
provided the requisite pollution control 
equipments to comply with the standards and 
others are in the process of installing the same. 
The Ministry also stated that State Pollution 
Control Boards have been directed to monitor 
regularly the progress in these units and also to 
take strict action against the defaulting units. 
The Committee desire that concerted efforts 
should be made to persuade the remaining units 
also to comply with the standards and instal the 
requisite equipments so tIlat extreme punitive 
action like closure of units, having social and 
economic ramifications, are avoided. They 
would like to be apprised of the latest position 
of compliance by the unitz including the Public 
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Sector Undertakings. The Committee would 
also like to be informed of the steps being taken 
to enforce standards in other poUuting 
industries in addition to tbe 17 where they have 
been made mandatory. 

Environment The Committee consider it imperative that 
and Forests while developing standards for the quality of 

~ater and air and enforcing them on industrial 
units necessary aidltcc:hnical advice il Jiven to 
the industric&lunits particuiuly the smaU ~ 
units in the installation of poUution control 
cquipments. The Committee's attention in this 
connection had already been. drawn to the 
complaints by such units tbat tbe State Bouds 
were unable to provide the necessary belp in 
the matter. The Committee, therefore deaiire 
that Government sbould look into the matter 
and taken necessary steps in extending aU 
possible help to the units in complying with 
pollution control measures. 

-do- The Committee note that in 1984, National 
Ambient Air Quality Monitoring (NAAQM) 
project was initiated by CPCB as a part of 
pollution management programme for whicb it 
identified three parameters for monitoring 
namely Sulphur Dioxide, Nitrogen Dioxide and 
suspended particulate matter. By March, 1992 
CPCB established 290 stations in the country. 
For establishing of NAAQM stations, CPCB 
bad ·incurred an expenditure of Rs. 261.63 lakhs 
during the Seventh Plan period (1985--90) and 
Rs. 176.45 lakhs during tbe years 1990-91 and 
1991-92 out of its Annual Plans. Out of the 290 
stations, 50 stations are not in operation 
because of delay in procurement of instruments, 
non-availability· of trained persons on daily 
wages, access to public buildings and electricity 
connections etc. Significantly, CPCB had incurred 
expenditure amounting to Rs. 35 Laths on these 
stations. According to the Ministry, the State 
Boards have been asked to .expedite the operation 
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of these stations or refund the grants. The fact 
that CPCB have not been able to make the 
monitoring stations operative and secure thc 
necessary data through the State Boards even after 
one to eight years of their setting up clearly 
indicates absence of proper monitoring and close 
cooperation between the CPCB and the State 
Boards. The Committee, therefore, desire that the 
Ministry should look into the matter and ensure 
that all the monitoring stations are made operative 
and the data generated thereon are analysed and 
effectively used in improving the quality of air. 

Environment The threat caused by pollution to the world 
and Forests famous historica1' monuments in Agra

Mathura region particularly the Taj Mahal has 
over the years agitated the minds of the public at 
larg~. The Committee in this connection find that 
subsequent to the decision of the Government of 
India to set up a large oil refinery in the Mathura 
region to meet the petroleum products demands of 
the north-west region, apprehensions were raised 
about the possible adverse effects on the 
monuments in the Agra-Mathura region as a result 
of gaseous effuents to 'be dishchargcd from the 
refinery. Taking this into consideration the 
Government of India constituted an expert 
Committee under the Chairmanship of Dr. S. 
Varadarajan on 16th July, 1974 to advise the 
project authorities on the measures to be taken for 
keeping the pollution effect to the absolute 
minimum. 'The Varadarajan Committee was not 
only to guide Mathura refinery project in planning 
and implementing effective poHution measures, 
but also to advise the Ministry in' the pollution 
aspects of other ancillary and downstream units. 
The expert Committee while expressing its deep 
concern for the preservation of the 
priceless monuments in Agra, particularly the Taj 
Mahal made several recommendations for 
consider~tion of the Government with a view to 
reducing the existing level of pollution 
substantially and forestalling in future sources of 
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pollution. It had also subsequently stated that 
there was urgent need for continuous study and 
the investigations so as to ensure prevention of 
monuments from exposure to further threats from 
pollutants or any other cause. Various other 
studies/surveys/committees have since then 
reported upon the matter. These included a series 
of reports of National Environmental Engineering 
Research Institute (NEERI) under the Council for 
Scientific and Industrial Research (CSIR), process 
and Product Development Central (PPDC), NML, 
MIS. TECHNECO, etc. A Joint Committtee of 
Parliament on the Air (Prevention and Control of 
Pollution) Bill, 1978 under the Chairman of 
Dr. Karan Singh had also in their report, 
presented to the House on 18th May, 1979, dealt 
with the issue. The joint Committee were of the 
opinion that in order to save Taj Mahal and other 
monuments in Agra and Brij Mandal from the ill 
effects of air pollutants, the Government aparts 
from taking urgent and effective steps for 
prevention of existing air pollutants from other 
sources in Agra as per recommendations· of the 
expert committee should also look into the 
refinery problem afresh and examine the feasibility 
of shifting alteast the most polluting units of the 
refinery to the Etawah region. 

Environment The Committee note with grave concern that: 
and forests adequate steps were not taken by Government 

over the years despite several recomnrendations 
made by several Committees to effectively 
prevent and control pollution and preserve 
those historical monuments. As regards the 
current status, the Ministry of Environment & 
Forests identified the major polluting sources in 
Agra apart frQm emission from Mathura 
Refinery, foundry, rubber factory, engineering 
industries, chemical and other industries, motor 
vehicles etc. The Committee have been 
informed that based on the findings of the 
different studies/expert groups etc., an area in 
the form of a trapezium in· and around Agra-

------.,--------------------------------
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Mathura region has been identified as 
environmentally sensitive air pollution 
protection area. For regulating the pollution 
from industrial growth in this arca·, industries 
have been broadly classified into three 
categories viz., (i) those to be prohibited to 
come up within the air pollution protection 
area; (ii) those which may be permitted to 
come within the area only with adequate 
environmental control measures; and 
(iii) industries that may be permitted to come 
up within the area. According to the Ministry, 
from the view point of pollution control the best 
desirable option will be to shift the polluting 
units from the area. However, since this has not 
happened the other alternatives were evolved in 
the form of a package of measures needed for 
pollution control in Agra. These included inter-
alia (i) fiscal incentives and other benefits for 
shifting of the polluting units (ii) dedicated! 
uninterrupted power /gas supply to the 
industries/commercial activities to discourage 
the use of DG sets; (iii) priority for provision of 
clean fuel (LPG) to the residents of Agra from 
the Mathura Refinery; (iv) Use of battery/CNG 
operated vehicles within specified area of Agra; 
and (v) Construction of an outer ring road at 
Agra to divert the traffic from the three 
National Highways. The Committee agree with 
the point of view of taking a package of 
measures for pollution control as many of these 
industries were shifted from their original site to 
the newly constructed Foundry Nagar in Agra 
in the year 1975 onwards and further shifting of 
those industries will have grave social and 
economic consequences including mass 
unemployment of the people directly or 
indirectly dependent on these industries. 

Environment In regard to supply of gas to industries located 
and Forests Petroleum and Nalural gas in Taj Trapezium 

area which is considered as one of the 
important measures to control air pollution, the 

• 
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Committee find that in reply to question in 
Parliament on 24 February, 1994 regarding 
extension of HBJ pipeline to Taj Trapezium 
area the Government have stated that it has not 
been considered feasible as allocation of gas 
along the HBJ are in excess of the availability 
of gas. In this connection the Committee find 
that as far back as August, 1989 the Ministry 
had directed GAIL to allot the required gas to 
the UPSIDC for Ferozabad-Agra region. The 
Committee regret to note that the commitment 
made four years back is not being fulfilled. The 
Committee 1re also surprised to find that there 
are diffe '-'nt figures in regard to availability of 
gas. On the one hand according to ONGC the 
availability of gas was to the extent of 19.19 
MMSCMD while according to GAIL the 
quantity of gas available for supply through 
HBJ pipeline is of the order of 15 MMSCMD 
against the requirement of about 23 MMSCMB. 
It is, to say the least, indicative of the 
reluctance to meet the commitment and the lack 
of coordination between various wings of 
Government. Considering the fact that the 
whole region has been identified as 
environment&!l~ sensitive air pollution 
protection area, the Committee desire that the 
question of supplying of dedicated! 
uninterrupted gas and power on priority basis 
to the industries using coaVdiesel needs to be 
urgently looked into. They also desire that in 
order to check vehicular pollution electrification 
of railway tracks in Taj Trapezium area and 
introduction of local electric trains service 
should be considered for expedirieris 
implementation. 

Environment In this connection the Committee's attention 
and Forests has also been drawn to a memorandum jointly 

signed and submitted by 103 Members of 
Parliament addressed to the Prime Minister 
pointing out the extent of threat of pollution to 
the Taj and urging to initiate certain specific 



SI. Para 
No. No. 

Ministry I 
Department 

22. 141 Environment 
and Forests 

23. 142 -do-

104 

Observations I Recommendations 

measures included in the memorandum. The 
Committee desire that the same should be taken 
up for expeditious implementation. 

The Committee have been informed that the 
.impact of S02 (Sulpher dioxide) emission 
from Mathura Refinery to Taj (Agra) is about 
1.0 . uglm3. They have also been informed that 
this impact can be further reduced by reduction 
of S02 emission from refinery by increasing the 
efficiency of S.R.U. and blendin& of hip 
sulpher crude with low sulpher crude before 
distillation. In their inspection Report, NEERI 
have also suggested various measures which 
have the potential to abate the Sulphur Dioxide 
releases from the Mathura Refinery from the 
current levels by over 90 per cent. As pointed 
out by the Committee earlier, since Mathura 
Refinery is a major source of pollution, it is 
essential that immediate measures be takcn to 
minimise pollution from the Refmcry by 
installation of latest equipments and other 
mcasures. The Committee would, thercforc, 
like to be informed of the action taken in this 
regard to reduce the impact of pollution caused 
~y Mathura Refinery. 

As regards implementation of the package of 
measures, the Committee have been informed 
that a meeting was taken in July, 1993 by the 
Minister of Environmcnt & Forests with the 
representatives of Indian Meterological 
Department, Department of Tourism, 
Archaeological Survey of India, Ministry of 
Industry, Central Pollution Control Board, 
Indian Oil Corporation, National Environment 
Engineering Research Institute, etc. lor 
identifying action points to be taken to control 
pollution in Agra-Mathura region. The Ministry 
of Environment & Forests assured the 
Committee that they are continuously 
monitoring developments for implementation of 
the suggestions made by different experts to 
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save the Taj Mahal. The Committee cannot 
remain contented merely with this assurance. 
They recommend that the package of meDures 
and various other suggestions should be 
considered for expeditious implementation in a 
time-bound manner so that the historical 
Important prieeless monuments are adequately 
protected from further pollution. Considering 
the impact of air pollution on the Taj, the 
hazard to the health of human being in the 
region can be well imagined. The Committee 
would like to be informed of the specific actions 
taken on the package of measures evolved for 
pollution control in TPZ area. 

Environment The Committee desire that Government 
and Forests should take measures on priority basis 

for pollution control in other areas which have 
been identified as environmentally sensitive 
from the historically important point of view or 
due to other considerations. 

-do- The Committee note that a writ petition 
relating to pollution of Taj Mahal is 
currently pending before the Supreme Court. 
The Supreme Court in their orders dated 27th 
August, 1993 and 3 December, 1993 ordered 
immediate closure of 312 industrial units in Taj 
Trapezium '. including 212 Small Scale Factories 
in Agra for not having installed the necessary 
pollution control devices. These factories were 
mainly foundries, glass manufacturers and some 
chemical industries. Th~ Committee have been 
informed that as on 17 February, 1994, 125 
units had got installed suitable pollution control 
devices after the orders of Supreme Court and 
obtained suspension of the closure orders. The 
fact that several units had demonstrated their 
willingness to comply with the legal 
requirements after the interven.tion of Supreme 
Court clearly indicates that the pollution control 
authorities. were earlier not very serious in 
eliciting cooperation from the units and 
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enforcing the pollution control measures in a 
persuasive and decisive manner. The Committee 
are unhappy over this. They desire that the 
Ministry should look into this matter for 
appropriate action plan for the implementation 
of various measures needed for pollution 
control throughout the country. 

Environment Another aspect which engaged the attention 
and, Forests of the Committee in the case of Agra was 

that the aggrieved units had pleaded before the 
Supreme Court that the State Pollution Control 
Boards did not possess the requisite competence 
and were not well-equipped to guide them in 
the i~tallatjon of the necessary pollution 
control· devices. The Committee regret to note 
that despite it being one of their functions, 
CPCB woefully failed in providing the requisite 
technical assistance to the State Board and the 
Industrial Units. The Committee cqnsider this 
as an extremely important aspect requiring 
urgent attention of the Government. They 
recommend that while enforcing the pollution 
control law the authorities concerned should 
also be in a position to provide sufficient 
technical advice to the industrial units about the 
details of the suitable cost effective equipments 
which the Units could afford to instal. The 
Government should also formulate and 
implement an attractive package of fISCal 
incentives and disincentives to encourage the 
polluting units to instal pollution control 
devices. 

-do- The Committee find that in '19&4, CPCB 
prepared an industrial inventory to assess 
pollution status in major and medium polluting 
industries. With rapid industrial development, 
CPCB felt it essential to update the inventory 
every five years. In June, 1987 a reco&nisation 
plan was prepared under which CPCB was to 
complete by 1990, inventorisation of all major 
and minor industries for Air and Water 
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Pollution, upgradation of sanitation state in 
Class I and Class II cities and status of vehicular 
pollution in metropolitan cities. Unfortunately, 
inventory reports for Punjab and Gujarat have 
only been prepared and published so far. The 
delay in publishing reports relating to the rea« 
the States has beea ettributed to lack of 
response and timely supply of information from 
the State Boards. This is, thus, yet another area 
requiring close co~peration and better c0-

ordination between CPCB and the State 
Boards. The Committee, therefore, desire that 
effective steps should be taken to update the 
inventory and complete listing of aU major, 
medium and small scale industries which are 
relevant to air and water pollution with a view 
to making an overall scientific assessment of 
pollution status in' the industries for taking up 
pollution control measures. 

Environment The Committee note that CPCB, as part of 
and Forests the functions assigned to them by the 

Water and Air Acts, brought out 30 
publications (25230 copies) of Comprehensive 
Industry Documents (COINDS) out of which 
3234 copies were sold. 3867 copies were issued 
as complimentary and 18129 copies were lying 
in the stores. The Committee take a serious 
view of the fact that an expenditure of RI. 18 
lakhs was incurred for the publication of 25230 
copies out of which only 7101 copies were 
issued with the remaining copies valuing 
Rs. 9.81 lakhs are lying unsold. Further the wcfrk of 
preparation of other COINDS entrusted to 
outside agencies ·which was to be completed 
during tl)e Sixth Plan period continued till 
Eighth Five Year Plan even after incurring an 
expenditure of Rs. 34.80 lakhs as consultancy 
fee. All these are indicative of the inadequate 
assessment of the requirement of publications 
and absence of control and monitoring on the 
part of the CPCB on the work assigned to 
outside agencies. In the latter case, the Ministry 
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also failed to exercise control since the work 
was entrusted to the outside agency after their 
prior approval. Tbe Committee, therefore, 
recommend tbat tbe matt~r sbould be enquired 
into and responsibility fIXed for the lapses. The 
Ministry should also ensure that proper steps 
are taken by CPCB in dissemination of 
information. 

Environment C~ had sought to develop mobile 
and Forests laboratories for surveiUan~e, planning and 

control of pollution under the Laboratory 
Development Programme. The Committee note 
that three chassis were received in June, 1990 
incurring an expenditure of Rs. 25.03 lakhs for 
developing mobile laboratories at Banglaore, 
Chandigarh and Shillong offices. These 
remained idle for more than three years. 
Subsequently, it was decided that two chassis 
will be used for remounting the GTZ Automatic 
Air Quality Monitoring Systems and the third 
was proposed to be given to Rajasthan Board. 
However, as the Raj~than Board managed to 
get a laboratory fabrjcated through otber 
sources, it was sent to the CrCB Zonal Office 
(South) Bangalore for development of mobile 
laboratory. The Committee recommend that the 
reasons for procurement of equipment witbout 
undertaking proper assessment and its usage for 
purposes for whicb it was not intended should 
be thoroughly enquired and steps taken to 
obivate recurrence of such cases in future. 

-do- The Committee are concerned to note that 
equipments and instruments worth RI. 48.19 
crores received from foreign countries under 
international collaborative projects were not 
reflected in the annual accounts of the Board. 
Further, no registers regarding assets worth 
more than rupees five crores were ~aintained. 
What has further disturbed the Committee is 
that even though the statutory auditors had 
pointed out as far back as November, 1991 that 
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the procedure for physical verification of assets 
was not adequate, no action was taken by 
CPCB to streamline the system. This, in the 
opinion of the Committee, clearly shows laxity 
on the part of the officers responsible for 
maintenance of tbe books of accounts. The 
Ministry have sought to explain that the entire 
system of accounting in this relard is under 
review and expected to be revamped during the 
year. The Committee are not satisfied by this 
explanation. They desire tbat the reasons for 
non-maintenance of proper accounts sbould be 
enquired into and responsibility fIXed for the 
lapses. They would also like to be informed of 
the action taken to streamline tbe accounting 
systems and procedure. 

Environment The Audit has pointed out several other 
and Forests irregularities in CPCB. Briefly they were, 

diversion by CPCB of the money granted by 
Ganga Project Directorate (GPO) for 
monitoring Ganga Water under Ganga Action 
Plan for other purposes; improper maintenance 
of records; incorrect procedure adopted in 
purchases resulting in avoidable outflow of 
foreign exchange (valuing Rs. 3.39 lakhs); 
irregular transfer and disposal of assets; failure 
to take action to get equipment repaired! 
replaced; additional expenditure incurred (Rs. 
29.15 lakhi) in the execution of work on 
account of inadequate planning; slackness in 
sQpeivision; non-enforcement of clauses in the 
contracts; missing of books in the library 
(costing Rs. 1.42 lakhs), etc. These cases have 
been described in detail elsewhere in the 
Report. The Committee deplore the laxity on 
the part of CPCB authorities which bad resulted 
in the extra expenditure and occurrence of large 
scale irregularities. They recommend that the 
above me-,tioned cases should be thoroughly 
enquired into and responsibility fIXed for the 
lapses. The Committee would like to be 
informed of the action taken in the matter. 
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Environment The Committee find that during the period 
and' Forests 1985-92, a total budget allocation of only 

Rs. 1685.50 lakhs, was made of which CPCB 
spent Rs. 1667.60 lakhs. The Committee desire 
that considering the magnitude of the problem 
steps sbould be taken by Government to ensure 
that adequate funds are allocated for 
environmental protection. The Ministry sbould 
also ensure tbat the funds provided to CPCB 
are efficiently utilised by it for tbe prevention 
and control of pollution. 

-do- The facts stated in the foregoing paragraphs 
clearly identify certain vital areas relating 
to pollution control in general, and tbe 
functioning of Central Pollution Control Board, 
in particular requiring immediate governmental 
attention. Briefly tbese areas were, incomplete 
composition of CPCB, delay in making 
standards developed by CPCB mandatory, 
shortcomings in the functioning of monitoring 
stations and inadequecies in monitoring the 
quality of water, delay in completing river basin 
studies and preparation of Action Plans for 
abatement of river water pollution, delay in 
commissioning of equipments, and in making air 

, quality stations operative, inadequacies in the 
enforcement of pollution control measures, 
need for providing aid I technical advice to 
industries I units particularly the small scale 
oqes, delay in initiating steps to prevent and 
control Pollution of Taj Mabal, lack of adequate 
co-ordination between CPCB and the State 
Pollution Control Boards etc. There bad also 
been several financial, administrative and otber 
irregularities. The Committee's attention has 
been drawn in this connection to Government 
of India's "Policy statement for abatement of 
Pollution 1992" which seeks to lay emphasis 
towards actual implementation. The Committee 
consider tbat the Central Pollution Control 
Board being the premier organisation on the 
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subject has an increasingly important role to 
play in prevention and control of pollution. The 
Committee, therefore, recommend that the facts 
stated in this Report should be thoroughly 
examined and approproiate remediallcorrective 
measures taken with a view to streamlining the 
functioning . of the Central Pollution Control 
Board so that it acts not only as an advisory 
agency : but also as all effective promotional 
body in abatement of pollution for preventing 
deterioration of the environment. 

Environment' The . Com~ittee note that the Ministry of 
and Forests EnviroDment and Forests have initiated an 

exercise to integrat~ the various major Central 
Acts . on environment with the object of 
protectillg environment, iMplementing 
international decisions and coA80Iil'iating and 
amendiol major Central Acts on the subject: 
The Cgmmittee have been informed that the 
Indian Law Institute who had been gilen that 
~lIIent have given their report which was' 
now being examined by the Ministry. The 
Committee desire to be informed of the further 
progreu made in the matter. 
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